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HOUSE OF THE PEOPLE

Thursday, 6th August, 1853.

The House met at a Quarter Past
Eight of the Clock.

.[MRr. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

GOVERNMENT BUILDINGS AND
PROPERTY AT SIMLA

*181. Shri M. L, Dwivedi: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the maintenance cost annually
of Government buildings and other

property at Simla;

(b) what is the amount realised an-
nually as rent of such property;

(c) whether it is a fact that the
buildings and other property now

nted cut Lo the Government of Pun-
jab are likely to be vacated in the
near future consequent on the deci-
sion of that Government to shift the
capital to Chandigarh; and

(d) if so, what steps are being taken
by the Government of India to put
these buildings etc., to some use?

The Minister of Works, Housing and
SBupply (Sardar Swuran Singh): (a)
The cost of maintenance of Central
Government property in Simla during
1952-53 was Rs.” 9,39,764/-.

(b) The amount of rent recovered
during the same year for the above
Property amounted to Rs. 7.20,480/-.
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(¢) The Government of Punjab will
be moving only their camp offices to
Chandigarh thig year, and that too
by stages. Therefore, the accommo-
dation which would be released by
them in the near future will not be
appreciable,

(d) The question of utilising the
accommodation to be released by the
Government of Punjab is under consi-
cderation.

Shri M. L. Dwivedl: May I know whe-
ther after the headquarters of the Pun-
jab Government moved to Chandigarh,
the Assembly Hall which is at preson’ in
the use of the Punjab Assembly, will
be handed over to the Himachal Pra-
desh Assembly?

Sardar Swaran SBingh: The proposal
is under consideration. .

Shri A. M. Thomas: May I enquire
whether, when the hon. Minister
visited Simla recently, representations
were made to shift some of the Central
Government offices to that city, and
whether the Government proposes to
do anything like that? May I also en-
quire whether the Government in'end
tc shift the Western~Command Head-
quariers also to that city?

Sardar Swaran Singh: Both the:e
proposals are under consideration, and
steps are being taken to ensure that
such of the accommodation as is re-
leased is put to the best use, by shift-
ing some of the offices of the civl! (r
army administration to Simla.

Shri M. L. Dwivedl: May I knnv
by what time the Punjab Governmenut
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will shift their headquarters complete-
ly from Simla to Chandigarh?

Sardar Swaran Singh: That is really
a question which should be put to the
Punjab Government. But at the
moment, they have indicated that
they are shifting only their camp
offices, and it will take some years
before they could completely shift to
Chandigarh, If they do so at all.
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Shri Sarangadhar Das: Arising out
of the reply of the hon. Minister to
one of the supplementary questions,
may I know whether there is any
doubt about the completion of the
capital at Chandigarh?

Sardar Swaran Singh: Not atall. If
that is the impression that hus been
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created in the mind of the hon. Mem-
ber, then I want to contradict it
emphatically. The point really was
that even after the capital of the
Punjab Government shifts to Chandi-
garh, the Punjab Government would
still like to have some of their offices
at Simla, and therefore it is not likely
that the entire accommodation which
is now being used by the Punjab
Government there may be released for
use by the Central Government or
the Himachal Pradesh Government,

Mr. Deputy-Speaker: Next question.

Shri M. L. Dwivedi: May [ know
what is the nature of the use of the
property at Simla....

Mr. Deputy-Speaker: Order. order.
I have called the next question. I
have spent nearly flve minutes over
this question.,

INDO-PAKISTAN BORDER INCIDENT
OoN BrH May, 1953

“182. Dr. M. M. Das: Will the Prime
Minister be pleased to state-

(a) whether Government have made
detailed investigation regarding the
incident near Indo-Pakistan bcrder of
the Purnea District in Blhar, Ii» which
five Santalli women were killed by
Pakistan Police and Ansars on the
8th May, 1953;

(b) if so, the result of such investi-
gation;

(c) whether it is a fact that two of
the offenders were arrested in Indian
territory by the Indian Police; and

(d) if so, whether these iwo arrested
persons have been handed c«ver to the
Pakistan authorities?

The Deputy Minister of External
Aftairg (Shri Anil K. Chanda): (a)
and (b). Yes. On the Bth May, 1953,
four Pakistani Policemen trespassed
into Indian territory on the western
bed of the river Nagar near Bathan-
dangi Tola. Police -Statiorn. Karan-
dighi, District Purnea, and attempted
to kidnap an unmarried girl, who was
(collecting shells on the river bed
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along with a party of Santall men
and women. The girl resisted and
her father and four of the womea
tried to help her to escape from the
policemen. The latter, thereupon, as-
saulted the Santallis with the butt endg
of their rifles and killed all the five
women. They then returned to Pakis-
tan territory dragging the father of
the girl with them. The bodies of
those killed were recovered from the
river by the Bihar Military Police
who reached the spot soon after ‘he
incident. Local investigations clearly
indicate that the incident occurred
within Indian territory and that *he
women were victims of grievous as-
sault and succumbed to injuries in-
flicted on them by ‘hc¢ Pakistani
Policemen.

Protests were made to the Govern-
ment of East Bengal by our Deputy
High Commissioner at Dacca and to
the Pakistan Government by our
Commissioner at Karachi. The Gov-
ernment of Pakistan have replied that
tkey are having the matter enquired
into and that, in the mzanwhile, nne
of the policemen involved in the inci-
®ent has been suspended and proceed-
ed against. The Governments of
Bihar and East Bengal have also
agreed to have a joint enquiry made
by the District Magistrates of Purnea
fIndia) and Dinajpur (Pakistan).

(c) No.
(d) Does not arise.

Dr. M. M. Das: May I know whether
any attempt has been made by the
Government of India to impress upon
the Government of Pakistan that
incidents of such nature are the
greatest stumbling blocks on the way
to amity and friendship between the
two nations? '

Mr. Deputy-Speaker: It is a matter
of opinion.

Pandit 8. C. Miskra: Are the Gov-
ernment aware that this overt bullying
vis-a-vis the timid attitude of the
two Governments igs having a . very
bad effect on the norale of the peo.
Pple that inhabit these border areas?
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Mr. Deputy-Speaker: Let there be
no aspersions or insinuations. Ques-
tions may be put, and answers
elicited.

Pandilt 8. C. Mishra: My question
is a simple one, Sir,

Mr. Deputy-Speaker: Hon. Members
ought not to take advantage of the
question or the question-hour, for the
purpose of making such remarks.

Pandit S. C. MDhra: I wanted to
know what effect these incidents have
on the border areas. ]I am not mak-
Ing any aspersions.

Mr. Deputy Speaker: Order, order.
Let there be no guestion of timidity
or other such remarks.

Dr. Ram Subhag Singh: May I know
whether such incidents are still occur-
ring on Bihar and East Bengal bor-
ders?

Shri Amil K. Chanda: During this
Year, there have been three other inci-
dents on the Bihar border. One was
on the 12th March 1953, in the village
of Barogharia in the district of Purnea,
The second was on 8th May 1853, in
the village of Kalitola, near Karan-
dighi; and the third wag on 17th May
in  the district of Purnea in the
village of Baroah. But this has been
the most scrious of the incidents,

Shri 8. C. Samanta: May I know
whether the Government have any in-
formation regarding the punishment
given by the Pakistan Governinent
when similar cases were referred to
them?

Shri"Anil K. Chanda: In some (ases,
of course, there liave been punish-
ments.

Shri T. 8, A. Chettlar: May T know
whether the fatrer of the gir', wh.
was taken into Pakistan territory hs
been released®

Shri Anil K. Chanda: He is still im
the custody of the akirlan Police.

Dr. M. M. Das: In the cise of the
five Indian nationalr who wt re murdar-
ed in Indian terrif ry, mw I wWiow
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what arrangements have been made
vetween the two Governments, to
turnish the proofs of these crimes be-
fore the Pakistani court that is trying
the case?

' Shri Anil K. Chanda: As I said, a
joint inquiry is to be held in the
matter. Our case was that thig inci-
dent happened in our territories, where-
as Pakistan's case wag thal it was in
their territories. A joint inquiry is
to be held, and 1t will take place o1
the 9th of August.

Dr. Ram Subhag Singh: According
to your reply, it was in Indian ter-
ritory.

8hri S. N. Das: May I know the
distance of the nearest police outpost
from where the incident occurred, and
may | also know the time taken by
the Indian police to go to the spot?

Shri Anil K. Chanda: There was a
police camp at Khurka Mouza, and
within an hour, the border policemen
were on the spot.

Shri Namdhari: May I know whe-
ther such acts of high-handedness were
ever done by Indians on their side?

Mr. Deputy-Speaker: That does not
arise out of this question. The hon.
Member may put a question. He need
not unnecessarily spend the time of
the House in this manner.

Dr. Ram Subhag Singh: This is a
very important question. Sir.

Dr. M. M. Das: I beg to know whe-
ther the Government of India are
satisfied that all possible steps are be-
ing taken by the Pakistan Govern-
ment to punish adequately these
offenders, and whether any instructions
have been issued to our High Com-
missioner’s Office in Eastern Pakistan.
io watch the proceedings. and report
them to the India Government?

The Prime Minister (Shri Jawahar-
lal Nehru): This case is obviously a
very bad one and it naturally excites
the anxiety and concern of the House
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and of the Government. Naturally
that is so in a case in which a few
defenceless Safitalli women are attack-
ed in thig way and killed. It ig also
natural that oveople in the locality
especially, apart from elsewhere, must.

as e hon. Member suggested,
feel alarmed at these things that
happen on that border. The border

is always rather a dangerous place
where criminalg hop over from this
side to the other, or as in thig case.
others who are not criminals do it. In
the present case, some action was
taken fairly quickly by the Pakistan
Government and now an inquiry is to
be held jointly on behalf of India and
Pakistan. Apart from such proceed-
ings as may take place in Pakistan,
magisterial or other, in two or three
days a joint inquiry is going to be
held. And naturally, so far as the
Government of Indig are concerned.
acting through the Government of
Bihar, they are taking every interest
in it to see that the true facts come
to light and that justice is done.

PrOGRAMME EvVALUATION ORGANIMHDH

*183. Shri B. C. Das: (a) Will the
Minister of Planning be pleased to
state whether there is an organisation
called “Programme Evaluation Organi-
sation” under the Planning Commis-
sion?

(b) If so, what is the nature of work
of this organisation?

(¢) How many people (in the offi-
cers’ as well as In other cadres) are
employed in this Organisation and on
what scales of pay etc.?

(d) What part of the expenditure
of this organisation has so far been
recovered from the Fqrd Foundativns?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The organisation keeps under
continuous observation the working 2f
the Community Projects and other
schemes of intensive development with
a view to apprise their progresg and
advise the authorities concerned about
successful methods which may be
followed with advantage.
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(c) A statement is lald on the Table
of the House. [See Appendix I,
annexure No. 62.]

(d) The entire expenditure.

Bhri B. C. Das: Has any agreement
been reached between the Ford Foun-
dation and the Planning Commission
about this project, and if so, what are
the terms of the agreement?

8hri Hathi: There is, an agreement
reached and I shall lay a copy of it on
the Table of the House.

Shri Muniswamy: May I know, Sir,

whether centres have been opened for

this organisation and if so, where are
they and how do they function?

Shri Hathi: Yes, centres have been
opened.

Shri Muniswamy: Where?

Shri Hathl: 19 centres have been
opened, -

Shri B. C. Das: Has Government
modified its project by drawing any
lesson from thig Evaluation Com-
mittee?

Shri Hathi: No, there is no question
of modification.

" Shri B. C. Das; Has the Lvaluation
Organisation any officer connected
with the Ford Foundation or with the
American Government?

Shri Hathi: No, all these officers are

independent. They are appointed by
ihe Government of India.

Mr. Deputy-Speaker: Question No.
184. -

Shri Punnoose: Sir, all the three
questions—Nos. 184, 185 and 186, may
be put together,

Mr. Deputy-Speaker: Yes.

WoRrKkers' STRIRE IN Pancuer Hirr
Division

*184. Shri Punnoose: (a) ¥ill the
Minister of Irrigation and Power be
pleased to state whether it 1s a fact
that 5000 workers of Papchet Hill
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Division of the Damodar Valley Cor-
poration struck work from the 4th
May, 19537

(b) If s0, what were the demands of
these workers and what was the reply
given by the authoritiez to thess de-
mands?

The Deputy Midister of Irrigatiom
and Power (Shri Hathl): (a) Yes Sir,
but their number wag only 550.

- (b) A statement showing demands
of workers and the set.lemen' arrived
at, is laid on the Table of the House.
[See Appendix I, annexure No. 63.]

MartHoN DamM WoORKERS' STRIKE

*185. Shri Punnoose: (a) Will the
Minister of Irrigation and Power be
pleased to state whether it Is a fact
that 8,000 workers of Maithon Dam
have given notice of strike if their de-
mands are not conceded?

(b) What are these demands and
what steps are the authorities {aking
in regard to them?

The Deputy Minister of Irrigatioa
and 'Power (8hri Hathl): (a) Yes Sir,
but their number was only about 2,500.

(b) A statement giving the demands
of the workers and the terms of settle-
ment arrived at, is laid on the Table
of the House. [See Appendix I,
annexure No, 64.]

Lasour DispuTES IN DAMODAR VALLEY
PROJECTS

*186. Shri Punnoose: Will the Minis-
ter of Irrigation and Power be pleased
to state whether Government propose
to appoint an Enquiry Committee to
investigate into the causes cf the
labour disputes in the Damodar Valley
Projects?

The Deputy Minister of lrrigation
and Power (Shri Hathi): No Uir.
Whatever labour disputes have so far
occurred in the “.Damodar Valley
Corporation have been amicably
settled and there Is no case for ez
quiry by Governnent.

Shri Punnoose: May 1 know. Bir,
whether the strike iIn the Panche$
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Hill Division wag declared after pro-
iracted pegiotiations between  the
management and the workers' Union?

Shri Hathi: It was not a protracted
thing. It was only a question of four
or five days' negotiation.

Shri Punnoose: May I know, whe-
ther in the agreement arrived at, the
demand of the workers that they
should not be discharged for the dura-
tion of the work, hag been agreed to
by the management’

Shri Hethl: I think that hag been
agreed to.

Shri Punnoose: May 1 know, whe-
ther instead of conceding the justifi-
able demands of the workers, Shri
Asit Roy, General Secretary of the
Union, was transferred on 24 hours
notice to Maithon Dam and that caus-
ed the strike?

Shri Hathi: I would require notice.

Shri A, M. Thomas: May I know
what is the total number of workers
in each dam and whether they are
memberg of any labour organisation?

Shrl Hathl: There is no organisa-
tion as such registered. The number
at Panchet Hill is 550 and that at
Maithon. 2556.

Shri Punnoose: May 1 know, whe-
ther, in spile of an undertaking given
when the agreement was arrived at
that no workers would be sentaway
during the work, 28 employees have
now been dispensed with on the plea
of retrenchment. and that is causing
-unrest among the workers?

Shri Hathl: I have no information.
I shall look into that.

Shri H. N. Shastri: Since the ques-
tion of working conditions in the
river valley projects was raised at the
budget session of Parliament last
time. have the Government taken any
positive steps in setting up some
machinery for the settlement of the
grievances of workerg in these pro-
jects, and if so, what is the shape
of such machinery?
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Bhri Hathi: 50 far as the Damodar
Valley Corporation ig concerned. the
Lubour Welfare officers are there
and they look into all the amenities.
and if there are any disputes, so far
as they have arisen, they have been
amicably settled. So there is no ques-
tion. for the present, of having such
r machinery.

Shri Punnoose: Are Government
aware that in'the course of the strike,
the police wag called 1n several times
and the workers were dispersed by
using lathis?

Shri Hathi: Maybe that the police
had ccme there. but they were not
called in for dispersing the workers
bv the use of lathis.

DECENTRALISATION OF NEWS SERVICE

*187. Ch. Raghubir Singh: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether it is a fact that Gov-
ernment are contemplating a schame
to decentralise the news gervice: and

(b) what steps Government have
taken so far to make this scheme a
success?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No.
Sir. An experiment is being made at
two Stations of All India Radio with
regional bulleting carrying unly
regional news.

(b) The regional unews bulle.ins
are being broadcast at present from
Lucknow and Nagpur Stations. The
auertion of extending the scheme
gradually to other Stations will be
considered in the light of experience
Rained at these two stations.

Ch. Raghubir Singh: Mav I know.
Sir. the amount of expenditure likely
to he incurred on this scheme?

Dr. Keskar: It is too early to eva-
luate the expenditure because the
starting of the bulletins really means
the addition of two or three persons
to carry on the work of the oro-
gramme. There is no other addition
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to the Station staff. It will be possible
only after two or three months more
to know exactly what it will cost us
on an annual basis.

Shri Joachim Alva: Is Government
contemplating its own news scheme
in view of the fact that the Govern-
ment pays a very substantial sum to
the PT] and the PTI ig almost being
paralysed now on account of the
blundering of the managemcnt to-
wards its honest and hard  working
employees?

Mr. Deputy-Speaker: A number of
questions are strung up.

Dr. Keskar: | may inform the hon.
Member that Government have no
intention of having their own news

service.

Shri Velayndhan: May I know whe-
there the Presg Information Bureau is
now running a news service of its
own in itg regional headquarters?

Dr. Keskar: We have al vcertain
places our own correspondents, though
the number of such places are few,
and they try to gel local news of
irgportance, Over and above this,
there ig no coordinated news service
as such,

Five YEAR PLaN

*188. Ch. Raghubir Bimgh: (a) Wil
the Minister of Information and Broad-
casting be pleased to state whether
Government have made any special
arrangements to explain the signifi-
cance and the progress of the Five
Year Plan to people in rural areas?

(b) If so, what are those arrange-
ments and how are they going to be
eflected?

(c) What is the budget for this kind
of arrangement for the year 19537

The Minister of Information and
Broadcasting (Dr. Koskar): (a) Yes.
& programme of intregrated publicity
has been drawn up to explain the
significance and the progress of the
Plan to people in all parts of the
country.
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(b) The programme provides for
the utilization of the wvarious medis
of publicity viz., films, press, publica
tions, posters and folders and radio.
It also provides for regiona: units and
mobile vang in order to make the
people of rural areas conversant with
ithe significance of plan.

(c¢) The estimated expenditure for
the year 1953-54 is at present under
active consideration: it wil! be finaliz-
ed very soon. o

Prof. D. C. Sharms: May I know
it any documentaries have been pre-
pared to show the progress of work
so far as these Community Projects
and other things are concerned?

Dr. Keskar: There are three or
four documentaries depicting the
work and the idea behind the Com-
munity Projects, as well as, for
example, the river valley projects.
But that is not what probabliv the
questioner hag meant ag an integrat-
ed publicity plan which has a larger
conception than, for example, pro-
ducing docurrentaries on specific
items of the Five Year Plan.

Kumari Annie Mascarene: May I
know, whether these programmeg are
being carried out in South India?

Dr. Keskar: I have not understood
what programme is meant.

Kumari Annie Mascarene: These
programmes give oaly theoretical
benefit to the people of the South.

Dr, Keskar: [ think the hon. Mem-
ber has misunderstood my enswer.
Sir, as I said, this publicity of the
Five Ya2ar Plan in an integrated way
has not yet been launched. We have
been doing it in .a piece-menl
way up till now and when it will be
launched, naturally, it will be of an
all-India coverage and the South
will not be excluded.

Shri Heda: Apart from the docu-
mentaries, which are short, are Gov-
ernment contemplating to take any
steps for the educational films In
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which particular aspects of the Five
Year Plan may be given publicity?

Dr, Keskar: Yes, Sir.
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Price oF CoaL

*186. Shri Hedsa: Will the Minister
of Production be pleased to state how
the internal price of coal compares
with the average cost of our exported
coal?

The Minister of Production (Shri
(K. C. Reddy): The hasiz pgrice, in-
ternal and for export, is the same
and special commercia! charges levi-
ed by the Government on export at
one time have been abolished. ‘ihe
difference between internal price and
the price for export of coal loaded
on ships 18 accounted for by charges
Mke shipping charges, river dues,
grading fees, Calcutta Port Commis-
sioner's charges, etc. incurred on
export of coal. At Calcutta, these
amount approximately to Rs. 4/12/-
per ton.

Shri Heda: I want to know it clear-
ly, whether because of the export of
coal we do not suffer any losg or
lose profit when we compare our
gale in the internal market.

Shri K. C. Reddy: We do not
suffer any loss by export.
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INCREASE IN Coal Cess

*190. Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Production be
pleased to state whether the colllery
owners of Bihar have submitted a
representation to Government drawing
their attention to the recent increase
in coal cess per ton?

(b) If so, what action has been taken
on it?

(c) Is the increase calculated to
affect production of coal?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

(b) The Government of India have
been in communication with the
Bihar ‘Government on the subject.
The Bihar Government have agreed
to stay collection of cess in accor-
dance with the enhanced rates order-
ed by them. They have also made
certain revised proposals which are
now under the consideration of the
Government of India.

(c) It is presumed that what the
hon. Member wan's to know is whe-
ther the increase will affect the pro-
duction of coal adversely. It is not
possible to give any definite answer
to this now ag the actual increase Yu
the rate of cess is still to be finalised.

Dr. M. M. Das: May I know, whe-
ther the State Governments in the
Stateg in which these collieries are
located are entitled to determine
the rate of cess?

Shri K. C. Reddy: Yes: they are
entitled to determine the local cess
that hag to be levied on coal produc-
ed in their States.

Shri P. C. Bose: Are the Govern-
ment aware that the District Boards
of Manbhum and Hazaribagh are
starving for want of money on ac-
count of the stay order on the collex
tion of this cess?

Shri K. C. Reddy: The Bihar Gov-
iernment have stayed 'the collection
at the proposed increased rate till
they consider the counter-proposals
made by the Government of India
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When that is finalised, then only the
question of collecting the necessary
4:¢sg arises.

Shri P. C. Bose: How long will it
take to finalise?

S8hri K. C. Reddy: We expect a
reply #fom he Bihar Government.
As soon as we get their reply, ‘we
will finalise it.

Shri P, C. Bose: What arrangement
is made till then for the maintenance
of the Board, the pay of teachers
and other things?

Shri K. C. Reddy:
follow.

Mr. Deputy-Speaker: For the pay
of the teachers and other things.

Shri P. C. Bose: The expenses of
the District Board.

Shri K. C. Reddy: I do not know,
8ir. It is for the Bihar Government
to answer the question. If the hon.
Member giveg notice of o separate
question, I will «ry to find out.

Shri M. M. Das: May I know, Sir.
what are the different kindg of ces-
ses ‘hat have bren imipoused upon
the production of coal by the State
and Central Governments?

Shri K. C. Reddy: So far as the
Central Government is concerned,
following are the important cesses.
The first is the ‘stowing cess’ and the
second is the ‘welfare cess’: anl, in
some places; what is called ‘rescue
cess' Ig also collected. So far ag the
State Governments are concernd,
they collect what is known as a ‘local
cess’. These are the varlous cesses
that are being collected.

Kumard Annie Mascarene: May I
Imow, whether Government has any
scheme for nationalising this indus-
try?

Shri K. C. Reddy: That question. I
submit, Sir, does not arise out of
this.

Babu Ramnarayan Singh: What was
the necessity for this increase in the
rate of the local cess?

1 40 not quite
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Shri K. C. Reddy: The local cess
is collected by the State Governma.ts
in order to provide certain ameni.ies
in that area just ag roads, tunnels,
bridges, sanitation and things of that
sort. It is for tha' purpose the State
Governments raise those local ceeses.

HBAD HUNTING IN NaGa HILLS

*191. Dr. Ram Subhag Singh: (a)
Will the Prime Minister be pleased
to state whether there have been any
incidents of head-hunting in Naga
hills this year?

(b) If so, how many and when?

The Deputy Minister of External
Affairs (S8hri Anil K. Chanda): (a)

and (b). There have been no such
incidents.
DAM PROJECTS EXAMINED BY
* DRr. Savace

*192. Dr. Ram Subhag Singh: WwWill
the Minister of Irrigation and Power
be pleased to state the number of
Dam Projects which have been
examined and reported on by Dr.
J. L. Savage?

The Deputy Minister of Irrigation
and Power (Shri Hathl): Apart from
ien State Projects on which the
State Governments concerned con-
sulted Dr. JU L. Savage. the Govern-
ment of India have utilised his
services for technical advice in.con-
nection with the Hirakud and Kosi
Projects.

Dr. Ram Subbhag Siamgh: How inany
of the dam projectg which have Leen
examined and reporied on by Dr.
Savage have been given effect to and
how many are likely to be given effect

to during the course of the Five
Year Plan?
Shrei Hathi: The Government of

India consulted him on two projects—
as I mentioned—Hirakud and Kosi.
The Hirakud project is already being
given effec. to. Otherg are Stlate
projects.

Shrimati Taikeshwari Siaha: Is |t
a fact that because Dr. Savage who
examined the Kosl Advisory fome
mittee Beport expressed the view
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that if the dam is consructed on the
Kosi river, it would silt up in 17
years, the Government is considering
the proposal to build a barrage ins-
tead of a dam in Kosi?

Shri Hathi: That is under consi-
deration.

Shrimatli Reuu Chakravartly: May
I xnow whether it ig true thai one
of ithe dams constructed under the
advice of Dr, Savage hag shown wide
cracks near Meerut in U, P.?

Shri Hathi: What dam?

Shrimati Renu Chakravarity: It
has appeared recently in the Press
that a dam constrnc.ed under the
advice of Dr. Savage near Meerut in
U.P. has shown wide cracks,

Shri Hathi: I have no information.

Dr. Ram Subhag Singh: May 1
know the total amoun: spent on the
examination of these two dam oro-
jects—Hirakud and Kosi?

Shri Hathi: Eighteen
dollars.

thousand

Shri S. N. Das; May I know whe-
ther there has been any difference
between the opinion of Dr. Savage
and the opinion of some of the In-
dian engineers on the Kosi dam pro-
ject?

Shri Hathi: There has been no
difference on that project.

Shri V. P. Nayar: May I know
whether the Savage advice also in-
cluded the purchase of second-hund
machinery from the United State; of
America?

Shri Hathi: No.

Shri Altekar: May I know whether
Dr. Savage examined the Koyna
valley project?

Shri Hathi: That does not arise:
it is a State subject. But I find that
he was consulted by the Bombay
Government for Koyna project.

Shri U. O. Pataaik: Is Government
aware of the fact that Dr. Savage is
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only a Designg Engircer and not an
expert on constructions?

Shri Hathi: He was consulted on
designs.

Shri T. N. Singh: May I know whe-
‘her Dr. Savage and our engineers
are agreed with regard to the height
of the dam at Kosi?

Shri Hathi: If the hon. Member re-
ferg to the bigger dam I think they
agreed on that.

Shri L. N. Mishra: May I know
whe her Dr. Savage participated in
the conference held about the Kosi
project?

Shri Hathi: No, he did not.

Shri U. M. Trivedi: May I know it
Dr. Savage is an expert on river
valley projects or merely an expert
in designs?

Bhri Hathi: He is a consulling
engineer, expert on designs.

Shri Sarangadhar Das: May I
know if Dr. Savage's reports cnme
every time and whether they will
be available to the House?

Skri Hathi: He was consulted on
different technical points at different
times. Hig first report on the llira-
kud Project has been, 1 think, laid
on the Table of the House. The others
related to minor questions, technical
ones, raised at different times. It
may not be possible to lay all those
thiggs on the Table of the House.

Shri Muniswamy: May I know if
investigationg on Krishna-Pennar pro-
ject have commenced and if so, omr
what basis?

Shri Hathi: I require notice. More-
over, it is for the States concerned.

Dr, Ram Subhag Singh: May I
know the main points on which
consultation with Dr. Savage took
place on the Kosi Dam project?

Shri Hathi: There were different
paints involved—designs for founda-
tions silting, etc.
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REPRESENTATIVE INTHE FAR EasT 0F U.N.

Hicy COMMISSIONER FOR REFUGEES

*193. Shri H. N. Mukerjee: (a)
Will the Prime Minister be pleased
lo state whether it is a fact that Mr.
Aamir Ali, an Indian National, has
been appointed to the post of re-
presentative in the Far East of the
U.N. High Commissioner for Refugees
in the Far East?

(b) If so, what are his functions
and to whom is he answerable?

The Depuly Minister of External
Affairs (Shri Anil K, Chanda): (a)
Yes,

(b) He will assist he U. N. Ltlga
Commissioner in the  dis‘herge of
nig responsibilities under the Statute
of the Office of the U. N. High Com-
missioner for Refugees. The represen-
tative will be answerable to the U.N.
High Commissioner for Refugees

Shri H. N. Mukerjee: May I know
who exactly are the pefugees in the
Far-East, except for the Kuomintang
remnanty in Formosg and other
places?

Shri A. K. Chanda: | have no infur-
mation on the matter.

Shri Damodara Meaan Alay Iknow

whether this appointment was made

in consulta ion with the Government
of India?

Shri A. K. Chanda. W2 were inform-
ed about it, but no previoug consul-
tation took place.

Mr. Deputy-Speaker: Question 194.

Shri 8. N. Das: May I suggest that
my question No. 228 may be taken
up along with No. 1947

Mr. Deputy-Speaker: Yes.

Discussions wrth GENERAL Nacums

*194 Shri H. N, Mukerjee: (a) Will
the Prime Minister be pleased to
state whether it is a fact that the
Prime Minister met General Naguib.
the Egyptian Prime Minister, en
Toute to the Coronation and on his
way back?
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(b) What was the nalure of he
discussions held between the Iwo.
Prime Ministers?

(¢) Is it a fact that the Egyptiao.
General sought the support of India
in her struggle for the evacuation ot
Suez Canal Zone by the British
Troops?

(d) It so, what is the attitude of

" the Government of India towards.

these matters?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) Yes.

(b) The discussions with .he
Ezyptian leaders were confidentiai.
It may be said, however, that they

dealt with a number of international
problems of common interest. Among
the subjects discussed was the one
relating to the Suez Canal.’

(c) and (d). There was no ques-.
tion of India's support being sought
in any struggle. But it is a well
known fact that India is sympathetic
to national movements for freedom.
and that India hopes that the full
sovereignty of Egypt will be recognis-.
ed.

Cairo TaLKks

*228. Shri 8. N. Das: Will the Prime-
Minister be pleased to state:

(a) whether the attention of the Gov-
ernment of India has been drawn to an
editorial comment made by the Econo-
mist, a London paper under the head-
ing ‘India takes a hand in Cairo' the
text of which was published by the
Hindustan Times in its issue of the 3rd
July, 1953 on page 6, Column 3, under
the head line ‘India’s Role in Cairo
Talks':

(b) if so, whether anything has been.
done to counteract the wrong impres-
sion created about the role played by
the Indian Ambassador in Egypt as.
well as by the Government of India;

(c) whether any authoritative state-
ment has so far been made by Govern-.
ment with regard to India's stand in
the matter; and

(d) if not, whether Government.
would like to do so now?
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The Deputy Minister of External
_Affairs (Shri Anil K. Chanda): (a)
and (b). The editorial comment is
Jdncorrect in some particulars. It is
not customary, however, for Govern-
ment to correct the impressions con-
%ained in ed¥orial comments. Any
a.tempt to deal with private conver-
sations would necessarily involve
giving publicity to what is regarded
as confidential. Government are 3atis-

fled that their Ambassador in Caivo’

acted correctly in his approath to
this ma-ter.

(c) and (d). No statement has been
issued by Government in thig matter,
%ut the Prime Minister has made re-
ference to it on several occasions.

Shri H. N. Mukerjee: We learn from
press reports that our Prime Minister
has advised Egypt patience and caution
on the Canal Zone issue and also ;hat
‘General Naguib has stated that his
views and those of our Prime Minis er
are identical. What is the real position?

Shri Jawaharlal Nehru: That is =
‘way, Sir, of finding out what happened
at our conversations—by side guestions.
1 do not think that is fair.

Shri S. N. Das: May I know, whether
our Ambassador in Fgypt made any
public statement which might have
‘been construed to :hat effect by - the
Economist?

8hri Jawaharlal Nehru: I dc not re-
member our Ambassador in Egypt made
:any public statement. But 1 cannot

say off-hand; he may have spoken,

possibly, at some dinner or something,
—that is, where our Ambassudors
asually function,—apart from privately.
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S8hri H. N. Mukerjee: Will the Prime
Minigter tell us in general terms {f
there was any discussion in the Com-
monwealth Prime Ministers’ Conference
on the Canal Zone issue. and, again in
general terms, if he communicated to
General Naguib the trend of such dis-
cussions?

Shri Jawaharlal Nebhru: The answer
is ‘Yeg' for both.

Mr. Deputy-Speaker: Next question.

Shri Joachim Alva: Thizs is a very
important question. Can't you ullow
some more supplementaries?

Mr. Deputy-Speaker: It is called
‘confidential’.

Prices oF EpiBLE OiLs

*196. Shri Dabhi: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) whether it is a fact that re-
cently there has been great rise in
the prices of edible oills in the coun-
try; -

(b) if so, the reasons therefor; and

(c) what steps Government have
taken to bring down the prices of
edible oils in the country?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes, Sir. ’

(b) The main reason for the increase
was the short groundnut crop.

(c) The following steps have been
taken:—

(i) Import duty on copra and
palm oil has been reduced.
(ii) Export of groundnut oil has

been stopped.

(iii) Facilities are being given fur
larger import of palm oil and
coconut oil for use in soap
manufactura in place of
groundnut oil
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(iv). The larger soap manufacturers
bave been asked to discontinue
for the present. the vuse of
groundnut oil in soap making.

Shri Dabhi: May I know the present
prices of various kinds of edible olls,
as compared with those prevailing in
January 1953 and the extent to which
these prices have fallen as ¢ reault of
Government action?

Shri T. T. Krishnamachari: I am
afraid. Sir. the information that I have
cannot be very accurate for the reason
that prices are extremely tempera-
mental: they change from day to day.
I cannot claim that prices have come
aown to any appreciable extent be-
cause of Government action. but,
cerhaps, prices have not gone up be-
yond what they were.

The price of groundnut oil in Bombay
in July was somewhere about Rs. 74/9
per maund. The present prices. are
more or less in the sume region, ex-
cepting for the fact that forward prices
for October delivery, I think. have
come down appreciably.

Shri Dabhi: Mav I know whether it
is a fact that the principal cause of the
1ise in prices of edibie vils is the pur-
chase and stocking of groundnut seed
in large quantities on behalf of vanas-
pati manufacturers and the over-esti-
mate by Government of nrocduction of
oll seedz in the countrv and thevir ex-
port to foreign countries on the bhasis
of this over-estimate.

Bhri T. T. Krishnamuchari: Govern-
ment do not think thai there is any
foundation for these conjectures.

Shri Velayudhan: Mav I know. Sir.
whether there was any opposition from
the west cnast regarding the unrestrict-
#l import of coconut m! from Malava
and other places?

8hri T. T. Krishnamachari: That is
the order of the day. There are riwavs
complaints from west coast regarding
urrestricted Import ¢f oil even when
imports are restrictea.

Shri Punnoose: May. I rise on a pomt
Of order? What iz the meaning of his
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saying that “it is the order of the day™
with reference to the west cnast?

Mr. Deputy-Speaker: The hon. Mins-
ter evidently means that there have
heen a number of juestions cnd that
he has been answering them fromm time-
to time. In such matlters 1 think all
sides may try to limi‘ themselves to.
the question alone and not bring in any:
cther matter.

- Shri T. T. Krishnamacharl: May 1
slightly amend what you, Sir, have
said? I am not referring 1o what hon.
Memberg in the House say. 1 get
representations daily on these mgtters
by means of telegrams. that iz a daily
routine for us. It 15 completely un-
connected with any complaints or re-
presentations that hon. Members of
Parliament may make.

Mr. Deputy-Speaker: Anyhow it may:
be avoided.

Shri V. P. Nayar: May I know
whether it is not a fact that the Travan-
core-Cochin Governmenu through its:
Ministers recently represented tc the
Government of India that the reduction
in the import duty on coconut ml has
affected the economy of the country?

Shri T.'T. Krishnamachari: A re-
presentation was made. It was proved
to their satisfaction thgl it has not.

Shri V. P, Nayar: May 1 know what.
percentage of coconut nil is ursed at
tresent for edible purposes?

Shri T. T. Krishnamachari: I should
like to have notice

Shri Dabhi: May I know whether
Government are aware of the fact that.
the high prices of edible olls are caus-
ing great hardship lo the poor erd:
middle class people in the ~ounuy?

Shri T. T. Krishnamachari- Yes, Sir,
Government are aware, and that Is why
we are taking some steps to see that
the price situation eusen

Shri Heda: The hon. Ministar has
stated that he is not certain whether
the prices have come down; at the
moment he claims that they have not
gone up. May I know what further
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steps Government contemplate taking
t. bring down the prices?

Shri T. T. Krishnamachari: The re-
wedies that are open to Fovernment at
a time when one crop season ends and
another begins are not many: We can
~control the situation only by allowing
a certain amount of imports and reduc-
‘ing the duty on imports, Investigation
4n this regard is proceeding con-
tinuously. »

Shri Altekar: May I know the extent
of the export of edible oils up to this
time this year as compared to the ex-
wport last year?

Shit T. T. Krishnamachari: I shculd
‘like to have notice. .

Shri Punnoose: May [ know whether
the Coconut Committze was consulted
before the import duty was reduced
-and also whether (Government are
aware that all sections of pecple and
‘mewspapers in Travancore-Cochin were
wopposed to this reduclion of impert
~duty? i

Shri T. T. KErishnamacharl: The Co-
«conut Committee was no* consulted
As regards the second question, since
prices have not materially come down
by reason of the reducticn in the import
-duty, the representations have no basis.

Kumari Annie Mascarene: May ~
know whether the Government is aware
‘that the policy of the Government with
‘regard to coconut oil producers in the
South has always been a disadvantuge
to them?

Mr. Deputy-Speaker: Nexl yuestion.
Some Hon. Members rose—

Mr. Deputy-Speaker: Therc are =
mumber of edible oils. This questian
is so big.

EDIBLE ()ILS PRODUCTICN

*197. Shri Dabhi: Wil the Minis-
ter of Commerce and Indusiry be
pleased to state:

BY MiLs

(a) whether it is a fact that the
Planning Commission has in the
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Five Year Plan, recommended the
adoption of a policy under which oil
mills are to produce only non-edible
oils, while the production of edible
oils is to be reserved for the village
ghanis; and

(b) if so, the steps Government
have so far taken or are going to
take to implement this policy?

The Minister of Commerce and
Industry (Shri T. T. Krishnamacharl):
(a) The recommendation made Ly the
Planning Commission is that “in the
oll industry the policy could be adopt-
ed of developing the production wuof
edible oils through the village industry
and the production of non-edible oila
through oil mills.”

(b) The recommendation is under the
consideration of Government.

Shri Dabhi: May [ know whether
it is a fact that the meeting of the ali-
India Khadi and village Industries
Board held recently at Bnmbay has
recommended to Government to reserve
for the village oil industry a portinn
of the edible oilseeds uvailable in the
country and to completely reserve the
sesamum oilseeds for the ghanis and
whether Government have accepted this
recommendation?

8hri T. T. Krishnamachari: I be-
lieve some such recommendation was
made. All these recommendations are
under the consideration of Government

Shri Dabhi: May I know whether it
i+ a fact that the Planning Comimission
has recommended the imposition of a
small cess on mill oil for ithe benefit
of the village oil industry und, it sn,
when do Government intend to imple-
ment this recommendation?

Bhrl T. T. Krishnamachari: That is a
fact, so far as the recommendation of
the Planning Commission 1s concerned.
As | said. all these matters are under
the consideration 9f Government.
Whether they would be implemented
in that form or in some cther form or
would not be implementad at sll will
depend when ultimately Government
makes up its mind.
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Dr. M. M. Das: May I know whether
the price of mustard oil has risen re-
<cently and whether it can be attributed
to the causes mentioned by the hon.
Member in his question?

Shri T. T. Krishnamachari: 1 re-
quire notice.

Shri Sinhasan Singh: How long will
Government take to implement the
recommendation of the Planning Com-
mission about producing edible oils
through cottage industries and not by
mills?

Shri T. T. Krishnamachari: I am
afraid, I am unable to answer the
question either way.

Shri U. M. Trivedi: Will the hon.
‘Minister be pleased to give a list of the
edible oils and of olls edible in ihe
South and thase edible in the North?

Mr. Deputy-Speaker: Very well.
Shrimati Tarkeshwari Sinha.

Shrimati Tarkeshwari Sioha: Is it a
fact that Government has levied a cess
of one rupee per 80 mmaunds of oil on
almost all the oil producing mills in
the country, to encourage this industry?

Shri T. T. Krishnamachari: The
Government of India. I do not think,
have done anything of that sort.

Shrimati Tarkeshwarli Sinha: Are
‘Government aware of the report in the
Eastern Economist that Government
have imposed such a cess?

Shri T. T. Krishnamachari: Apparent-
ly the Eastern Economist must know
better than I do.

Shri Sinhasan Singh: The hon. Minis-
ter said that he was not able to give a
Teply about the time that would be
taken to implement the recommen-
dation of the Planning Commission.
May I know whether Government will
take time to consider to implement this

Trecommendation till 1957 or before
18577

Shri T._ T. Krishnamachark: The hon.
Member ig perfectly at liberty to draw
Whatever conclusions he desires.
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Coal SUPPLIES TO PAKISTAN

*200. Shri K. P. Sinha: Will *he
Minister of Production be pleased to
state:

(a) the total quantity of coal de-
manded by Pakistan since the liberal
provision made under the recent
Indo-Pakistan Trade Agreement: and

(b) whether it is a fact that 71,000
tons of coal demanded by Pakistan
in the month of April, 1953 was not
supplied in time?

The Minister of Production (Shri
K, C. Reddy): (a) The demand for coal
by Pakistan since the Indo-Pakistan
trade talks held in March 1953 was as
follows:—

April, 1853 71,000 tons.
May, 1953 81,000 tons.
June, 1853 87,175 tons.

(b) The actual supply in April was
61,627 tons only. The shortage in
supply was principally due to the
Pakistan wagon credit balance with the
Indian Railways having gone down to
nearly 500 with effect from 21-4-53 as
against approximately 1.000 which
Pakistan had agreed 10 maintain.

Shri K. P. Sinha: May [ know if the
demand for coal from Pakistan has
increased after the Agreement?

Shri K. C. Reddy: The demand is fixed
in accordance with the terms of the
Agreement with Pakistan. The maxi-
mum which they can demand is 71.000
tons. and, as a special case, if Pakistan
s0 desires. we have agreed to step up
exports to West Pakistan by another
10.000 tons. That is to say, the maxi-
mum is 71.000 tons ordinarily or 81,000
tons in special cases, per month.

Bbri K. P. Binha: May [ know how
the demand compares before and after
the Agreement; has the demand in-
creaséd after the Trade Agreement?

Shri K, C. Reddy: Before this trade
agreement the Government of India
had agreed to supply to Pakistan
90,000 tons of coal. After the trade
agreement it wag fixed at the figure I
have already mentioned.
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Shri Meghnad Saha: Is the hon. Minis-
ter aware that there have been com-
plaints from Indian manufacturers that
on account of supply of coal to Pakistan
they are being deprived of coal in this
country?

Shri K. C, Reddy: No Sir. we have
received no such complaints.

Shri Meghnad Saha: May I bring to
the notice of the hon. Minister that
there have been loud complaints.........

Mr. Deputy-Speaker: He has got no
information. If any hon. Member has
got information he may pass it on to
him.

O1L ReFINERY BY CaLTEX (INDIA) LtD.

*201. Shri K. P, Sinha: Will the
Minister of Production be pleased to
refer to the reply given to part (b) of
starred question No. 1250 asked on the
9th April, 1953 and state when the Oil
Refinery to be established by Messrs.
Caltex (India) Ltd. is expected to go
into full production?

The Minister of Production (Shri
K. C. Reddy): The Company hag under-
taken to commence the engineering and
design of the proposed Reflnery not
later than 1st January. 1955, and o
proceed with the construction of this
refilnery within four to six months after
such date. and to complete it. as soon
as reasonably possible thereafter.

Shri K, P. Sinha: What is the total
capacity of this refinery?

Shri K, C. Reddy: The total capacity
will be half a million tons crude oil.

Shri Nanadas: May [ know the reason
for this delay?

Bhri K. C. Reddy: I do not under-
stand the hon. Member's question.
According to the agreement Caltex are
to undertake the construction of this
only at the time that they have ipeci-
fied. They are not in a position o
start earlier,

Shri Nanadas: How many foreign ex-
perts have already come to investigate
into this affairt
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Shri K. C. Reddy: No foreign exteris
have come so far.

BAN ON INDIAN AND PAKISTAN
CrTizENS BY THE SOUTH AFRICAN
GOVERNMENT

*202. Shri K. P, Sinha: (a) Will the
Prime Minister be pleased to state
whether it is a fact that the South
African Government have put a ban on
Indian and Pakistan Citizens {rom
joining their parents and husbands in
South Africa?

(b) Since when has this restriction
been imposed?

(c) Is it a fact that in the month of
April or May, 1953, some people had
to face this restriction?

(d) If so. with what result?

The Deputy Minister of Externak
Affairs (Shri Anil K. Chanda): (a) to
(d). A statement is laid on the Table
of the House. [See Appendix I,
annexure No. 65]

Shri K. P, Sinha: Is it a fact that
7,000 people have been denjed per-
mission by the Government of South
Africa to land in South Africa in the
month of May?

Bhri Amnil K. Chanda: There have
been several cases of Indians who nave
not been given permission 1o land
there.

Shri Boovaraghasamy: May I know
the reason for this?

Shri Anil K. Chanda: It is the de-
clared policy of the Government of
South Africa to more or less Euro-
peanise the country.

U. 5. AMBASSADOR'S COMMENTS ON
ComMMUNITY PROJECTS

*203. Shri A. N. Vidyalankar: Will
the Minister of Planning be pleased to
state:

(a) whether it is a fact that in the
course of his speech made in Bombay
on the 24th May, 1953, the US.
Ambassador in India, Mr. George
Allen, had stated that “the progress of
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unity projects in India was not
mctory”; and

() whether there is any basis for
sugh a statement?

" Ahe Deputy Minister of Irrigation and
Power (Shri Hathi): (a) No.

:4b) Does not arise.

“‘Shri A. N. Vidvalankar: Is it not a
fact that on May 24 it was reported in
the press that the U.S. Ambassador
aaid that he wag not satisfled with the
progress of Communpity Projects in
india?

" Shri Hathi: No Sir. that is not a fact.
He was not properly reported in the
press. On the contrary what he said
was that he had been here for a very
short time and was not well-informed.
The question of forming his own judg-
ment one way or the other did not
arise.

Shri Raghuramaiah: Apart from the
opinion of the U.S. Ambassador, may
I know whether "this Government has
been agsessing the progress of the
Community Projects and they are satis-
fied with it.

Shri Hathi: We have been constantly
watching thelr progress. They are go-
ing on very well

PENCIL INDUSTRY

*204. Shri A. N. Vidvalankar: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India is
now absolutely self-sufficient in res-
pect of pencils;

(b) whether it is a fact that recent-
ly Government have liberalised the im-
port of pencils; .

(t) whether Government have re-
ceived any protest from the pencil
industry against Government's import
policy, which is considered detrimental
to the indigenous industry; and

‘{d} whether Government propose to
Tevise their policy?

The Minister of Commerce and Indus-
&y (Shri T. T. Krishnamachari): (a) I

310 PSD.
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am unable to answer the question in
the affirmative.

{b) The import policy on pencils was
liberalised to some extent after the
import duty had been doubled.

(¢) Some representations have been
received by the Government.

(d) The import policy for all items
is reviewed every 6 months,

Shri A. N. Vidyalankar: May I know
it it is a fact that the productive capa-
city of the industry showed a consider-
able expansion during the last few
years but the actual output of the
industry has been far below that capa-
city?

Shri T. T. Krishnamachari: Well, Sir,
I think that is a fact but it does not
necegsarily mean that the capacity and
the output of the industry is adequate.

Shri A. N. Vidyalankar: Was not the
liberalisation of import policy of
Government of India responsible for
this low production?

Shri T. T. Krishnamachari: No. The
policy of liberalisation has been coupl-
ed with special increase in import duty.

Shri Matthen: How does the quality
of the Indian pencil compare with the
foreign imported pencils.

Shri T, T. Krishnamachari: I suppose
the hon. Member uses pencils and he
must have an experience of the quality.

Seth Govind Das: By what time Iy it
expected that Indja would be self-suffi-
cient ag far as pencil making is con-
cerned and also ag far as the quality
is concerned.

Shri T. T, Krishnamachari: My capa-
city to project into the future is ex-
tremely limited.

Kuymar! Annie Mascarene: May I
know, Sir, from which countries pencils
are imported into india?

Shri T. T. Krishnamacharl: I wowld
like i0 have notice.

Shri Damodara Menon: Has the
Government considered the capacity of
Indian pencil industry to produce
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quality pencils before liberalising im-
port.

Shri T. T. Krishnamachari: The capa-
city might be there, the production is
‘not there. Pencils which are valued
less than Rs, 16/- per gross are not
allowed and there is a duty of 68 per
cent. now as against 31} per cent. The
question of quality pencils is rather a
matter for. the consumer to determine
if he shows a preference to have quality
pencils in certain categories.

Kumari Annie Mascarene: On a point
of order, Sir. The answer to my
question is that the Minister requires
notice to answer from which country
the pencils are being imported. 1
think that the Minister knows but he
is evading.

Mr. Deputy-Speaker: Directly or
indirectly hon. Member should not cast
aspersions on the integrity of an hon.
Minister. If he wantg notice he wants
notice.

Shri Dabhi: May I know whether uny
Government assistance is being given
to the indigenous pencil industry?

Shri T. T. Krishnamacharl: Sir, pencil
is a protected industry which has been
enjoying protection and the assis-
tance that we gave is largely by re-
stricting import of cheaper pencils ard
imposing a very high rate of duty on
the import of quality pencils.

Shri Mohinddin;: May I know what
steps Government are taking to im-
prove the quality of the pencils?

Shri T. T. Krishnamacharl: I am
afraid I am unable to answer the
question off-hand. I require notice.

HYDRO-QUININE FACTORIES

*205. Shri M. R, Krishna: (a) Will
the Minister of Commerce and Industry
be pleased to state the number of
factories producing hydro-quinine
which have been closed down?

(b)Y What is the protection granted
to this Industry?

The Minister of Commeroce and Indus-
try (Shri T. T. Krishnamachari): (a) It
is presumed that the hon. Member ia
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referring to factdries producing hydro-
quinone. One of the two factories pro-
ducing hydroquinone was temporarily
closed from February t» August, 1952,
and from December, 1952, to March
1953. Both the factories are now work-
ing.

(b) Protective duties of 27'3 per
cent. preferential and 37'8 per cent.
standard are levied on Imports of
hydroquinone.

Shri M. R. Krishna: May I know, Sir,
whether it is a fact that these factories
had to suffer heavy financial loss due to
the over-estimation of domestic de-
mands by the Tariff Commission?

Shri T. T. Krishnamacharl: 1 re-
quire notice.

Dr. M. M Das: May I know, Sir, for

what purposes this hydroquinone is
used?

Shri T. T, Krishnamachari: Hydro-
quinone Is used for producing photo-
graphic material.

WRITTEN ANSWERS TO QUESTIONS

RESBRVATION OF DVioties AND Sarees FOR
HaNpLOOM INDUSTRY

*195. Shri Gidwanil: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the obser-
vations made in his speech by the
Chief Minister of Madras, while
declaring open the colony of hand-
loom weavers at Tiruchengode in the
Salem District to the effect that the
cess on mill cloth would not be of
substantial help to handloom weavers
and that reservation of bordered
dhoties and coloured sarees was the
only way to help the industry; and

(b) whether Government intend to
reserve dhotées and sarees for hand-
loom production as suggested by the
Chief Minister of Madras?

The Minister of Commerce and Indus-
try (Shri T. T. Krishnamacharl): ()
Yes.
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(b) The question of reservations
aiong with allled questions is being
examined by the Textile Enquiry
Committee.

FINANCIAL AID TO HYDERABAD

*]198. Shri Krishnacharya Joshi: (a)
Will the Minister of Rehabilitation
be pleased to state whether the Gov-
ernment of Hyderabad have asked
for any financial help for the social
rehabilitation of those people who
suffered before, during and after the
Police Action?

(b) If so, what is the extent of
financial help sanctioned by the Cen-
tral Government?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D, Malaviya): (a) Yes.

(b) Sanction for Rs. 5 lakhs during
1953-54 has been issued,

FAMLLIES IN HYDERABAD
STATE

*199, Shri Krishnacharya Joshi:
Will the Minister of Rehabilitation
be pleased to refer to the answer
given to Starred Question No, 2044
asked on 12th May, 1953 and state
whether families of displaced per-
sons have gone to Hyderabad and
settled there?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): No. The dis-
placed persons have put forward cer-
tain demands which have been referr-
ed to the Government of Hyderabad
for consideration.

DISPLACED

ApeN REFINERY PROJBCT

*206. Shri A. K. Gopalan: (a) Wil
the Prime Minister be pleased to state
whether it is a fact that 362 Indian
employees of Aden Refinery Project
went on hunger strike from 1st June,
19537

" (b) Did Government of India make
any enquiries about the reasons and
the circymstances under which Indign
nationals employed by the Project
were forced to resort to hunger strike?
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(c) If so, what has been the result
of the enquiry?

(d) What action have Government
taken on it?

The Deputy Minister of Extermal
Affairs (Shri Anil K. Chanda): (a)
and (b). Yes.

(c) The Indian employees had cer-
tain grievances regarding unsatis-
factory living conditions, poor quality
of food, behaviour of the Kitchen
Supervisor. ete. The matter was dis-
cussed between the representatives of
the employees and the Management,
and on latter's assurance to remove
genuine grievances. the sirike was
given up on the 3rd June 1953.

(d) Immediately on receipt of the
news of the strike, further emigration
for the Refinery was suspended, and
necessary enquiries werg made.
Emigration has been re-permitted on
receipt of report that steps are being
taken by the Management to effect the
desired improvements. Further deve-
lopments are being watched.

U.N. Goop OrricEs COMMISSION ON
TREATMENT OF INDIANS IN SouTtn
AFRICA

*207. Shri A. K. Gopalan: (a) Will
the Prime Minister be pleased to state
whether it is a fact that the South
African Government have refused to
recognise the Good Offices Commission
of the UN. set up under the UN.
General Assembly resolution of
December .5, 195327

(b) How many times have the South
African Government rejected U.N, pro-
posals up to this time?

(¢) Did the Prime Minister discuss
with Dr. Malan about any of these
matters during his visit to Britain for
the Coronation?

The Deputy Mialster of Exteraal
Affairs (Shri Anil K. Chanda): (a)
Yes.

(b) The question was first raised in

the UN. General Assembly in 1848,
In all, five resolutions on this subject
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have so far been passed by the U.N.
General Assembly in its different
sessions, All these resolutions have
been rejected by the South African
Government.

(c) No.
CoAL WasHERIES COMMITTEE

*208. Shri 8. C. Samanta: Will the
Minister of Production be pleased to
state:

(a) whether the Coal Washeries
Committee has submitted its report;
and

(b) if so, the main recommendations
made? '

The Minister of Production (Shri
K. C. Reddy): (a) No.

(b) Does not arise.

INDUSTRIAL HOUSING SCHEME

*209. Shri 8. C. Samanta: (a) Wil
the Minister of Works, Housing and
Supply be pleased to state which
States have not as yet taken up the
Scheme for industrial housing?

(b) What are the difficulties faced
by the State Governments tc Imple-
ment the Scheme? )

(¢c) How many industrial houses
have been built up-to-date (State-
wise)?

The Minister of Works, Housing
and Supply (Sardar Swaran Bingh):
(a) and (c). Two statements showing
the required information are placed
on the Table of the House. [See Ap-
pendix 1, annexure No. 66.].

(b) No particular difficulties have so
far been brought to our notice by
any of the State Governments.

SELECTION OF OFFICERS OF SINDRI
FIRTILISER PaACTORY

*210. 8hri T. K. Chaudhurl: Will the
Minister of Production be pleased to
state:

(a) the procedure of selection of
officers in the higher administrative
and technical posts in the factory and
establishment of the Sindri Fertllisers
and Chemicals Ltd.;
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(b) whether there is any Selecuon
Board for selecting candidates for ap-
pointment to such posts or whether
the Board of Directorsof the S. F. & C.
Ltd. or any person authorised on their
behalf finalise such appointments;

(¢) whether there are any rules to
guide the selection and to judge the
suitability or otherwise of candidates
for such posts;

(d) the mode of selection by which
the present incumbents for the posts
referred to in part (e) below were
selected; and

(e) the nationality of the present in-
cumbents and total salary and other
cash emoluments of the {following
posts: !

(1) Superintendent, Maintenance;
(il) Superintendent, Power House;
(iii) General Superintendent; and
(iv) Instrument Experts?

The Minister of Production (Shri
K. C. Reddy): (a) and (b). The higher
administrative and Technical posts in
the Sindri factory are advertised all
over India under the procedure follow-
ed by the Company since it has been
formed and applications thus received
are scrutinised by the appropriate
Departmental Selection Committee and
the candidates considered prima facie
suitable for interview are called
for interview. Besides the
Managing Director as Chairman, the
Selection Committee consist of the De-
partmental Head concerned and his
Deputy as members. Generally, one
or two outside experts are also associ-
ated in the selection of senior per-
sonnel. The Managing Director ia
authorised to approve the recommenda-
tions of the Departmental Selection
Committee and finally select the candi-
date for a post, the scale ot which
does ngt exceed Rs. 1,000/- in the
maximum. Where, however, the pay
scale of a post exceeds Rs. 1,000/- in
the upper limit, the recommendations
of the Departmental Selection Come
mittee, together with the views of the

naging Director are put up to the
Board of Directors for final approval
The creation of a post carrying a pav



255 Written Answers

of Rs. 2,000/~ and above and the
selection of the incumbent thereof is
made with the approval of the Presi-
dent of India.

(c) The Departmental Selection
Committees are mainly guided by the
following considerations in recom-
mending the best candidate suitable
for a post!—

(i) Age, general bearing and per-
sonality, qualities of leader-
ship and ability to control
men.

(ii) Academical qualifications and
post-School or graduate train-
ing.

(iii) Practical experience.

(d) and (e). A statement containing
the information is laid on the Table
of the House. [See Appendix I, an-
nexure No. 67.]

IMPLEMENTATION OF BAGOE AWARD

*211. Shri T. K. Chandhurl: (a)
Will the Prime Minister be pleased to
state how matters stand with regard
to the implementation of the Bagge
Award on the boundary disputes bet-
ween India and Pakistan?

(b) What was the time limit fixed
for the implementation of the Award?

(c¢) Is it a fact that the Govarn-
ment of Pakistan have intimated our
Government of their unwillingness to
implement tire Award owing to cer-
tain inherent practical difficulties
about it?

(d) What progress, if any, has been
achieved so far to secure a negotiated
boundary with Pakistan in all dis-
puted points referred to the Tribunal?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
and (d). Air survey of the boundary
—dispute No. 1 before the Bagge
Tribunal—and hydrographic survey of
the Ganges in the sector between
Murshidabad (West Bengal) and
Rajshahi (East Bengal) has been com-
pleted. Dijspute No II. The off-take
of the Mathabhanga has also been
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jointly determined. No progress, how-
ever, in the demarcation of the bound-
ary involved in dispute Nos. III
(common boundary between the thanas
of Barlekha and Patharkandi in the
Pathariag Hills Forest Reserve) and IV
(the course of the Kusiyara river)
has been made because of the differ-
ence of opinion between India and
Pakistan over the basis of the demarca-
tion of the boundary in accordance
with the Bagge Award.

(b) The Tribunal had fixed a time
limit of one year for the implementa-
tion of the awarg in dispute No. 1 only.
This time limit has been extended
from time to time.

(¢) No.
AUTOMOBILE SPARE PARTS

*212. Shri Nanadas: Will- the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether Government have
taken any steps for the proper dis-
tribution of automobile spare parts
among the various concerns;

(b) whether Government intend to
arrange for the periodical inspection
of the firms to see that the spare parts

do not go to black-market; and

(c) whether Government intend to
fix a target date for the manufacture
of complete cars in India?

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
(a) and (b). No. There is no statutory
control over distribution and price of
automobile spare parts.

(c) No, Sir.

AvTOoMOBILE MANUFACTURING FIRMS

213, Shri Nanadas: (a) Will the

Minister of Commerce and Industiry

be pleased to state the percentage of
supervisory, managerial and technical
staff from abroad employed in _l.he
five irms that are to be recognised as
automobile manufacturing unite?

(b) Have Government set up a ‘ime
schedule for the completion of train-
ing of Indian personnel to man the
factories fully?
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The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
(a) According to the information
available with the Governiment, two
of the five automobile manufacturing
units do not employ any non-Indians.
In the other three units, all posts on
less than Rs. 1000/- pm. are held by
Indians. Sixty-one per cent. of all the
technical and managerial posts on a
pay of Rs, 1000/- and sbove is held
by non-Indians in these units.

(b) No. Government do not con-
sider it practicable to fix a time
schedule for the purpose at present
and the number of foreign technicians
may well increase for some time as
the firms make real progress with
manufacture,

CorroN TextiLe INQuUIRY COMMITTEE

*214. Shri Tushar Chatterjea;: Wil
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the Cotton Textile In-
quiry Committee is enquiring into the
condition of labour also: and

(b) whether in the course of investi-
gation evidence from trade unions {s
being taken?

The Minister of Commerce and In-
dustry (S8hri T. T. Krishnamachari):
(a) Yes, those especially in the hand-
loom and powerloom sectors,

(b) The Committee would take into
consideration any evidence tendered
by the trade unions.

ImroRTS OF PENCILS FROM JAPAN

¢215. Shri K. Subrahmanyam: (a)
Will the Minister of Commerce and In-
dusiry be pleased to state whether
Government'’s attention has been drawn
to a report in a Bombay English Week-
ly that the Commerce Minister went
out of his way to issue a clearance
permit to a newspaper magnate of
Madras, for 8 consignment of pencils
imported from Japan?

(b) If so, had the Madras Port su-
thorities earlier refused the clearance

6 AUGUST 1953

Written Answers 258

permit on the ground that the pencils
were of non-importable variety?

(c) Were they included in the sald
consignment?

(d) What was the total value of the
consignment?

The Minister of Commerce (Shri
Karmarkar): (a) No. Sir.~

{b) to (d). These questions do not
arise,

ORGANISATION FOR TUNGABHADRA
ProjeCT

4216. Shri K. Subrahmanyam: (a)
Will the Minister of Irrigation and
Power be pleased to state whether a
conference of irrigation officials from
the Centre and the States of Madras,
Mysore and Hyderabad was held in
Delhi to consider the shape of organi-
sation for execution and maintenance
of thhe Tungabhadra Project?

(b) What are the decisions of the
Conference?

(c¢) Did the Mysore representatives
at the Conference oppose the rons-
truction of Tungabhadra high level
channel?

(d) If so, what decision was taken
on ihat issue?

The Deputy Minister of Irrigation
and Power (Shrli Hathi): (a) Two
conferences were held for the purpose
—one on the 28th & 20th May 1953
and the other on the 9th July 1953.

(b)Y A copy eachl of the record notes -

. of decisions taken at these conferences

is placed on the Table of the House.
{See Appendix 1, annexure No. 68.]

(e) No, Sir.
(d) Doesg not arise, -

REBQUISITIONBD BUILDINGS IN DELHI

*217. Shri K. Subrahmanyam: (a)
Will the Minister of Works, Housing
and Supply be pleased to state the
number of buildings still under Gov-
ernment requisition in Delhi?
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(b) How many of them are lylng
vacant now?

{c) What is the general procedure
for derequisitioning such buildings?

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
(8) The number of buildings in Delhi
and New Delhi which are still under
requisition with Government is 402.

{b) Requisitioned buildings are not
allowed to lie vacant except for brief
intervals necessitated by change in
allottees.

(c) Cases for release are scrutinizeds
from time tc time on applications of
the owners or otherwise and decided
on individual merits.

TRANSIT CAMPS NBAR CALCUTTA

*218. Shri 8. C. Samanta: (a) Will
the Minister of Rehabilitation be
pleased to state the number of inmates
residing as on the 30th June, 1953, in
the four transit camps near Calcutta
{camp-wise) ?

b)Y How many of them passed
through the reception centre at Seal-
dah sgince January. 19537

(¢) How many of them are from the
families of unattached women?

(d) In which camp have they been
located?

(e¢) What is the proportion of in-

coming and out-going inmates in those

four camps in recent months?

The Deputy Minister of Natural

Resources and Sclentific Research
(Shri K ‘D. Malaviys):

(a) Cossipore 2786 persons
Reliance 2,536 persons
Ghushuri 4,380 persons
Babughat 302 persons

ToraL 10,004 persons

(b) Cossipore 129 persons
Reliance 848 persons
Ghushuri 468 persons
Babughat 86 persons

Total .. 1,331 persons
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(c) 302 persons.
(d) Babughat Transit Camp.

(e) 66 per cent. (incoming inmates)
CLOSURE OF INDIAN LEGATION IN LiSBON

*219. Shri A. K. Gopalan: (a) Will
the Prime Minister be pleased to state
whether it is a fact that the Govern-
ment of India have closed down thelr
Legation in Lisbon in protest against
the refusal of the Portuguese Govern-
ment even to discuss the question of
Portuguese territories in India?

(b)Y What further action do Govern-
ment propose to take in regard to the
Portuguese settlements in India?

The Depuiy Minister. of External
Affairs (Shri Anil K. Chanda): (a)
Yes. The Legation was closed on the
11th June 1858.

(b) This matter is receiving con-
sideration.

EmBassy IN Russia

*229. Shri P. C. Bose: (a) Will the
Prime Minister be pleased to :tate
whether the restriction on the move-
ment of our Ambassador and Embassy
Staft in Russia imposed by the Rus-
sian Government is still continuing?

(b)-If so, what steps do Govern-
ment propose to take in the matter?

The Deputy Minister of External
Affairs (Shri Anfl K., Chanda): (a)
Some of the restrictions previously
imposed have been relaxed since June
last and large areas of the USSR are
now open §o foreigners. But a numer
of restrictions still continue.

(b) Government do not propose to
take any special action.

Exrorr or CoaL

*221. Bhri Jethalal Joshi: (a) Will
the Minister of Production be pleased
to state whether it is a fact that Gov-
ernment have abolished the surcharge
on export of Indian coal?

(b) If so, has it stimulated the de-
mand for our coal from over-seas
countries?
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(c) What is the tonnage of the ex-
port of coal registered in April, May
and June, 19537

The Minister of Produetion (Shri
K. C. Reddy): (a) Yes, the Govern-
ment have abolished the additional
(commercial) chargc on exportg ot
coal.

(b) This has not so far resulted in
an increase in the demand from over-
seas countries which depends also on
other factors.

(c) The exports to countries other
than Pakistan during the months of
April, May and June 1953 were 95,640
tons, 1,445,797 tons and 1,06,895 tons,
respectively, The exports to Pakistan

during the same period were as
follows'—
¥V« 1o | 61,627 tons
May . . 79,200 tons
JUNE  aveaniounvssaasness 62,500 tons
(Approximately)

CARD-BOARD RROM GROUNDNUT AND SUGAR
CANE WaAsTE

*222. Shri K. G. Deshmukh: (a)
Will the Minister of Commerce and
Industry be peased to state whether
it is a fact that a successful experi-
ment was made for manufacturing
card-boards from the waste of
groundnuts and sugar-cane?

(b) Have Government establish-
ed or propose to establish any card-
board factory on the basis of the
above experiment?

The Minister of Commerfe and In-
dustry (Shri T. T. Krishnamachari):
(a) Sugar-cane waste (bagasse) is
already being used for the manufac-
ture of card-board, Government are,
however, not aware of any successful
experiment conducted in the country

on the use of groundnut waste for

card-board manufacture.
(b) No, Sir.

HaNDLOOM INDUSTRY IN BIHAR

*223. Shri Jhulan Sinha: Will the
Minister of Commerce and Industry
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be pleased to state the nature and ex-
tent of encouragement given'to the
handloom industry in Bihar by the
All-India Handloom Board?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
The Bihar Government have been
asked to send up a scheme for the
development of the handloom irdus-
try in the State to be financed out
of the cess on mill cloth, Their pro-
posals in this regard are awaited.

SPEECH OF UNITED STATES AMBASSADOR
L]

*224. Shri H. N, Mukerjee: Will
the Prime Minister be pleased to ctate
whether in pursuance of the provi-
sions of International Law, a copy of
the speech made by the present
United States Ambassador to India
had been furnished beforehand to the
Ministry when he presented his cre-
dentials to our President?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda):
Yes. A copy of the speech made
by the Ambassador of the United
States of America in India at the
time of presentation of his credentials
was furnished to the Ministry of
External Affairs 1n advance.

Rock SALT

*225. Shrimati KEKamilendu Mati
8hah: Will the Minister of Production
be pleased to state:

(a) whether there is any possibility
of mining rock salt in Tehri Garhwal
District in U.P,;

(b) if so, whether Government are
taking steps in this direction; and

(c¢) whether Government are awale
that some years back there was trade
in rock salt between the people of
Tibet and Tehri Garhwal ?

The Minister of Production (Shri
K. C. Reddy): (a) to (c). The infor-
mation is being collected and will
be placed om the Table of the House
in due course.
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TRAINING IN DAM CONSTRUCTION

*226, Shri 8. N. Das: (a) Will the
Minister of Irrigation and Power be
pleased to refer to the reply given to
starred question No. 451 asked on the
3rd March, 1953, and state whether
the scheme to give advanced tralning
to engineers in design and in the con-
struction of dams and bridges has been
finalised? .

(b) If so, what are the important
features of the scheme?

(c) What will be the recurring and
non-recurring expenditure involved?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Not yet,
Sir.

(b) and (c). Do not arise.

BUILDING WORKS

*227. Shri 8. N. Das: (a) Wil the
Minister of Works, Housing and Supply
be pleased to refer to the reply given
to unstarred question No. 101 asked on
the 17th February, 1953 and state whe-

*ther the report of the Committee of
Experts for building works has been
considered and decision taken thereon
by Government?

(b) What are the important recom-
mendations made by this Committee
which have been accepted by Govern-
ment?

(c) To what- extent have the accept-
ed recommendations been given effect
to?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
The report of the Committee has
been under concideration, and de-
cisions have been taken on lertain
recommendations of the Committee.

(b) and (c¢). Government have ac-
cepted the recommendation regeard-
ing the setting up of the National
Building Organisation, The Com-
mittees’ recommendations regarding
the planning of construction and pro-
vision of budget grant in advance,
standardisation of quality of materlals,
standardg of accommodation and
construction economy through archi-
teciural and structural design, and
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promp. payment t» cuntractors are
a'so generally acceptable to Govern-
ment.

TeEXTILE INDUSTRY WORKING PaARTY

9229, Th. Lakshman Singh Charak:
Will the Minister of Commerce and In-
dusiry be pleased to state:

(a) what are the recommendations
made by the Working Party on Textlle
Industry;

(b) how many of them have beer
accepted by Government:

(¢) the reasons for not accepting the
other recommendations; and

I(d) whether Government have sét up
an Inspectorate to advise the Industry
in the matter of quality control?

The Minister of Commerce and in-
dustry (Shri T. T. Krishnamachari):
(a) These are contained in Chapter
XV of the Report copies of which
have been placed in ihe Library of
the House.

(b) and (c¢). The report is under
examination.

(d) The question
deration.
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The Minister of Works, Housing aad
Supply (Sardar Swaran Singh): (a)
and (c). A statement is laid on the

is under consi-
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‘Table of the House.
1, annexure No. 69.]

(b) Certain "itemg of furniture pro-
vided in the old flats have not been
supplied in new flats, resulting in
reduction of cost. But greater com-
fort in these flatg has been provided
by addition of court-yards to ‘B’ type
flais on the ground floor and making
the verandahg in ‘B' and ‘C’' types
wider by one foot.

qrfieeam™ W ®T T e
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[See Appendix
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The -Minister of Production (Shri
K. C. Reddy): (a) Arrangements have
been made to supply 15,000 tons of
Ammonium Sulphate from Sindri to
East Pakiistan. Despatches have
staried from the beginning of this
amonth. N

(b) Rs, 325 per ton f.o.r. Sindri.

(c) An irrevocable letter of credit
-covering the cost of the fertilizer and
the railway freigit up io the Indo-
Pakistan border has been opened in
.a Bank in Calcutta by the Govern-
ment of Pakistan. Payment for the
.actual despaiches will be made by
the Bank against railway receipts
.and invoices certified by the represen-
tative of the Pakistan Government
+who hag been stationed at Sindri for
thig purpose.

UNBMPLOYED INDIANS

*232. Shri N. Sreckanian Nalr: (a)
Will the Prime Minister be pleased to
state whether 1t is a fact that there
are thousands of unemployed Indians
in Singapore and Penang?
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(b) Are Government aware that
certain firms in Borneo are prepared
to engage Indian workers?

(c) What steps have Government
taken in the matter?

The Deputy Minister of External
Affairs (Bhri Anil K. Chanda): (a)
There has been some seasonal un-
employment owing to a fall in rubber
prices. ’

(b)- and (c). Government are not
aware of any such proposal by firms
in Borneo.

ADMINISTRATIVE AUDIT

*233. Shri M, L., Dwivedi: (a) Wil
the Minister of Works, Housing and
Supply be pleased to state whether
the system of administrative audit in
the Central Public Works Department
“on the lines obtaining in the Military
Engineering Service has been decided
to be introduced with effect from the
next financial year? .

(b) If so. has the establishment of
an independent inspection agency for,
the technical examination of expendi-
ture on the CP.W.D. been provided
for?

te) From which date are the Chief
Technical Examiner and the Chief
Surveyor of Works likely to begin
functioning?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
Yes, Sir. I hope to introduce the
system even during the current finan-
cial year.

(b) Not yet, ag the detailg of the
set up are being worked out

(c) I am afraid I cannot give a
specific date now buc. it should be
possible to finalize the question in
about three months' time,

Tea GARDENS IN ASSAM

*286. Shrli Bell Ram Das: (a) Will
the Minister of Commerce and iIndus-
try be pleased to state how many tea
gardens were closed in Assam during
1962-537
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(b) How many of these closed gar-
deng have been re-opened?

(c) How many gardeng have re-
ceived financial assistance either from
the Government of India or frum the
State Government?

The Minister of Commerce (Shri
Karmarkar): (a) §3.

(b) 73.
(c) None.

|Raw  SiLx (IMPORT)

237, Shri M. 8. Gurupadaswamy:
Will the Minister of Commerce and In-
dustry be pleased to state:

(a) the total amount of raw silk im-
ported into India from various coun-
tries since January, 1953 up-to-date:
and

(b) whether any representations
have been received regarding the re-
duction of such imports?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) The total importss of raw silk
upto January-May 1853 amount to
58,348 1bs.

(b) No such representations have
been Teceived.
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The Minister for Information and
Broadcasting (Dr, Keskar): (a) to
(d). No such scheme is under consi-
deration, Portable disc recorders are
a normal complement of equipment
at all important stationg of All India
Radio.

DESPATCH oF ARMS TO Goa

*239. Shri Raghavaiah: Will the
Prime Minister be pleased to state
whether it is a fact that Portugal s
sending arms of all kinds to Goa?

The Deputy Minister of External
Affairg (Shri Anil K, Chanda): The
Government of India have received
reports from time to time that some
military equipmen$ has reached Goa.

TRAVEL BETWEEN INDIAN TERRITORY
AND FRENCH INDIAN SETTLEMENTS

*240. S8hri Muniswamy: (a) Will the
Prime Minister be pleased to state
whether the proposal to introduce a
permit system to regulate travel be-
tween Indian territory and the French
Indian Settlements has been finalised?

(b) What is the purpose of introduec-
ing such a permit system?

(c) Will this permit system be under
a bilateral agreement between the
two countries?

The Deputy Minister of External
Affairg (Shri Aunll K. Chanda):
(8) to (c). The Government of India
are considering a proposal .to intro-
duce a permit system for regulating
travel between Indisn territory and
the French Indian Settlements. The
object of this measure is to check
smuggling which ig taking place on a
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large-scale on the Indo-French
border, There is no question of any
bilateral agreement being concluded
for this purpose.
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The Depuly Minister of External
Affairg (Shri Anil K. Chanda): (a)
Government understand that such a
delegation has gone ‘0 China. They
were not, however, officially consult-
ed or informed about it.

(b) No. -

DIPLOMATIC IMMUNITY

111, Bhrl Eswara Reddy: Will the
Prime Minister be pleased to state the
designations of the 218 Americans in
India who enjoy diplomatic immunity
and the places where they are station-
ed in India?

The Prime Minister (Shri Jawahar-
lal Nehru): The American nationals
who enjoy diploma‘ic immunity are,
according to the present information,
181 in number, excluding their
families in respect of whom exact
information is not available, They
are all stationed in New Delhi and
fall infto the following categories:i—

(i) The U.S. Ambassador and
other diplomatic officers of
the US. Embassy at New
Delhi e e e ... 80

(ii) Non-diplomatic memberg of
the Staff of the U.S, Embassy
at New Delhl. .... S | |
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(iif) Officers belonging to the U.S.
Technical Co-operation Ad-
ministration, borne on the
staff of ‘the U.S. Embassy at
New Delhi ... ... ... 40

ColrR  MATs

1

112, Shri V. P. Nayar: Will the
Minister of Commerce and Industry be
pleased to refer to the last but one
paragraph on page 747 of the Journal
of Industry and Trade (June 1953) and
state:

(a) the basis on which the inferences
contained in that para. have been
made;

(b) whether the Government of India
have ascertained the prices at which
coir yarn is available for manufac-
turers in the' foreign countries for
manufacturing mats and mattings from
(i) India and (ii) other countries;

(c) whether the Government of India
have ascertained the manufacturing
cost of mats and mattings in other
countries as compared with their cost
of manufacture in India;

(d) if so, how and to what extent
they differ; and .

(e) whether prices of coir yarn and
manufacturing costs both are higher
in foreign countries than in India?

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamachari):
(a) The inference is based on reports
¥rom Indian Government Trade Re-
presentatives abroad on the marketing
of coir mats and mattings.

(b) Yes.

(c) and (d). Actual cost of manu- _
facturing mats and maitingg in
foreign countries ig not available, It
is, however, estimated that the
cost of raw materialg (coir ypmrm),
which constitutes the major portion
of the manufacturing cost, will be
higher in forelgn countries than In
India.

(e) Yes.
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INVESTMBNTS IN COTTON YARN AND
CLOTH M ANUFACTURING INDUSTRIBS

113, Shri V. P, Nayar: Will the
Minister of Commeree and Industry
be pleased to state:

(a) the total investments made so
far in the cotton yarn manufacturing
and cotton cloth manufacturing indus-
tries in India;

(b) the number of workers employ-
ed in each of these {wo industries
during the years 1947-48 to 1052-53;

(c) the total wages bills in each of
the two industries for the above

period;

(d) the production in these two in-
dustries for the above period; and

(e) the annual profits made by them
during the same period?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
{a) to (e). A statement is laid on
the Table of the House. [See Appendix
I, annexure No. 70)

INVESTMENTS IN Tm MANUFACTURING
INDUSTRY

114. 8hri V. P. Nayar: Wil the
Minister of Commerce and. Industry be
pleased to state:

() the total investments made so
far in the Jute manufacturing indus-

try:

(b) the total yearly wage bill in the
industry for the years 1947-48 to 1952-
53:

(c) the number of workers employed
in the industry during the above years;

(d) the total profits made by it in
the above years:;

(e) the total vaiue of production of
jute during the above period; and

(1) the total value of jute produced
in factories managed by the managing
agency firms?

The Minister of Commerce and In-
dustry (Shei T, T. Krishnamachari):
(a) It iz not quite clear what the
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hon. Member means by the expression
of ‘total investmen's’. According to
the flgures collecied by the census off
manufacturing industries under ‘the
Todustirial Statistics Act. the industry
had fixed assets amounting to Rs.
3003 crores and working capital
amounting to Rs. 39;11 crores an on
31st December, 1950. The total paid-
up capital of jute companies at work
in India was, according to the returns
furnished by the Registrar of Joint
Stock Companies, Rs. 27'71 crores in
1950-51.

(b), (c), (e) and (f). A statement
glving the required information is
laid on the Table of the House. [See
Appendix I. annexure No 71]

(d} No exact figures for the indus-
try as a whole are available.

”
INVESTMENT IN THE IRON AND SITEEL

INDUSTRY

115, Shri V. P. Nayar: Will the
Minister of Commerce and Industry bes
pleased to state:

(a) the capital so far invested in the
iron and steel industry in India:

(b) the share therein of (i) Messrs.
Tatas and (ii) foreign investors;

{c) the number of workers employ-
ed in this |ndustry:.

(d) dtheir total wage bill for the
Yyears 1947-48 to 1952-53; and

(e) the total yearly profits made by
the industry during the above period?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):

.(a) Rs. 1901 crores by the two main

producers, viz.. the Tata Iron and
Steel Co. and the Indian Iron and
Steel Co.

(b) (i) Rs. 10'47 crores; (li) Rs, 18
lakhs.

(c) 78,607 in 1851.

(d) 1947 Rs. 641 crores
1948 Rs. 741 "
19490 Rs. 828 "

1950 Rs. 927 "
1951-53 (Information not
available)
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(e) The total yearly net profits made
by the Tata Iron and Steel Co. and
the Indian Iron and Steel Co. the
two main producers, after providing
for depreciation and tax are:

Rs. in crores

194748 174
1948-49 2:13
1949-50 2-41
1950-51 318
1851-52 344
1952-53 Not available

INVESTMENT IN DIESEL ENGINE MANUFAC-
TURING INDUSTRY

116. Shri V. P. Nayar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the total capital invested so far
In the diesel engine manufacturing
Industry in India;

(b) the number of workers employ-
e in this industry from 1947-48 to
1952-53;

(c) their total yearly wage bill;

(d) the profits made or losses in-
curred by the industry during the
above period: -

{e) the share of foreign capital, if
any, in the industry; and

(f) the total production of engines
during the same period?

The Minister of Commerce and In-
dustry (Shri T. T. Krishmamachari):
(a) to (e). Precise information is not
available.

(1) The figures of production are
given below:—

194748 772 Nos.
1948-49 1188 *
1949-50 2554 "
1950-51 553 "
1851-52' 7268 "
1953-53 2800 "

Total 20.002- "
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PeNIcILLIN FacTory -

117, Dr. Amin: Will the Minister of
Production be pleased to state:

(a) whether negotiations with the
Tata Hydro-Electric Company, Litd.,
Bombay, for the supply of power to
the Penicillin Factory, Pimpri, have
been completed;

(b) whether any agreement has been
made with this Company; and

(c) if so, the terms of the agreement?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

(b) and (c). An agreement hag not
yet been signed.

‘““BHARTIYA SAMACHAR"

118, Ch. Raghubir Singh: (a) Wilt
the Minister of Information and Broad-
casting be pleased to state whether it
is a fact that Government are golng tuv
revive the Hindi edition of ‘“Bhartiya
Samachar”?

fb) If so, when and what expendi-
ture is going to be Incurred on it?

The Minister of Information and
Broadcasting (Dr. Heskar): (a) Yes
Sir.

(b) The financial implications are
under examination. Stepg will "be
taken to issue Bhartiya Samachar
‘when funds are available.

ExPORT OF COAL TO PAKISTAN

119. Shri Heda: (a) Will the Minis-
ter of Production be pleased to state
the total value of coal exported to
Pakistan in 1950-51, 1951-52 and 1852-
53°

(b) How does the price compare witb
the internal price of coal?

The Minister of Production (8hri

K. C. Reddy): (a).The approximate
value is as follows—
1950-51 Rs. 32,35,408
1951-52 Rs. 5,15,75,463
1952.53 Rs. 4.94.76.003
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(b) The price charged to Pakistan
during the last three years was higher
than the internal price from time to
time as shown below:—

From 1-4-50 to 2§ -2-51—Ras. 12/~ per ton

(Coal exports to {Pakistan remained
suspended during this period).

From 26-2-51 to 9-5-51—Rs. 10/6/9 per ton.
From 10-5-51 to 7-8-52—Rs. 10/3/9 per ton,
From 8.8-82 to 24-3-53—Rs. 11/13/9 per ton,

From 25-3.53 the price is the same as for
internal consumers.

TRAINING OF DISPLACED PERSCMS IN VOCA-
TIONAL TRADES

120. 8hrl Heda: Will the Minister of
Rehabilitation be pleased to refer to
his reply to the starred gquestion
No. 2051 asked on 12th May, 1853 and
state:

(a) the number of displaced persons
trained in Vocational Trades up to
31st March, 1953;

{b) the number of those trained in
1952-53 and expenditure incurred on
their training: and

(c) the number of these trained
persons who have been gainfully em:
ployed?

The Deputy Minister of Natural
Resources and Secientific Research
(Shri K. D, Malaviya): (a) and (b).
Complete information is not yet_avail-
able. Replies are still due from a' few
States and it s hoped tc lay shortly a
complete statement on the Table of the
House.

(c) This information is not available.

ForeiGN TRraDE

121. Dr. Ram Bubhag Singh: (a) Wih
the Minister of Commeree and Indus-
try be pleased to-state the value of
India’s foreign trade in the principal
comrpodiue; in the year 1952-53?

{(b) What was the trend of India’s
export earnings during the sald period?

The Minister of Commerce (Shrl
Karmarkar): (a) Imports (including
transit trade)—Rs. 638'11 crores.
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Exports (including re-exports)—
Rs. 569-88 crores.

(b) While there wag a decline in the
export of jute goods and tea, the level
of export earnings was maintained
over the rest of the fleld as a whole
in spite of a fall in export prices.

PURCHASE OF HANDMADE PaAPER

122. Shri Dabhi: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) Government's policy about the
purchase of handmade paper for the
requirements of the various . Govern-
ment departments,

(b) the total value of paper purchas-
ed for the use of the various Govern-
ment departments during the years
1951-52 and 1952-53; and

(¢) the total value of the handmade:
paper purchased for the use of the
various Government departments?

The Minister of Works, Housing and
Supply(Sardar Swaran Singh): (a) It
has been decided that handmade paper
should be purchased for all demi-official
correspondence of the Government of

India.

(b) (i) 1051-52—Ra.
(Approximately)

(ii) 1952-53—Rs. 5 crores (Approxi-
mately).

(¢) (1) 1951-52—Rs. 90,500/-

(ili) 1952-53—Nil as sufficlent stock
from the closing balance of previous.
paper was available.
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The Prime Minister (Shri Jawaharlal
Nehru): (a) to (c). There have been
no honorary Ambassadors, High Com-
missioners or Consuls-General during
‘the period mentioned. But our former
High Commissioner in London did not
draw any salary during the five years
of his holding the post. He drew only
the expenses of his official entertain-
ments from Government fundas.

(d) There is an honorary Consul-
‘General of India at Copenhagen. He
is a Danish national

(e) One.

Raw MATERIALS OF PROTECTED INDUSTRIES

124. Pandit Munishwar Datc
Upadhyay: Will the Minister of Com-
merce and Industry be pleased to state:

(a) the protected industries that
largely get their raw materials from
-other countries and the countries from
which the raw materials are imported;

(b) the percentage of import of such
raw materials;

(¢) whether such imports have been
gradually increasing:

(d) what attempts have so far been
made to remove the dependence of
these industries on imports; and

(e) the results of such attempts?
The Minister of Commerce and Indus-

gry (Shri T. T, Krishnamachari): (a)
10 (e¢). I !ay on the Table of the House
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a statement giving the information as
far as is available. [See Appendix I,
annexure No. 72.]
”
SaLT MANUFACTURING CENTRES

125. Shri Raghavaiah: Will the Min-
ister of Production be pleased to state:

(a) the names of the salt manufac-
turing centres in India;:

(b) the number of workers employ-
ed in each of these centres showing
men, women and children, separately;

(c) the wages, dearness allowance
and bonus received by them at each
centre;

(d) the working hours, period of
employment in a year, leave and other
rights enjoyed by them: and

(e) the labour laws which are In
operation in each of these centres?

The Minister of Production (Shri
K. C. Reddy): (a) A statement is placed
on the Table of the House. [See Ap-
pendix I, annexure No. 73.]

(b) to (e). Another statement giving
these details iz also placed on ihe
Table of the House. [See Appendix I,
annexure No. 74.]

Mica (PRODUCTION AND EXPORT)

126. Shri Gopala Rao: Will the
Minister of Commerce and Industry
be pleaséd to state:

(a) the total quantity of the produc-
tion of mica between 1847 and May
1953 (year by year), giving separately
figures for block mica, mica splittings
and scrap mica:

(b}\the total quantity of its export
during the same period (each grade
separately and year by year), and

(c) the prices obtaining in the period
1947 to May 1953 (both internal and
external), year-wise for each grade
separately?

The Minister of Commerce (Shri
Karmarkar): (a) to (c). No reliable
statistics of production are available
As, however, there is hardly any con-
sumption of mica in the country, the
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figures of export more or less represent
the actual production-of mica in the
country also. A statemenf showing the
figures of export and prices at which ex-
port hag been made from year to year
is laid on the Table of the House. [See

Appendix I, annexure No, 75.]
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The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Radio valves and components are

mainly imported from the U.K.. US.A..
and Holland.

(b) Radio valves are proposed to be
manufactured in the new State-owned
wireless factory at Bangalore. A large
number of .other components are
already being manufactured in the
country. All necessary assistance is
being rendered for developing manu-
facture of radio component parts.

(¢) By the year 1956 or so.
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) The

State-wise distribution of commuuity
sets in rural areas Is as follows:—

1. Assam [}
2. Bihar 314
3. Bombay 830
4. Delhi 156
5. Hyderabad 117
6. Jammu & Kashmir 231
7. Madras 1783
8, Madhya Pradesh 550
9. Mysore 188
10, Orissa 192
11. Punjab 264
12, Uttar Pradesh 188
13. West Bengal 105
14. Travancore-Cochin a8

Totnl 4803

(b) The importance of providing
community sets in rural areas has been
impressed upon State Government:
who are again being urged to instal
more sets. ’

DirrrAcep AND DesTiTUTE WOMBN's Houg
AT Rurst

129, Shri Amjad Al: (a) Will the
Minister of Rehabllitatiom be pleased
to refer to unstarred question No. 821
asked on the 31st March, 1953 and
state what steps have been taken tao
shift the Destitute Women's Home at
Rupsi (District Goalpara, Assam) from
the present place to the town-areas ot
Dhulri?

(b) What is the present strength of
the women there?

(c) How many have been provided
with alternative or independent living?

The Depuiy Minister of Natural
Resqurces and Sciestiic  Regparch
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(Shri K. D, Malaviya): (a) It is pro-
posed to merge the Rupsi Home in *he
Central Destitute Women’s Home when
the same is sanctioned.

(b) 22.
(c) 12.

U.S- CotTrOoN

130. Shrimati Tarkeshwarl Sinha
(a) Will the Minister of Commerce
and Industry be pleased to state whe-
ther the period for grant of licences
for the import of U. S. cotton has
been extended till the end of Decem-
ber, 19537

(b) If so, what will be the total
amount of U. S. cotton imported into
India till the end of this year?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) Yes.

(b) Licences were issued for the
import of 1:125 million bales of U.S.A.
cotton of 1851-52 crop from August
1951 onwards. Against this, about
870,000 bales of cotton have already
been imported. It is expected that the
balance will arrive by the end of this
year.

AVAILABILITY oF CLOTH

131. Shri Jhulan Sinha: Will the
Minister of Commerce and Industiry
be pleased to state whether it is a
fact that there has been a progres-
sive deterioration in the per capita
availability of cloth from 17 yards to
11 yards during the last 13 years
from 1838-39?

The Minister of Commerce and
Industry (Shri T. T. Krishnamacharl):
No. The per capital availability which
was 11'B in the year 1851, went upto
142 in 1852. It is hoped to maintain
this iImprovement with the present rate
of production.

ADVERTISEMENTS

112. Shri K. C. Sodhia: (a) Wil
the Minister of Informatfon and
Broadcasting be pleased to state
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whether the expenditure incurred on
production and release of display
advertisements on behalf of the
different Ministries of the Govern-
ment of Indig is realised from them?

(b) If so, what was the amount
realised from each of them during
1952-53?

. (c) If not, what are ‘the reasons
therefor? -

(d) What was the total amount
spent during 1952-53 on the prepara-
tion of cinema slides and other adver-
tisements for small-income saving
and treasury-saving deposits?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) No Sir.
The expenditure incurred on production
and release of display advertisement is
provided for in the budget estimates ot
the Ministry of Information and Broad-
casting.

(b) and (c). Amounts are not re-
alised from individual Ministries.

(d) Total amount spent on Cinema
slides, Posters, Calendars, Blotters,
Stickers and display advertisement in
1952-53 was Rs. 5,54.387.

Bidi INDUSTRY IN TRIPURA

133. Shri Biren Dutt: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that bidi
producers and labourers have de-
manded the introduction of restric-
tions and fixation of quota for the
use of outside bidis in Tripura;

(b) whether it is a fact that many
factories and labourers are going to
be out of work due to competition
by such outside bidis; and

(c¢) the steps Government propose
to take to save the bidi industry in
Tripura?

The Minister of Commeree (8hri
Karmarkar): (a) No representation on
this subject either from the producers
or from laboures has been received by
the Tripura Government or the Govern-
ment of India. !
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(b) No.
(c) Does not arize.

BICYCLE FACTORIES

134, Th. Laksbman BSingh Charak:
Will the Minister of Commerce and
Industry be pleased to state:

(a) how many bicycle factories
were working in India at the end of
1852;

(b) the annual production of bicy-

rlegs from each factory of each
quality;

(c) whether Government still
allow import of bicycles from abroad;
and

(d) it so, the
bicycles?

The Minister of Commerce (Shri
Karmarkar): (a) Six.

(b) A statement is laid on the Table
of the House. [See Appendix 1, annex-
ure No, 76.]

(¢) Yes, Sir.

(d) The total number of bicycles like-
ly to be imported during this year is
about 72,000 nos.

number of such

CLOTH (EXPORT)

1385. Dr. Ram Subhag Singh: Will
the Minister of Commerce and In-

dustry be pleased to -state the
yardage of cloth exported to Aus-
tralia, New Zealand. and Indonesia

during the years 1850-51, 1851-52
and 1952-53?

The Minister of Commerce (Bhn
Karmarkar): Exports of mill made
cloth. (Figures in yards)—

1950-51 1951-52 1952-53
Australia 54,645,953 24,777,348 6,539,384
New-

zealand 8,630,668 3,765,205 2,647.858

Indonesia 6,757,857 2,791,323 3,562,811

LAJPATNAGAR HARIJAN CoOLONY

136. Shri P. N, Rajabhof: (a) Will
the Minister of Rehabilitation be
pleased to state how many hand-
pumps have so far been installed in
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the displaced persons’ Harijan
colony of Lajpatnagar, New Delhi?

(b) Are they sufficient to provide
water for the residents?

The Deputy Minister of Natural
Resoures and Scientific Research (Shri
K. D. Malaviya): (a) and (b). Five
hand pumps have already been fixed
and another six are in the process of
installation. These eleven hand-pumps
are considered sufficient to provide
water for the residents

SOAP MANUFACTURE

137. Bhri H. N. Mukespjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of soap pro-
duced in India in 1852:

(b) whether the biggest unit 1n
the soap industry in India, which
produces about 70 per cent. of the
total quantity produced, is a subsi-
diary of an international combine;

(c) the proportion of indigenous
soap-producing capacity which is be-
ing currently utiliszed; and

(d) the steps taken to ensure
achievement by 1955-56 of the targets
of soap-production laid down by the
Planning Commission?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
(a) About 118,370 tons.

(b) The biggest unit in the soap
industry in India produces about 43
per cent. of the total output of soap in
India, This unit s registered under
the Indian Companies Act, but the in-
vestment is wholly foreign.

(c) Nearly 44 per cent. of the tota.
capacity in the country is being
currently used.

(d) The target of production in the
Plan is 200,000 tong in 1955-56. As
existing capacity is even greater, Lhere
is no reason why production should not
expand upto this figure to meet demand.
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ResEARCH PROGRAMMES COMMITTEE

138. Shri 8. N, Das: Will the Minis-
ter of Planning be pleased to state:

(a) whether the Research Pro-
grammes Committee to work out and
arrange suitable schemes for research
and investigation into social, econo-
mic and administrative problems re-
lating to National Development has
been constituted and is functioning;

(b) whether this Committee will
function as a permanent body; and

(c) whether any scheme has been
drawn by this Committee?

The Deputy Minister of Irrigation and
Power (Shri Hathl): (a) Yes, but it has
not started functioning as yet. The first
meeting of this Committee is scheduled
to take place sometime this month.

(b) The Committee is an ad hoc body
appointed by the Planning Commission,
and the question of its length of tenur¢
has not been considered for the preaent.

(c) Schemes to be taken up for re.
search and investigation will be con-
sidered by the Coummiilee ut its Prsi
meeting.

SPEECH OF DR. MaLaN
139. Shri 8. N. Das: Will the
Prime Minister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a P.TI
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report of a speech delivered by Dr.
Danial Malan, the South African
Premier on the 9th July, 1953 while
speaking at a Luncheon given to Mr.
Menzies, Australian Premier, the re-
port having been published in the
Hindu of Madras in its issue of the
10th July. 1953 in column 4 at page
5 under the headline “Malan’s offer to
Australia—Help in Defence against
India” ; and

(b) if so, the steps taken or pro-
posed to be taken by Government in
the matter?

The Deputy Minister of Exiernal
Affairs (Shri Anil K, Chanda): (a) Yes.

(b) The insinuations and charges
made by Dr. Malan were so absurd and
fantastic that the Government of India
did not consider it necessary to take
any special sieps to refute them. Press
criticism in Australia as well as in
other countries made it clear jhat
people were not misled by Dr. Malan's
statement. India's external policy lLas
been repeatedly stated. India has no
territorial ambitions in Africa or any
other part of the world. India stands
for politica] freedom and raclal equality
in all parts of the world and, more
especially, in Africa where both are
denled.
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HOUSE OF THE PEOPLE
Thursday, 6th August, 1853

—

The House met at a Quarter Past Eight
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-15 AM,
MOTIONS FOR ADJOURNMENT
Surt Kami Reppr's HUNGER STRIKE

Mr. Deputy-Speaker: | have receiv-
ed two adjournment motions, one from
Dr. Lanka Sundaram and the other
from Mr. K. Subrahmanyam. I would
like to know briefly from the hon.
Members how this is the concern of
this Government.

Dr. Lanka Sundaram (Visakhapat-
nam): Sir, the fast unto dcath of Shri
Kami Reddi, who is now on death bed
actually, on the 49th day of his fast,
arises out of an executive decision of
the Government of India to give cer-
tain portions of the Bellary distriet to
the Mysore State as proposed in the
Bill which has been presented to the
Madras and Mysore legislatures. This
executive decision of the Government
of India has been arrived at without
properly ascertaining, in the most ap-
proved fashion, either through a boun-
dary commission or a plebiscite, the
wishes of the people. Related to the
second point. Mr. Deputy-Speaker, is
the fact that when Mr, Justice Wan-
rhoo was sent out and he made certain
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recommendations on this question, they
were rejected. Then Justice Misra
went and his recpmmendations were
implemented executively. Finally, Sir,
hundreds of people have been arrest-
ed, including the Chairman of the
Bellary Municipality. The situation
today of Mr. Kami Reddi is perilous.
These are my reasons.

Shri K. Subrabmanyam (Vizianaga-
ram): Even Justice Misra has hinted
at the point that short of plebiscite, no-
thing can solve the problem of Bellary
satirfactorily or finally. Therefore. 1
urge upon the Prime Minister to save
the precious life nf Mr. Kami Reddi
and declare on the floor of the Hotse
that a plebiscite or a boundary com-
mission will be appointed to gRo into
the auestion of the disputed areas.

The Prime Minister (Shri Jawaharlal
be-

. fore the House is as to whether, in view

of a gentleman -undertaking a hunger
strike for a political obiject. a decision
of the Government of India communi-
cated to this House long ago should
be upset. Now, the gentleman in ques-
tion Mr. Kami Reddi. I have no doubt,
is an estimable person and has heen
moved hy the hest of intentions.. But,
1 really cannot understand how any
Member of this House ran suggest that
Governmental decisiong taken after as
careful an enquiry as possible should
he changed. varied or upset hecause of

an individual indulging in hunger
strike. As a matter of fact. in this
care as

particular matter. as “much
possible was taken through enquiries
by competent impartial individuals to
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find out what was the right course to
adopt. It was declared and adopted.
1 would commend to such of the hon.
Members as have not read the report
of Justice Misra to read it to see how
carefully he went into this question.
He had no prejudice in the matter; he
bhad no predilectian in the matter. He
wwent into the question and made his
‘report, and Government after consi-
dering had accepted it. Now, apart
{rom the fact that Government think
that their decision was absolutely cor-
rect and the right one, they are still
more convinced that no action of the
Government is going to be allowed to
be influenced in this way by hunger
strikes. Otherwise—it dnes not matter
what Government functions here—no
Government will function.

In the present case. my colleague the
Home Minister was telling me that he
has received a large number of tele-
grams. Probably, I have received
some; but he has got a bunch of them.
Telegrams come. in exactly what pro-
portion I do not know, some urging
one thing and the others urging the
other thing, both sides threatening hun-
ger strikes if their wishes are not ad-
hered to, and they are contradictory
wishes. Some send us telegrams or
letters supporting Mr. Kami Reddi's
fast; others threaten the Government,
‘if you give in to Mr. Kami Reddi's fast,

. Jou have to deal with our fast after
] that’. So that, polities is reduced to
| @ strange level and this House becomes
| vowerless, if I may say so, before ex-
ternal happenings of this kind. I have
freat sympathy for Mr. Kami Reddi.
I do not wish to criticise him because
I know he has been a good constructive
worker in the past. It is a pity that
a man who has done good work in the
past and can do very good work in
the future in the new State of Andhra
that is coming up, should associate
himself with something which can only
lead to bitterness on the eve of the
formation of this Andhra State. I
might inform the House that. not in
my capacity as Prime Minister. but in

some other capacities. I sent a telegram
to Mr. Kami Reddi last evening, tell-
ing him frankly my opinian that what
he was doing was very wrong, that it
was a wrong method, that the ques-
tion ‘of Bellary could not be re-opened
in this way, that it would lead to
trouble, that the qurstion remained as
it was, that I would be glad to see him
if he wants to see me later and -ask-
ing him to give up his fast.

Dr. Lanka Sundaram: With your
permission, Sir, may I draw the atten-
“tion of the Prime Minister to the state-
ment made by Mr. C. Rajagopalachari,
on the 17th July in Madras stating that
Bellary is one of the issues to be in-
cluded in the terms of reference of
the proposed boundary commission?

Shri Jawaharlal Nehru: Which com-
mission?

Dr. Lanka Sundaram: Commission
to settle the disputed areas.

Shri Jawaharlal Nehru: The Andhra
State Bill which would be coming up
before this House presently, I believe,
has some clauses about the appoint-
ment of a boundary commission or
commissions. The idea is, I believe,
that each of the two States concern-
ed, that is, the Andhra and the resi-
duary State of Madras, or Andhra and
Mysore, should appoint boundary com-
missions—not so much the Government
of India, but they should appoint boun-
dary commissions-—-—‘o deal with minor
rectifications of the border. It is up
to the States to give such directions
as they like to their boundary commis-
slons. Anything thev agree to. we
are completely agreeable to.

Shri B, 8. Murthy (Eluru): Is it not
a fact that Justice Misra has said that
a plebiscite should decide these issuner?
The Prime Minister has not been
pleased to state why that portion of
the report has not been taken into con-
sideration while dealing with the fir-
kas of Moka, Rupanagudi and Bellary
including Bellary town.
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Shri Jawaharlal Nehru: If I may
*ay 80, I do not wish to contradict the
hon.- Member. That is not exactly
‘what Justice Misra has said. He has
come to firm conclusions about cer-
tain matters. He says, “If anybody
asks how many feel this way or ° that,
<only a plebiscite can give that, I can-
not state precisely without counting of
heads; this is my firm conclusion.........
etc” He has not recommended a ple-
biscite.  Casually he has mentioned
about it.

Shrimati Sucheta Kripalani (New
Delhi): The hon. Prime Minister just
now said that there are certain other
disputed areas and that all these will
‘be referred to a boundary commission.
There is considerable feeling over this
question of Bellary, Not that we ap-
preciate a fast on political issues; I
certainly would like to say that this
is not the method by which we should
decide such questions, But. as an
honest man, he has sincerely under-
taken this fast and his life is now in
danger. I am sure there is also consi-
derable feeling on*this point. I do not
think there is any harm if this matter
be referred to a boundary commission
along with other questions when you
accept that you are going to appoint a
boundary commission.

Shri Jawaharlal Nehru: The hon.
Lady Member would have realised
that first of all, this is not a matter
between the Government of India and
anybody, any party or any State or
the protagonists of any State. The
Government of India being, I hope,
an impartial adviser, helper, friend
and counsellor—call it whatever you
may like—whatever we do leaves an
imposition on one State or the other.
We have. therefore. sent judicial offi-
cers of high standing to go into it and
when we consider their report we
think it is a fair report. And it has
reference to a boundary commission.
‘The boundary commissions were not in
terms of disputes originally when we
discussed about them but in terms of
minor rectifications of the border. We
do not at th's stage want to trouble

this House with these minor points
but to take the districts in one or the
other as they were and then constitute
the Andhra Province and then go in
for greater detalls in the matter of
minor rectifications. I say we have
no hand in this as whether the dispute
is between the Madras residuary State
and Andhra or Andhra and Mysore,
the parties concerned can refer any-
thing they like in detail to the boun-
dary commission. The House, no
doubt, knows that after this matter of
Andhra State is definitely settled and
the Andhra State starts fumctioning, it
is Government’s intention to consider
the larger issue of a re-organisation of
States, etc.. in India from all points of
view because we_have come to the con-
clusion that piecemeal consideration »f
the subject is not right. It affects
other parties fourth party interests;
they cannot be separated. T.dia is an
organic whole and however much we
may divide it for administrative pur-
poses, as a matter of fact, each divi-
sion affects some State. Therefore, if
we consider the matter as an organie
whole and appoint a high-powered
commission some time Jater this year
w consider this problem dispassionate-
ly and to make such recommendations
fo Government as they think fit and
proper. Government would, no doubt,
place it before this louse.

Some Hon. Members rose—

Mr. Deputy-Speaker: There must be
an end to this. I have heard the
views from all sides.

Shri A. K. Gopalan
Not from this side.

Mr, Deputy-Speaker: The leader
must have got up.

Shri A. K. Gopalan: The Prime Min-
ister has just now referred to Kami
Reddi's fast and. when the Prime
Minister was referring to that, he also
stated that there is the other side
which Is strongly opposed to Kami
Reddi's fast and from that we ran
understand that there are, no doubt,
two sections that claim a certain por-
tion. Is it not necessary in that situ-
ation that the Central Government

(Cannanore):
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should agree to a plebiscite if both
parties agree to it. That ls the way
how a solution can be found because
the Prime Minister himself stated that
from both sides telegrams have been
coming about this dispute and we can-
mnot say which side is stronger. Then.
is it not the duty of the Central Gov-
ernment in such a situation to see that
the other party does not suffer?

Mr. Deputy-Speaker: The hon. the
Leader of the Communist Party has
spoken now. It is rather unfortunate
that a hunger strike should be resort-
ed to on a matter like this. Shri Kami
Reddi is a very good worker and it
is now the fortleth day of his fast. His
condition is very serlous. It is true
that some sections of the Andhras may
not be thoroughly satisfied with the
decision but we have always held that
thunger strikes of this kind, however
laudable they may be, are not consti-
tutional methods of deciding the issue
or forcing the Government to decide on
the issue. As it was suggested, the
rpatter is also coming up before the
House and more coolly the matter may
be. discussed and if the Government
would like to change the policy al-
ready decided. there is absolutely no
difficulty. Under those circumstances.\
I may only refer to the previous ruling
that has been given. It is tg the effect
that if this principle is conceded, it
can prejudice the impartial decision
af the Central Government. Therefore,
while it may be proper when the mat-
ter comes up before the House during
the Andhra Bill or in any other form.
I am afraid I will have to reluctantly
withhold my consent to the adjourn-
ment motion, because I do not feel
that these are.constitutional methods'
by which the hands of the Government
or the Parliament will be forced. T am
sorry, I am unable to give consent to
these adjournment motions.

Mr. Deputy-Speaker:
Lanke Sundaram.

Now, Dr.

Dr. Lanka Sundaram (Visakhapat-
mam): May I have your permission.

Sir, to enquire from. the Prime Minis-
ter whether hé will be pleased to make
a statement generally _on foreign
affairs covering all the issues and re-
cent developments in which India is
intérested, and that there may be a
full dress debate thereon?

The Prime Minister (Shri Jawahar-
lal Nehru): The House knows that I
welcome very much the  consideratiom
of the situation as it exists in the
world today more especially in re-
gard to matters affecting India. We
are having a short sesslon this time.
and it i{s a very full sessioni It may
not be particularly: easy to find' time.
Nevertheless, I do hope to find some
time to address the House. It may
perhaps be longer than usual -and for
that purpose we will have a second
sitting. If the House' will be good
enough to leave it to me, I would
suggest thaf probably a good time for
the -debate might be in the third or
fourth week of this month. I might
make a comprehensive statement as
Dr. Lanka Sundaram suggested be-
cause that itself becomes part of the
debate.

Dr. Lanka Sundaram: Does it mean
that the Prime Minister would make
the statement first and tbere will be
an interval between the statement and
the debate?

Shri Jawaharlal Nehru: I have no
particular desire to do that unless some
occasion arises. But that was what
I thought Dr. Lanka Sundaram was
asking.

Dr. Lanka Sundaram: Yes, Sir. T
wanted to make that point clear.

Shri Jawaharlal Nehru: I shall
make a brief statement when the occa-
sion arises and if possible more than
one statement—I mean different state-
ments on different subjects I am in-
terested in. A comprehensive state-
ment about the world situation be-
comes a long statement.



21 Collection of

Mr. Deputy-Speakér: When a day is
decided on this, there will be a de-
bate.

LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
form the hon. Members that I have
received the following letter from Shri
A. K. Basu;—

“For reasons of health I have
tc be in Switzerland for a month
os two. I would, therefore, re-
quest you to be kind enough to
obtain the leave of the House for
my absence during the forthcom-
ing Session of the House."

Is it the pleasure of the House that
permission be granted to Shri A. K.
‘Basu for remaining absent from all
meetings of the House during this
Session?

Leave was granted.

PAPERS LAID ON THE TABLE

“TARIFF CoMMISSION REPORT ON RE-
"TENTION PRICES OF TATA STEEL AND GOV-
- ERNMENT RESOLUTION THEREON

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): I
‘beg to lay on the Table a copy of each
©of the following papers under sub-
section (2) of Section 18 of the Tariff
Commission Act, 1951;—

(i) Report of the Tariff Commis-
sion on the fair retention
prices of steel produced by
the Tata Iron & Steel Co. Ltd.
(1953);

{ii) Ministry of Commerce and In-
dustry Resolution No. SC(A)-2
(96) /52, dated 20th July, 1953
[Placed in the Library. See
No. IV R 158(22).]

COLLECTION OF STATISTICS BILL
—concld.

Mr. Deputy-Speaker: The = House
will resume consideration of the mo-
tion moved on the 5th August, viz,

“The Bill to facilitate the collec-
stion of statistics of certain kinds
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relating to industries, trade and
commerce be taken into considera-
tion."”

Shri N. C, Chatterjee (Hooghly): Sir,
on the eve of India’'s Independence
Day I ought to remind you that most
of the foreign firms in India were ex-
pecting that some concrete steps
would be taken by the Government to
hasten the pace of Indianisation both
in the commercial and industrial fleld
as well as in ofher sectors of national
life. After all, Sir, independent India
demanded that the country's nationals
should have an adequate place in all
organisations controlling their econo-
mic life and development. Indeed, we
know that many foreign firms had
reconciled themselves to this position
and they promoted many of their In-
dian executives to senior cadres. But,
Sir, for some reason, some inscrutable
reason, I must say the Government of
India has not been very watchful, and
as watchful as the circumstances war-
ranted, and that made the foreign firms
feel somewhat complacent. The result
has been that from complacency there
has been a drift against progressive In-
dianisation. And, as I gave you some
facts, there has been a neglect of our
nationals in forelgn firms. As a con-
sequence, there have been good many
complaints against discrimination. Ul-
timately, New Delhi has been energis-
ed into action by the volume of com-
plaints.

How far the charge of deliberate
discrimination and victimisation s
correct can only be realized if proper
data and statistics are collected. The
Government is stating In the State-
ment of Objects and Reasons:

“Though Governmen{ can exert
pressure to make certain firms sub-
mit returns, it is expedient that
Government should be armed
with powers to compel all con-
cerns (including- Managing Agency
firms) engaged in (a) trade and
commerce with foreign countries,
(b) inter-State trade and commerce,
() trading firms or Corpora-
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tions......... and (d) stock ex-
changes, to furnish such informa-
tion.”

1 think Government should be given
this power, and this power should be
exercised and used properly, and the
charges of victimisation, discrimina-
tion on racial grounds etc., should be
gone into and redressed. But they
cannot be redressed unless you get the
requisite data, the requisite facts.

After a few observatlions I made yes-
terday, some hon. Members expressed
to me their amazement that I was sup-~
porting this Government measure
where extraordinary powers have been
given to the executive and they re-
minded me that such extraordinary
powers were often abused. I need not
be reminded that statutes like the Pre-
ventive Detention Act have been abus-
ed—and I am one of the victims of
that statute and of extraordinary pow-
ers contained therein. ] need mnot be
reminded by anybody. We should be
very careful that these extraordinary
powers should not be abused and they
should not be conferred on the exe-
cutive in an unmrestrained manner, yet
at the same time I feel that the time
has come when such powers should be
given. Of course, we realize the dan-
ger of clothing the executive Govern-
ment with unrestrained power.

I have gone through some of the
amendments sponsored by ' Pandit
Thakur Das Bhargava and other
friends, and I think they are worthy
of serious consideration. Pandit Thakur
Das Bhargava has sald in one amend-
ment that power should not be given
also to ask questions necessary for
obtaining any information required to
be furnished under the Act. He has
asked for the omission of that. 1
don't know why he asks for the omis-
sion. I think that it is proper that
power should be glven to ask ques-
tions. Mr. V. P. Nayar has suggested
that power of inspection and taking
coples of relevant records should be
taken. Pandit Thakur Das Bhargava
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has sald that instead of asking ques-
tions, powers should be given to seize
records and documents that contain the
information required. If the Minister
thinks that such power is needed, thl&
Parliament should not be very reluc-
tant Yo give that power, though such
powers may be abused, even flagrant-:
ly abused. It may be an engine of
oppression and torture, it may be uti-
lized for other purposes. But true
patriotism demands that national in~
terests should transcend all sectional,
party or group interests, and there-
fore, although we know that extraordi-
nary powers have been abused and re-
grettable things have happened, and.
that we should be careful, still we sup-
port it as in the actual working we
find that the Government could not
get the requisite data. We have heard
the statement of the hon. Minister that
some of the firms refused to respond..
They did not answer the gquestion-
naire, and we know that the question-
naire was answered by others in such
a way as to make the information ab-
solutely hopeless or abortive. There-

- fore, the power should be given. Des-

perate diseases sometimes require des-
perate remedies. India has been rais-
ing her voice against the racial policy
of South Africa, thundering against Dr.
Malan's Government, but unfortunate-
ly, racial discrimination is going on i
this country. There are certain com-
mercial enclaves who think they are
still the vestiges of British imperial-
ism. They should be told that the
writ of this Parliament will run im
Clive Btreet and every corner of India;
that the writ of the Government func-
tioning now under the authority of
this Parliament will also run through-
out India and nobody can snap his
finger at them. We should not tole-
rate any commercial enclave behaving
in a manner derogatory to our self-
interest and national prestige.

Tt is not a question of pounds, shill-
ings and pence or rupees, annas and
nies. The Indian executives have been
telling repeatedly that they are not
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motivated by the desire to secure a
few rupees more by the revision of
their pay and allowances, although this
may incidentally be the result of the
redressing of their grievances. They
do not mind if their salaries were even
reduced, provided the salaries of their
superior officers, the foreigners, were
also reduced to the same level. It is
a question of self-respect and national
interest. Most of our key industries
are still in the hands of foreigners and
they are managed by foreigners. It
should be easy to visualize what will
happen if there is a national crisis or
a national emergency. We should,
therefore, train up our own nationals
in a proper way. The first thing to do
is to have a statute like this with pro-
per safeguards and adeguate precau-
tions. I think if the powers are judi-
ciously exercised, we shall get the
relevant data and we shall be able
to deal ‘with the firms *in such a way
as to promote our national needs.

Shri H. N. Shastri (Kanpur Distt.—
Central): I rise to support this motion.
The previous speaker has dealt with
one important aspect of this Bill. My
support to this motion is based on
my personal experience as a trade
unjonist for very many years. I have
been connected with a number of Lab-
our Enquiry Committees  that have
been chiefly entrusted with the task
of enquiring into the wages and work-
ing conditions of workers in certain in-
dustries. In the course of this associa-
tion I have found that the chief diffi-
culty that these enquiry committees
have been faced with has been a reluc-
tance on the part of most of the
employers to furnish the requisite data
that could be helpful for such enquiry
cummlt_tees.

Then, Sir, as you may be aware,
there are industrial disputes that arise
from time to time. They come up be-
fore Conciliation Boards; they come
up before Tribunals and Arbitration
Courts. Now, a proper settlement of
this question is very greatly impeded
for lack of available data.
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The difficulties are still greater in ’
the case of private industrial concerns
that are free to manipulate their regis-
ters and accounts, and, instances of
such manipulation and gross mis-
management leading even to closure of
some concerns have occurred in the
past, resulting in unemployment of
thousands of workers. Such cases
have been brought to light on several
occasions in recent years. In view of
these considerations, I feel that this
is an important piece of legislation
that should be put on the statute book.
As a matter of fact, the trade union
organisations in this country have on
many occasions in the past stressed
the need for such legislation, and
though it is already too late, still I
think it will receive the unanimous
support of the House.

Before I sit down, I should like to
say that any efforts to curtail the
powers vested in the Government by
this Bill or proposed to be given, by
means of amendments like those that
have been given notice' of by Mr.
Thakur Das Bhargava, will undo the
very purpose for which this Bill has
been introduced. I, therefore, propose
that this Bill should be passed in the
form in which it has been placed be-
fore the House.

Shri S. S. More (Sholapur): Sir, I
rise toe support the underlying princi-
ples of this Bill. But in doing so,
with your permission, I would like to
point out some of the significant omis-
sions that I perceive in this particular
measure.

For instance, in the definition clause,
in sub-clause (b), the term ‘commercial
concern’ has been defined, but I fafi
to understand why private companies
have been excluded from the ambit
of the definition. I speak subject to
correction. The defipition as it stands
reads: *

“ ‘commercial concern’ means a
public limited company or a co-
operative society or a irm or any
other person or body of persons
engaged in trade or commerce, and
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ISshri S. S. More.]
Possibly, it may be argued that the
latter part of this definition, ‘or any
other person or body of persons en-
gaged in trade or commerce’ will cover
all private companies. But when it is
possible to define it’ more expliclitly
in technical and legal expressions, I
think it would be much better to make
the definition as comprehensive as
possible, even at the risk of being
superfluous in the use of expressions.

Industrial and commercial concerns
have been mentioned and defined at
some length. .But may I point out that
there may be some companies which
may be interested in large scale agri-
culture? In my part, particularly,
there are some companies which grow
sugar-cane, convert it into jaggery and
sell it on a huge scale. The question
is whether such concerns will be cover-
ed by any of these definitions. As far
as I am able to read it, companies
formed for the purpose of carrying
on extensive and modern agri-
culture on a large scale,
will not be covered by these de-
finitions. 1 would refer you particu-
larly to clause 2(b) (ix) which reads ‘a
rubber, tea, coffee or cinchona planta-
tion’. That means other plantations
such as sugar-cane plantations, etc.,
are excluded. I would request Gov-
ernment to go into this matter care-
fully, and bring within the scoPe of
chis particular legislation even com-
Rpanies .or bodies of persons who are
carrying on extensive agriculture. In
many of these hundreds of workers are
employed. Even for the purpose of en-
suring the welfare of labour, the infor-
mation which is sought or designed to
be sought under clause 3 of the Bill
is very useful, but as the Bill stands,
private companies will be excluded. I
would request the hon. Minister in
charge to look into the matter and in-
elude within fhe scope of this legisla-
tion, even agricultural companies.

My next great grievance is regarding
the penalty clause. I know that this
penalty clause has been borrowed from
tbe Industrial Statistics Act, 1942
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(Act XIX of 1942). But it provides so
many loopholes, through which the
offenders may escape.

Clause 8(a) (ii) reads:

 ‘wilfully furnishes or causes to
be furnished any information or re-
turn which he knows to be false;’

It he wilfully {furnishes, then we
should say ‘furnishes or causes to be
furnished any information or return
which he knows to be false’, or ‘wil-
fully furnishes or causes to be furnish-
ed any information or return which
is false’. The terms ‘wilfully’ and
‘which he knows to be false’ together
are redundant, because in such cases,
the guilty intention of the man will
have to be proved, and we shall have
to prove not only that he was wilfully
furnishing that information, but also
satisty that he also knew the informa-
tion to be false. If he had not known
that the particular information which
was supplied to Government or the
statistical authority was false, then
the question of his wilful submission
does not arise. I think the wording
as it stands only adds to the confusion.

Now, a person may know a certain
information to be false, or he may not
believe it to be true. I shall just re-
fer to the Representation of the Peo-
ple Act, in section 123 of which corrupt
practice has been defined. Sub-section
(5) of that section runs thus:

‘The publication by a candidate
or his agent, or by any other per-
son, with the connivance of the
candidate or his agent, of any
statement of fact which is false,
and which he either believes to be
false or does not believe to be

L]

If something like that were there
in this Bill also. then it will be in
accord with provisions elsewhere.

Again, take for instance Section 171
(g) of the Indian Penal Code. We find
the same expression being used there.
Take again, the Press and Registration
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.of Bodks Act. In Section 14 of that
Act, there is a similar expression.

1t identical expressions in such mat-
ters are used in different pieces of
legislation covering the same ‘mental
attitude of the offender, then decisions
.in one case or under one enactment
.may be utilised for the purpose of the
«cases under other enactments. But the
wording used here seems to be some-
thing strangely out of the common
irun.” I would request the hon. Minis-
ter () apply his mind to this question.

Coming to clause 9 ‘Offices by com-
;panies’, I must say that this clause
passes my comprehension. With your
permission, I shall read out the clause
as it stands: .

“9, Offences by companies.~—(1)
If the person guilty of an offence
under section 8 is a company,
every person who at the time the
offence was committed was in
charge of, and was responsible to,
the company for the conduct of the
business of the company, as well
as the company, shall be deemed
to be guilty of the offence and
shall be liable to be proceeded
against and punished accordingly:

Provided that nothing contained
in this sub-section shall render
any such person liable to any
vunishment provided in this Act,
if he proves that the offence was
-committed without his knowledge
or that he exercised all due dili-
gence to prevent the commission of
such offence.”

A company is a corporate body. It
1s constituted of the directors who are
supposed to manage the affairs, and
the shareholders who have contributed
their capital for the running of the
business.. Under this clause, not only
the persons concerned will be prose-
cuted and punished but even the
company which 1is a corporate body
will be prosecuted and punished. I
can understand a civil action lying
against a corporate body or a cer-
porate body being made to pay
<lvil damages. But how can a
company be prosecuted? At least
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my experience is not enough te
give me some light on this point. I
would like to have clarification of this
point. The proviso to the sub-clause .
will come in handy for many of the
fish to escape. A company carrying oma
manufacturing business on a large
scale may have some big persons om
the directorate. Under this clause, if
false information is supplied by their
agent who happens to be the managing
agent, or by anybody else, whatever

' designation they may choose to give

him, and if that information is givem
wilfully, then according to the first
part of the sub-clause, all such persons
who are concerned with the affairs of
the company shall be deemed to be
guilty, and they will be prosecuted and
punished. But under the proviso, you
give them an opportunity to show that
the offence was committed without
their knowledge.

What will be the effect? Sir, I do
not think you will be able to catch all
the Directors and particuiarly the
big fish who will be really responsible
for supplying false information, Pos-
sibly, this particular clause will be
utilised for making a scapegoat of
some employee and the other big fish,
who are really interested in suppress-
ing correct iMormation from Govern-
ment, will say, “Well, it was done
without our knowledge. We never
knew about this matter”, and they
will escape. That should not happen.
No employee of the company who has
no interest in the affairs or in the pro-
fits of the company beyond the salary
that he gets should be made the victim
of this particular clause. If this pro-
viso is allowed to remain there, they
will take advantage of it and some-
how manage to wriggle out of the
whole awkward situation.

Then we come to sub-clause (2) of
this particular clause: ‘Notwithstand-
ing anything contained in sub-section
(1), where an offence under this Act
has been committed and it is proved
that the offence has been commitied
with the consent or connivance of or
is attributable to any neglect on the
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part of any director, manager, secre-
tary or other officer, such director,
‘manager, secretary or other officer shall
also be deemed to be guilty and shall
be liable to be proceeded against and
punished . accordingly’. Why this ‘not-
withstanding’? Where is the neces-
gsity for this separate clause? As a
matter of fact, it only repeats what
has been stated in sub-clause (1) with
some slight difference, because sub-
clause (1) already says:

“If the person guilty of an
offence under section 8 is a com-
pany, every person who at the
time the offence was committed
was in charge of and was respon-
sible to the company......... ”

It is only the courts that will adjudi-
cate upon this matter. So if our ex-
pressions are not correct and our
meaning is not made precise and
definite, this confusion in our wording
will be taken advantage of and pos-
sibly the Minister will have to come

back to us saying that as a result of .

the different judicial pronouncements,
this section needs some amendment
and we should again amend that. I
feel ‘notwithstanding' hasgno meaning
here and this whole sub-clause is no-
thing but a repetition of sub-clause (1).
The proviso should be dropped out if
Government is advised to that effect,
because that will be a good shelter for
the real mischief-makers who will be
working from behind the curtain and
the big flsh who are to be netted in
this legislation will safely escape.

These are the only suggestions I
would make as far as the wording is
concerned. I would say that agricul-
tura! companies who are practising
agriculture—growing sugarcane or
other money crop and employing hun-
dreds of employees—should also be
brought within the ambit of this legis-
lation, and as far as the penal clauses
are concerned, I would make a special
request to the Government that they
should be very precise so that no loop-
hole may be left in the Bill; because
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we, lawyers, are there to find loop-
holes, and when our legislation is it~
self giving them loopholes.........

Shri R, K. Chaudbury (Gauhati):
Why do you accuse lawyers for no-
thing?

Shri S. S. More: I am one of those
who subject themselves to introspec--
tion on _occaslon.

These are the points on which Gov--
ernment will have to concentrate their
attention. I do admit that thiz is &
very important measure. The condi-
tion of statistics in this country is bad,
as others have sald. Our statistical
position has to be improved, correct
data has to be collected, sifted and
analysed so that it may be of some
future guidance for us, and for that
purpose, this measure must be maidde
lawyer-proof as far as possible.

10 A.M.

Shri Tulsidas (Madras West: I
rise also to support this Bill. It is
very noteworthy that the Government
have now come forward to have the
powers to collect statistics and the
Statement of Objects and Reasons
given here at the back of this Bill
shows the reasons behind this legisla-
tion. I am sure that the Government
have no intention of going beyond the
objects and reasons as mentioned in
this Bill, and for that purpose, with
whatever powers they have clothed
themselves now, are more than ample.
My friends, Mr. More and Mr. Chat-
terjee have given something which is
entirely not according to the objects
and reasons of this Bill. They seem
to feel that whenever any legislation
is brought forward for any purpose, ex-
traordinary and very wide powers—of
whatever nature—must be given to the
Government thereby to achieve re-
sults. But they forget that the pow-
ers which the Government usually get
and usually obtain from the Parliament
are not generally useful for the pur-
pose for which they are required and
they themselves comptain more often
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than not that the Government have
utilised those powers not for the posi-
tive purpose but for the negative one.
Now, on the one hand and with one
voice they say something, and on the
other they say something else. I do
not know whether they have under-
stood exactly the objects and reasons

of this Bill. They are not meant for -

any purpose other than that of collect-
ing statistics. With regard to statis-
tics, whether it is Governmental agency
or whether it is private agency in this
country, we are really very backward
and want to improve. We want to
get statistics in the first instance, what-
ever it is possible to get, and I do not
see any reason why they will not be
obtalned with these powers, whether
these powers are golng to be wused
positively for this purpose or not.

I know, and 1 am sure the country
knows very well, that with the powers
the Government have in every legisla-
tion, the positive action is never taken.
It is always for a negative purpose and
used, if I may say so, Sir, with due
deference, more for harassment and
abuse. I am sorry to use this expres-
sion but I would ask the Minister in
charge of this Bill as t¢ why, apart
from those given in the objects and
reasons of this Bill, they want to have
the information mentioned in clause
3?7 Under clause 3 it is said ‘any mat-
ter......... ' Is this legislation for collec-
tion of statistics or anything else? Any
matter relating to commerce. industry
or trade—anything? You want statis-
tics: I do not understand why you say
‘any matter’. It is so wide. Any
matter means anything—from A to Z.

An Hon. Member: Any matter which
is relevant. .

Shri Tulsidas: If you see the word-
ing It is only ‘any matter’. That Is
why I would like to have clarification
on this polnt.

Then, Sir, my friend, Mr. More, just
now mentioned that because of this
clause 9, thhe companies or the manage-
ment of the companies will get away

L
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by putting somebody else as scape--
goats. Well, perhaps Mr. More has his .
own personal experience in this res-
pect. He might have put somebody-
for somebody else's purposes. But.
surely, in justice and fairness, the per--
son who has committed an offence is
responsible and should be punished:.
and not the persons who are not im.
the knowledge of it or the persons who:
do not know anything about it: (In--
terruption) It Is no use saying ‘catcis

‘hold of every one, whether the person

is in the know of it ar whether he
has any reason to neglect or any rea-
son not to give the truth’.

Shri H, N. Shastri: What about con-
nivance?

Shri Tulsidas: My friend on the-
left also seems to be of the same view.
Well, these are the gentlemen who be-
long more or less to labour unions

They seem to have a common opinion -
on this point.

Shri Sarapgadhar Dag (Dhenkanal—
West Cuttack): They are correct.

Shri Tulsidas: I do not know whe-
ther it is correct or not. I do not
think any one of these gentlemen
have any experience of labour them-
selves. But they seem to represent
labour. Sir, we at least know what it
is, as a management.

Shri 8, 8, More: You are right.

Shri Tulsidas: These gentlemen nn
the right and left do not know what
are the conditions of labour because
they do not belong to labour. They
only look after labour. I am sorry I
have to express this view. They have
unnecessarily used this......

Shri Achuthan (Crangannur): He re-
presents the Peasants’ and Workers®
Party.

Shri Tulsidas: The point at issue i=
that this legislation is meant for sta-
tistics and, as I said in the beginning,
the Government has got this measure
for the right purpose because in this
country statistics are not readily
availablee. They are not properly
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.fgiven and they are not properly com-
,piled. :

Before 1 go further, I would like to
remind my friend here on this side
that there are a number of legislations
.already on the Statute Book and the
‘Government get the information they
want. Over and above those they are
.again getting powers under this Bill.
I would like the Government first to
-co-ordinate the different departments.
If the information has once been given
to the Government, then I am sure
the Government will not ask for the
-same information under this legisla-
tion. It will really be a duplication of
-work for the managements. They have
already supplied certain information
on a particular legislation and then
they are asked for the same infor-
-mation on a second legislation and
similar information once again on a
‘third legislation. If that is the work
to be done, then it is only waste of
‘time. Therefore, I would only re-
-quest 'that when they are taking this

power under this legislation they .

-should c.;ertainly utilise it only for get-
-ting information which they have not
already got. They should not go on
-duplicating work because, I am sure,
4if one departMent of Government is
supplied with a certain information,
~with a little co-ordination the other
departments can supply it. The infor-
‘mation should not be asked for more
-often than is necessary. That is what
‘I would like to point out to the Minis-
‘ter in charge and I hope that that
-would be followed, particularly in this
-case, because, otherwise there will be
a lot of difficultles and it would be
mere wasteful work to give the same
information over and over again.

Sir, I would also like to point out
-that apart from whatever remarks the
Labour Union leaders usually make,
-there Is a vicarious liability, it has to
*be looked into: whether you want to
hang a man or not. at least hang the
‘man when he has committed a crime.
‘Even if a man has committed a mur-
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der the court does not believe, that he
is a murderer until he is proved to
be so. In this case the accused has
to prove his ignorance or innocence.
First he is considered guilty and then
he has to prove his innocence. This
is the other way round.

An Hon. Member: These people are
hanged frst.

Shri Tulsidas: I say that there
should be similar legislation which
would affect the Labour Union leaders
so that they will have experience of
it. This is the point that I would
like to make. I would only like cla-
rification on this point. 8ir, I com-
mend this Bill.

dfex 1T e W (TEa) o
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A2 AT wET TART qrATF A
@, TFq A I AG F@r g
ar §F 7@ ¥ arfs w@ar § Ay
e #7 gaer 44 (ITH) 7@ Qar &,

A gt & foq gad xw fas &

YATEENT NATLE ®T (HdT9E T qIY
firar) & waife I groa F ag qafeq
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£ 3 IgY o & araY | 5 fasfad
¥ AR gge 7 AR A d Iy
# amt ww £ g fF ag w7 %
aaw § | g Fwar wfge fv oo
YT #Y THT § I AHF FT T
ared &Y § A AT I Q9 w@AET
qrad g % ag %7 feagqe T &%,
¥ @ wigd fF g9 57 awad wt
wqT T 2§ A ArAT Ag S9N Wy
|THET JTSTET FT 64 & AT TEl |
zFT g FY ® ¥ Zfeferwm mofdr |
%94 gg arad & § fn ag ey oft
- gefegge a1 Fafas wo § efefew
F it F EHrEE (wwwTdr) ar
feag afawe 3 gt &, ag arae
WY THT 99 F & Y E q€ A A}
AR &, AR TT THT & F7T qry

oz & AT ag freft off o (safer)

JT FAF (FeAT) A TW A@ A FABI-
o ar frede wim aw §, W oA
ey wifawT AT E |

SfF oigt a% IW & FT ATH
T HH Ig 98T qOSEW FIAT 9FAT §
e 3% 3w w3 gE A dar A &
TH § AT TTE AT UG T IFEA
AT TrgHe (wfdw qaT TEaw
oA w1 AfywR) & gafeow § IR
FIT A AT T I8 6 § o w7
MEM IR AE AA g s gl &
= ot Efefewm aww @
(oY) e & @fare =@ 2T T,
|YET O Y AT ATATIS HTAAT
aqeraT Arg), A Ao aga @ O
FAGHG F AFATT giar &, gAY grear
# # wgan g s Tz £ @ ag s
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qra< gifas 2 forad ag 97 &Y &
afr Lfefew ait fed s nfes w2
¥, 3T § IgT ¥ A7 FAT ATEAT
g e o7 a% g 7 arfaa &Y g s ek
e AT KA Fq TH I & g4
ot efefees Ak fedq saa afas
A &1 gaw faar mar &, ag SEA
3% g arite AE w, g gfaer
& & ag wen ¥R FL AT T Y & feferam
2 fo& F9¢ vaaTe 7 fEar o o,
Y THT & FT TTSTH AT AR AT IN
qoT # TAAHE qg gAW AT T 2 fin
I7 w=w & W T 71 FRd ) Hfww
7 zifes g 9 AT @i AT Iqw
T WY AR TEgHE @ TR
@d ® wifaw 72 A g gfaer
IFST @ I 9 ¥
AT I8 | 9% qHEaT A AET
Tafew & fF gad groal 7 efefeeaw
JqTfeAY 1 ag qraT A& 1Y Infgd fis
TE UF AHY F 9T H 1 IARY hwedr
H ATHT SRR Y $1 qo1T FL A IqY
qBae ¥, Fih FEHCT W
¥ qafas g oF aEm wOWY
A IEW afer W G gl
& wa<h Y & 9 T AR ag JwrE
T agT T4 § 5 sgdwelt Tw €
FT TAATS 7 f6aT T, THT ¢ FTER-
qes aft fear @ 99 THr 9w
¥ watfaw wr¢ T a1 FATGIS wuA
I feedta, wdr o aifars 7@ wx
g o SFe W & 1 T ST AT Ak
=Y qoeRTg freraeg & woamar fe w§
gl A IE & § T qraw Wy
aauy fegrar asar €

efefews s ¥ THr ¢ W
warT a¥ft w5 Aifgy I ag W@ e
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[sfem sTFT =™ WARiA)

THY TARRAAA TH 99 & QI
T4 fae < & o foed 7 faew &
ofes® et ot awaw ogym, ot
JHE! TG € & qATAE FIH AT FAT
afge fr 99 ew a1 w54 1 Aifeda
¥ Ry gifas % 99F  IrATy
fedq a1 R #) 3@ AT TFST
NRIRTA @I N F 5 T
ad T 9rEar § fe @ ¢ A Ay
afen (wexT=aT) &, § 99 F qgA
o9 aIE A A4} gEW g%1, I99 fear
g:

“The statistics authority or any
person authorised by him in writ-
ing in this behalf shall, for the
purposes of the collection of any
statistics unhder this Act, have
access to any relevant record or
document in the possession of any
person required to furnish any in-
formation or return under this

fow TRE FT g AT A Y AR
fedt =7 hfadw & «ifes @17 #1
Uxe 2T Y ATTET TFA fas A
T, FifF R AF qTArH W
N 3F NF EEATT A faeedy av
¥g TeE AR A g ar Far frew ok
T, S Agt 9T fasdr & a9,
gt gom # I9 AW & AL qg W9
arE g wifgy Y 3R wwET waws
srfwya  (qfomw) ag @ wifed
qr f5 T agi NF T NE qEw AR
A AT FATWAT 27 AT T & A
I TEAGHSH F HF FI F H} I
TAGATY @ AHEW  gfes T &
T FT TEEAT A AT AHAE ALY §
%¥s 4 W BT &Y EAREATA I
& | QT JATT [ o7 A T AR
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AR Mg R gl g aoa &
T agl 9T 9% g, AR Efefew
tw foew & 3 fs fomr 7 amar
prejudicial to the public
interest (S & fgal # aww)
o AR AR ogEEr o SW
@ & e w fge f5 afa-
w9 sl &@T Tfgw AT agr-
e aferare ? 5 7 78 o9
o1 AT AT A TEH Y AFICAAA
2 qwar &Y WYz 7 &), A agi A g
TAGHER AT T FTETT F1 T FC
& A FEremT dR §EY @8 fedg
AEH FH & AR A FOETS
I afew &< fad o 1 gEfed
AT ATST TET W TR § W I OFF
Zwa & " shall have access’™
W% A9 q qw aw efefewr
Fqftd #Y g sfewac 7 & fs ag
AT I W AT A T3 § 97
fsscamg o dasm g
Tifee Y &% o gAy TRz AT
e feara frama & framE)
IFT % IY IR AF Ig IHT € ARTAT
g ATt g | &R o A A facge e
gir wfgg 1+ Ask questions -
from whom ? Ia respect of
what ? "l facge ar% O
feomt & wwar 8, ww  fomar
arfgr fe fer ot &1 w2 &
vt &, fow amal &1 oA § A
ML IEFT A AT T Ay A v
fear amg, AR T F FF FATE R
AT T A TS AT FrE wrfaAT
(vwew) afi & 1 X A wEw AWx
T g, ek o wfraw A & faw
¥ gAerawe grfas £ a7 g% T
wafen gawT sifae fear snar 9o o
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& wd wE fr wE e o
¢(R)Memagd:

“Wilfully furnishes or causes to

be furnished any information or
return which he knows to be false”

“off W AR T TEH Ao
N graw ¥ FIvU famré 7 I
@A qu tfaww v g 5 @
fewamrar  “wilfully” =%a] ®
ot ge TE |
“Furnishes or causes to be furnished”
& |
 The Minister of Commerce (Shri
Karmarkar): What is the meaning of
“filvakiya'?
Shri Tek Chand
As a matter of fact.
gfex svearm wriw . Wilfully
74 yzw § qanfw ag §

“If any person furnishes or
causes to be furnished.” Can he fur-
mish a thing without being willing to
turnish it? Can he furnish a ‘thlng

without doing a thing which has the
effect of furnishing?

(Ambaia-Simla):

Wilfully obstructs—it has got some

meaning. Fumishes is equally good.

@s causes to be furnished. Then about
the words ‘which he knows to be
Yalse'.

srgi ot a7 Ieww & R & A
T wew’ R 9w wraar & froag
¥3 &, T a8 ¥ wfam 73, A A
arz “famsefY’ ge ama, d IH a1 IaT
S 2w, a7 AT IT N S A
w1, ofFa fee Y a9 ST AT SRT §e
FI A avq |38 (BT e Y @ fiF
&t arfgd, aat g7 ow srh &=
g “fegw & T T & wre E
A gfwfaroee | o g9 a9 w0 &
frg gz omae s &
wHY gAL AR wATE Hw w7 3
303 PSD.
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1 g sEf wuw %° § fywar
T fr g oo fod e gr o § fie
e & 5 fo At qrgw wr Pefefaey
faegs wmaw § f6 “fogw & avor A
feeitssr 2 &t wre’”’ o % s faefs’
¥ W) TR I IR TS I
wTA AT AT, wif ag wifaw wow
& fF @ e e 2 frow)
- wefeeT wXaTg fF amfo dto o wY
THr ¢3¢ ARYRH g A
forelt omeft § “fgmr &t Avor z ¥t s,
T fadfewr T & Frew, AT IW AT
frefta gt 7.1 fear o ool W f e
“Tx A1z ey T & 7 e e
wifte gg a1 &fefew &1 amwer &,
fer ogr av ‘fadfrew’ w1 wveT
7x Iet ¢ fr gg foem o fs “foge
& v e fadftar z vz )"

FT o # g7 o wAT WgAr
ffe fs @ ¢ ¥ a=x

(b) “impedes the right of access lo
relevant records or documents or the
right of entry conferred by section 6.

R FRT 2 TH < H

(b) “Impedes the right of access to
relevant records or documents or the
right of entry conferred by section 6."
What is the meaning of it? The
wording is “wilfully obstructs” in the
section 188 of the Indian Fenal Cede.
I know of many other sections alsq
What [s the meaning vf saying "“Im-
pedes the right of access"? Under
the power given in clause 6 any per-
son can say: this person is authorised
to go there and is hereby euthorised
to have access tp the record. If any
clerk raises an objectivn, he is ‘im-
peding' his right of access. Or if
some other person says “My master
is_not here, please do not came"”, is
h® ‘impeding’ the right of access?

This is a new expression in law and
would require judicial inlerpretation.
It clause 6 is changed to an extent,
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[ifer s are Wit

this need not come and other words
which are in the Indian Penal Code

will have to be used.

} gad AT 4O F JA77 §7 faz-
7 | TET R F FICAS FIAT AGAT
i IH I AFATRA R AL 1 T
F faoor qwiw 51 m (v wafoa
68 T ) & | T OF R AR 7 RN
& o Y TTIH L ¥ gF A WM
¢ efgTe a9 & dqoae ¥ fao-
fay A 21 gwh fag R wraw O
godew  froa= 3 wfge Y &
N TR g g A g O
wfgd fF v (ga) srfraor T
& 97 oy a% 5 98 ¥ faors o
7 arfa @1 1 &Y FTEW LT 9T HA
IR EGT @ AR—H IR HAT
S g T AR R St g A|@ D
Fegfofren faow & A & wwwTe
N (wew An) @ W AR
rwag i frog aw wae R
o wredt T § AW TWR A
wi:

“potwithstanding anything con-
tained in sub-section (1), where
an offence under this Act has been
committed by a company and it
is proved that the offence has
been committed with the consent
or connivance of or is attribut-
able to any neglect on the part
of any director; manager, secre-
tary or other officer of the com-
pany, such director, manager, sec-
retary or other officer shall alsp be
deemed to be guilty of that oifence
and shall be liable,......... "

O guR | 7@ AT HT T fw
€9 w19 ¥ AR qrge ;Ao § {
W T TH Q& AT AT G
T ieifcfme

TR W P AT @ § AR ag
AT @ & fF o feedy et Y
wrve ¥, FATER ¥ ar fiedt & g
ForAwEIgEaan IR F
YT FH A Q¥ a7 ¢ forer F Yo
frmrorad, gaa g o &
TN FY ToIg & FreAY Y gorr £ A7,
¥t argw Sedas Arowe Qar  forad
ATt T B § FF I QYT FR AT
Lol

Shri 8, 8, More: Sir, 1 have one
difficulty. My friend is an eminent
lawyer. 1 should like to be enlight-
ened on this. How will you prosecute
a company and prove that a company,
an incorporate body having no physi-
cal existence, has committed a parti-
cular offence?

WWWWI:I am coming
to that. W@ % @A TE IA

w7 g, m?g | Moreover, Company

is a person and is answerable for am
offence.

Shri S. 8. More: Sir, I would
make a reques! that he should speak
in English. OMentimes I feel that he
1s opposing me when as a matter of
fact he is supporling me!

qfea st Tm Wi : § ¥ e

FY AT FE ¥ 92, JI3 BTAF AT A

W I FAS &, qg FTSTL T

s& fF 3T B K s @

wfgd 5 @ 70 & o s

THW G |

Shri 8. 8. More: We shall join im
that, but not here.

Shri A. M. Thomas (Ernakulam): Sir,
when he speaks on Bills which are
drafted in English it is advisable to
speak in Engligh.

dfex 1T qw ATy : AT wTUw
e F1 78 AT fAfat &
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a1fed fe fare iy 7 Brar STt
7% e & fr frr & fas wfi oar
TR W ff 1@ T
AW ¥ AT AT

Shri Sarangadhar Das: | wish to
say a word about this, particulariy as
he wants the hon. Minister to take
-mnote of what he says. Unfortunately*®
the two Ministers concerned are not
acquainted with the language he
gpeaks. (Interruption).

Mr. Chairman: It is left to the choice
of the hon, Member.

Shri 8. 8, More: With the greatest
deference to you, Sir, it is a question
of our being able to understand what
he is saying.

Mr, Chajrman: He is free to use
any language- he likes and I think
he is proceeding in his own way.

Shri S. 8. More: We cannot follow,

gfex sTET Trw WA AW AT AE-
A fes geAd sgrE N A
TE & o2 7 T aFT R AT s
R 39 FY Q8 g aww qwa | e
THH TT Y27 971 T AV § W} g
7z fF aot e & & faegoqe fedt
TR AE w1ar g | 9g a A W
¥ g | it F 9% § ewror 9% &
+ 2 &1 dfe g ag s FT AT
2, 7% o el & T a7w TEY gt |
H wifeer #swar g Sfew agw a0
T | g8 fod 7 9§ aw § aw
Forad FTATHL aTET g § |

s THTET : F FAY oA &
o #dff sgarg, & fer awwarg
But when he attacks Mr. More's
points, he might perhaps speak

in English because he does not under-
stand.
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Pandit Thakur Das Bhargava: Sir,
with your permission I shall now speak
in English.

Mr. Chairman: Rather in deference
to the wishes of the House.

Pandit Thakur Das Bbargava: I de
not want to speak in a language which
many of them do not understand,
though 1 will not do so well in English

Shri S, S. More: You do not know

" your own capacity.

Pandit Thakur Das Bhargava: I do
not know what my friends think about
me,

Sir, I was submitting in relation to
sub-clause (2) of clause 9 that as ‘&
matter of fact this clause does not
countenance a state of things to which
Mr. More has addressed himself. In
the first place, if a person is a consent-
ing party to a crime or if he connives
at a crime or even if the offence Is
committed by an act which is attri-
butable to neglect on the part of &
manager or director etc., it is ordi-
nary law that he is held chargeable,
and it is presumed that he has com-
mitted an offence. There is nothing
inherently wrong in this sub-clause (2)
which can be complained about. All
that Mr. More says is that this is im
conflict with the previous words. He
says that these words “Notwithstand-
ing anything contained in sub-section
(1), where an offence-under this Act
has been committed by a company and
it is proved...... etc.” are in conflict
with the previous words. He takes
objection to the previous words to
which I shall come later when I dis-
cuss clause 8(1). But so far as these
words are concerned, it would have
been better if the words “or is attrl-
butable to any neglect on the part of™
were dropped. Because it is only In
rare cases of neglect that a persom ,
commits an offence in the view of the
law. Of course under section 304/A
neglect is regarded as culpahle. but
ordinarily it is not. Because in neg-
lect also the mind of the accused does
not go with the act and the mensrea



241 Collection of
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is absent. Neglect means that the ac-
cused does not advert to the act it-
self. Ordinarily, neglect is not re-
garded as culpable, Therefore, when
it is a matter of neglect it will not be
a penal offence. But I will not
presg this point too much.

In regard to clause 9(1) exception
hag been taken by Mr. Tulsidas Kila-
chand that there is an element of vica-
rious responsibility here. Not only in
this but in many other Acts we have
found such comparable provisions.

We have found that provisions like
this exist and the person in charge
of the business of the company |is
regarded as a person responsible to
the Company and to the Government
for all practical purposes. It is done
with a view to fixing him with liabi-
lity so that he may do his work with
the utmost consideration. The entire
Ylability would be his if the - prowvision
$o which my friend Mr. More takes
exception were not there. Does he

want that every person in charge of -

"a company should be held liable even

. friend.

-

if he is lying ill in a hospital?
he does not mean that.

Shri 8. S. More: I want that that
particular section ought to he recast
in such manner that the person |Is
made clearly responsible.

I hope

Pandit Thakur Das Bhargava: I

can appreciate the meaning of my
I took it that he was rather
criticising. I am afraid I was wrong.
80, Sir, it appears that apart {from
the manner or the shape of this sec-
tion my friend is in agreement with
the principle of this section. So his
argument melts away.

As regards the question of vicarious
respongibility, Sir, I would have been
quite happy if that was not there. If
this “vicarious responsibility” is not

. put there with this safeguard it may

be possible that the company may not
be able to work well in the interests
of the public and the good work of
The company themselves. So it is very
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responsibility
the principal

necessary that some
should be cast upon
man and in cases where he is not
responsible and an offence is done
without his knowledge he wsan very
easily escape. We are making inno-
cent persons the scapegoats by asking
the management to produce a person

. Who has committed the crime, when

he i{s missing. The Government has
improved the law now. Indeed it has
made it much more reasonable. In the
main, therelore. I support this clause
9.

As regards (-Iausé 3 I have already
submitted.

In the end, I would. submit that we
should not look at this in a pedantic
way. I am not opposed to this mea-
sure in principle but at the same time
I wish that due safeguards are given
to them so that the freedom of the
people is fully secured to them. I
might mention a case -of vicarious res-
ponsibility in which all the directors
were hauled up in Meerut. They
were subjected to Indignities by being
sent to jail for hours before the Court
of Appeal gave them freedom. They
were very respectable people. This
attitude that he is a respectable per-
son and, therefore, he should have
vicarlous responsibility is entirely
wrong in principle. What is the use
of these fundamental rights if you

. make a law like this?

1 have never felt during all my life
that judicial independence is wanting
as I feel now. Except in the Supreme
Court and the High Courts, in the
mofussil it is badly wanting. We find
that people are not so independent
now as they used to be before. I say it
with regret that In our davs of swaraf
we expected that judicial officers will
be much more independent but now
there is a police raj practically. If this
Is so then no arbitrarv nowers should
be given to the Government by which
the liberty of the people may be put
into jeopardy. I, therefore. request
the hon. Minister. with ail the empha-
sls at my command, to look Into the
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matter and agree to give at least to
mnocent people safeguards in which
while they must ensure that the autho-
rity is quite safe in the exercise of
these rights which we are giving, at
the same time it will not be able to
inflict any injury on any igdividual.
1 Aam anxious, Sir, that so far as the
liberty of the subject is concerned it
may be fully safeguarded.

Shri H. N. Mukerjee (Calcutta
North-East): I rise to accord my gene-
ral support to the Bill pefore the
House but I am afraid I must say that
the provisions of the Bill suggest .ur
Tiovernment's characteristic "esitancy
and its lack of a comprehensive ap-
proach in regard to the very serious
problem of the collection of statistics.

At this stage I propose tu confine
myself purely to a general discussion
of the issues raised by this Bill ana I
expect that at a subseguent stage of
the proceedings attempts would be
wmade, I hope with some success, to
tighten up certain of the provisions
which have been included in this mea-
fure. .

I am happy that the Government
bas realised its lack of authority in the
matter of the collection of statistics
‘which came out as a criticlsm in the
instance of the attempt to find out the
position by means of B questionnaire
an statistics regarding Indisn em-
Moyees in foreign firms. Now in the
Statement of Objects and Reascns it
1: s-'d very rightly that Government
m.on to be armed with Le‘ter autho-
rity In order that foreign firms, who
had een approached earlier for sup-
ply of statistics to Government and
had not behaved in a way they should
‘have done cannot go on in this way
with jmounity. This matter has al-
Teady been referred to by my hon.
Triend Mr. N. C. Chatterjee. but I
would like to repeat that G werament's
feet of clay were revealed rather un-
‘happily in this instance of the at-
tempt to find out facts about Indiarn
employment in the foreign flrms. Now
this came out firstly over the question-
aaire. The questionnalve, rhout
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which the Bengal Chamber of Com-
merce (which is dominated by ‘oreigt
agency) had the presumptior tn say
that fortunately the questionnaire
had been “helpfully f{ramed and
therefore, they hoped that “this squall
will pass over”. Actually that squall
passed over smoothly. Since these
foreign interests were interested, the
squall passed over. Even though my
hon. friend, the Ministes for Com-
merce and Industry, has occasionally
made some very brave speeches ibout
the measures which he is going to take
against recalcitrant foreign inicres's
in this country, actually the foreifp ic-
terests in this country bhave as Rood
as an assurance that they are going
to rule the roost as long as they nave
the cleverness and the sublety to
cloak their operations 1n a meconer
which Government does nut wisn, or
is not capable to penetrate. Sir, this
lack of policy which follow~d the ans-
wers, the very inadequate answers
which came to the ques‘ivnnaire sup-
plied by Government, is a maiter to

-which I want to draw the attention cf

the House and especially of th: Gow
ernment.

Now. Sir, 1 found on the fis( day
when we met in this session -that inm
answer to a question ot Mr T. K.
Chaudhuri the Minister for Cominerce
and Industry stated that there was ne
‘‘gentlemen’s agreement” with any
foreign firms regarding an assurance
about a proportion of Indian em-
ployees being compulsorily appointed.
This is a matter to which I wish to
draw the attention of the House be-
cause this question was agitated in
the papers. It was reported that
there had been some sort of an under-
standing. Actually, the hon. Minister
for Commerce and Industry made a
speech before the Associated Cham-
bers of Commerce last December
where it appeared that he had a kind
of understanding in mind. He plead-
ed that at least 50 per cgnt. of the in-
surance business and a large percent-
age of the shipping business of foreigm
concerns should go to Indian concern®
and he had also expressed a hope thaf
these forelgners when they are gef
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ting the treatment which we accord
to our own nationals—should act ac-
cording to the responsibility imposed
by this generosity on the part of our
Government.

Apart from that, I find that in the
Commerce of the 30th May, 1853,
there was a very specific statement
that about 80 of these foreign concerns
had given a kind of assurance or come
to a gentlemen's agreement that they
would try as far as possible to appoint
Indian employees for every single
vacancy except for such technical jobs
as could not be tackled by Indian em-
ployees available at the moment. There
was thus talk about a gentlemen's
agreement. But, I am sure it did not
mean very much. Besides, a gentle-
men’s agreement, if it had been arriv-
ed at or not, is not material. I am
not at all surprised that this was the
upshot of the Government's attempt
to find out what exactly was the posi-

tion as far as Indian employees in-
foreign firms were copcerned. This, I .

submit, is due to the fact that there
i8 a basic inconsistency in our position.
Government did show at one time. as
a résult of popular pressure, a certain
amount of enthusiasm for Indianisa-
tion. But, Government has, at the
same time, a policy of attracting for-
eign capital on. unfortunately, the
foreigners’ own terms. There is this
oontradiction. If you are going to at-
¥ract foreign capital on the foreigners’
own terms, then. surely you cannot
advocate compulsory Indianisation. as
far as possible, of executive posts in
foreign concerns. I would say that,
Just as in the sphere of our foreign
policy, so here also we are daily being
confronted with glaring contradic-
tions. On the one hand, our people,
and our Government also sometimes
reflecting the desire of our people, say
that such and such a course of action
sught to be adopted iIn regard to
Egypt, for example, which came up
Shls morning in the Question Hour.

There is the other phenomenon that
our Government {s bound down by
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certain other obligations and commit-
ments in the international sphere
which disable our Government from
proceeding with the right international
policy which it ought to espouse. Ac-
tu;ﬁl.v. in the economic sphere, if we
are going to wait for the good pleasure
of the foreign capitalists, who would
be sending their capital to us to keep
us contented and grateful for ever
and ever; if we take that attitude to-
wards the foreign capitalists, surely
we cannot adopt in regard to them the
kind of measure which the country
expects the Government to do. But, still
I am happy that Government, at any
rate, has realised its sense of respon-
sibility in this matter to a limited ex-
tent—at least the Statement of Ob-
jects and Reasons puts it very clearly
that the experience of the attempt to
collect statistics from foreign concerns
was rather unhappy—and that some
attempt is being made through the in-
strumentality of this Bill to correct
this deficienty.

There is one other wvery general
matter to which I wish to make
reference, and that is in regard to the
collection of statistics. It is a very
important subject because we have
read in the report of the Planning
Commission umpteen times that the
work of planning is being hampered
and hindered because of the lack of
adequate statistics. I think if a
statistical effort is made to find out
from the report of the Planning Com-
mission the number of times where
reference has been made to the
inadequacy of our statistics, that
would be a most interesting and
revealing study indeed. Therefore,
I believe that it is very important
that Government should try to take
this House into confidence regarding
the steps which they propose to take
about the collection of statistics. I
mention this matter because, lately,
some very unsavoury controversies
have come to light regarding the
collection of statistics. We all know
about the work of National Sample
Survey. When the first report of
National Sample Survey was issued
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it created quite a sensation, because
its estimate of production of food-
grains was greatly in excess of the
official estimate which has hitherto
held the fleld. I have got the dis-
crepancy here. For the year 1950-
51, the National Sample Survey had
computed the total consumption of
foodgraing at 60°16 million tons. But,
the official figure for production in
that year was 48°15 million tons.
Excluding gram which was not
consumed as human food, it was
44'8 million tons. There was thus
a difference of over 35 per cent.
This kind of difference created gquite
a sensation at that time and naturally
people made not very graceful com-
ments regarding the position of our
present collection of statistics. I
have nothing specially to say against
the Indian Statistical Institute, which,
I am sure, on many occasions, has
done very important work. I have
nothing against the National Sample
Survey as .such except that I consi-
der that 'the work of National
Sample Survey has not been followed
up in the manner in which it was
promised it wguld be followed up.
For example, the question of finding
out the margin ‘of error has not been
pursued. Unless that question is
pursued, we do not really have any
valuable conclusions and deductions
from the report of National Sample
Survey. Actually, the second report
of the National Sample Survey is
overdue; we do not know what
actually is going to happen. In the
meantime, a very unsavoury contro-
versy has arisen between the Indian
Statistical Institute at Calcutta which
was entrusted with the work of this
National Sample Survey and the
Gokhale Institute of Poona of which
Prof. Gadgil is the head. These two
-organisations, which should have
been complementary to each other,
which should have co-operated in the
task of furnishing materials on the
basis of which the enquiry into
national income could be completed—
the first report on mnational income
eame out two years ago and nothing
has been heard of it since—are at
logger heads. Prof. Gadgil has
issued a statement which is extreme-
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ly disquieting. I do not want to go
into the merits of the matter because
we are not in possession of all the
facts and we cannot really pro-
nounce any opinion on the merits,
But the fact that under governmental
auspices there are two statistical
institutes at logger heads, that this
unsavoury statistical struggle is
going on, is something of which we
ought to take note specially at the
time when a Bill for the collection of
statistics is before the House. Prof.
Gadgil is extremely critical of the
idea underlying and the purposes of
National Sample Survey. He has
also referred to the different agencies
which the Government has in its
different departments for the collec-
tion of statistics. These different
agencies, I am sure, have done very
important work and I hope they
will continue to do their valuable
work. But, a fear has been express-
ed that there might be an attempt
to centralise the-collection of statistics
in a manner which would not really
help the interests of the country as a
whole.  Prof. Gadgil has gone very
far in his reference to this matter.
He has talked about the different
governmental agencies which carry
on routine administrative operations
and in the course of such operations,
collect statistics. He says that now
a sort of an all-purpose national
sample survey is going to be under-
taken and adds:

“This will necessarily lead it
to encroach on sphere after
sphere in an extensive
imperialist drive.”

These words ‘imperialist drive’ have
bc:en used by a very eminent econo-
mist who is also something of a
statistician. He expresses serious
misgivings regarding what is going
to happen. I do not want to take
sides in this matter, because I am
not competent to do so. I have not
got all the materials before me. 1
cannot even make an effort to find
out where justice lies. But this is,
surely, a matter of very great im-
portance. Our entire economic
planning is contingent upon the
collection of statistics,.  Unless the
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eollection of statistics is placed upon
a really sound basis, nothing really
germane to the economic progress in
our country will ensue. Therefore,
I say that I welcome this measure of
Government to tighten wup its
authority and extend its authority in
regard to the collection of statistics
from private agencies, firms,
companies and so on, Indian as well
as foreign. 1 wish that, as soon as
possible, Government brings forward
further legislation or at least in-
forms this House regarding what it
is actually doing about a comprehen-
sive and accurate collection of statis-
tics in the different departments of
our economic life.

Of course, I know, that there would
be an assurance given {rom .the
Government Benches that something
is being done. But, in spite of my
very short experience of parlia-
mentary life, these assurances are
falling rather flat because they do
not seem to be implemenied usually

by the kind of action which we ex-

pect. At any rate, I can do no better
than just express my expectation and
wish that the Government should
come forward with comprehensive
statements and comprehensive legis-
lation, if it is so advised, regarding
the collection of statistics. I wish
the Government does pursue the task,
which it had taken up very haltingly
when it tried to collect statistics
about Indian employees in foreign
firms, and try to put into operation
this measure before us. I hope also
that the House would tighten up
particular provisions in such a way
that those who want to evade the
responsibility of supplying statistics
are not allowed to get away with it.

Shrl Tek Chand: I rise to support
the policy underlying this Bill. There
i1s ne denying the fact that statistics
are a vital necessity for a growing
economy like ours, and that paucity
of statistics can lead to unfortunate
results. Inaccurate estimates may be
harmful. There may be other mis-
calculations.  Therefore, every con-
celvable power that the Government
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should have for the purposes of
collecting facts, and eliciting infor-
mation, should be given to the
Government willingly and whole-
hegrtedly. But, the Bill, as in some
parts it is worded, requires reconsi-
deration and certain clauses need -
recasting. So far as the fears ex-
pressed by my hon. friend Tulsidasji
are concerned, to my mind, these
fears are more illusory than real.

In clause, 3(a)
said: —

and 3(b) it is

“(a) any matter relating to
any industry or class of
industries;

(b) any matter relating to any
commercial or industrial concern
or class of commercial or
industrial concerns and in parti-
cular any matter relating to
factories”.

He has not examined carefully the
words that precede and the words
that follow; i.e., ‘statistics shall be
collected on any matter relating to
any industry or class of industries”.
That is to say, the enquiry is going
to be converged to both commercial
and industrial concerns. No doubt,
that enquiry would span every con-
ceivable branch. That is as it should
be. Therefore, it is not that the
officer in charge of statistics is going
to have a roving enquiry into the
private affairs of those who are
running the concerns. There is no
such thing. Statistics are to cover
all those matters which Government
consider worthwhile and which have
a bearing on the commercial or
industrial activities of that particular
undertaking. Therefore, clause 3
using the words “any matter” is not
as drastic as it is alleged to be. But
I have my apprehensions regarding
the lucidity of the language invelved
in the penal clauses, viz. 8,  and 10.
I am inclined to be in humble agree-
ment with Pandit Thakurdas Bhar-
gava as to what he says about the
language “impedes the right of access
to records”. In mattersof prosecution
where precise language is the desi-
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deratum it may be difficult either to
successfully prosecute the guilty
people or you may be prosecuting
those who are not to be prosecuted.

There is another matter and that
is as to the punishment. The
punishment imposed in the case of
such offences shall range up to
Rs. 500 but in the case of subsequent
offepce the punishment becomes an
additional filne of Rs. 200 for each
day during which the offence conti-
nues. To my mind it is not in con-
sonance with the principles of penal
law. So far as clause 9 is concerned,
which is the basic clause for purposes

‘of offences by companies and by
- others, that needs recasting because
it indicates a very serious departure
from the well-known canons of
<criminal jurisprudence. One basic
rule of criminal jurisprudence is
Actus non sit Reus, Nisi mens sit rea,
that is no act is considered penal
unless it is followed by a guilty in-
tention. Therefore, the guilty man
i the one you shall punish; not a
negligent man, not a clumsy man, not
2 careless person. No doubt, there
fte occasional departures where
persons though not guilty in mind,
though their intention is not criminal,
nevertheless because of the serious
exigencies of the action involved,
man have to be punished in order
at they will be on the alert.
There is in such a case, an under-
astandable departure from the basic
principle but in this case not only
persons are going to b= punished
%ho haveée déliberately departed from
ibe Jletter of the law but also
for their neglect. But, negligent
ack shéuld not hecome the sub-
Ject matter of criminal conviction,
1his is abhorred by criminal juris-
prudence. Therefore, to that extent
fhefe appears % be a very serious
departure from those well-understood
laws, which govern cases of punish-
went for crimes.

Then again there is another contra-
diction so far section 9(1) is coneern-
ed. It is understandable that you
bave a right to punish the company.
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That is something known and then
you are also punishing persons who
are responsible to the company for
the conduct of the business of the
company as well as the company and
then it proceeds to say that such a
person or the company shall be
deemed guilty of the offence and
shall be liable to be proceeded
against. To that extent I do not
find fault with the Bill. But, clause

2 to my mind contradicts what is

., stated above. That is to say, you

are punishing the persons who are
responsible to the company in the
first part and then you go back again
and say ‘“notwithstanding anything
contained in sub-section (1), where
an offence under this Act has beea
committed by a company and it is
proved that the offerice has been due
to negligence on the part of a
director, manager, etc. he shall also
be deemed to be guilty of that
offence. Thus in the earlier part
you are going to punish those persons
only who are wilfully guilty and im
sub-clause (2) you go back on what
you have stated in sub-clause (1)
and say that for mere negligence as
well you are going to punish. I am
sure the framers of this Bild if they
were to concentrate will be in a
position to bring out an improvement
whereby the object of the Bill may
be incorporated without involving
any contradiction. Then again, not
only criminal jurisprudence abhors
punishing people who are not deli-
berately, knowingly or intentionally
guilty but whe are guilty of neghi-

gence. But, criminal jurisprudence
also abhors punishing people
vicariously. To some extemt

vicarious punishment in the case of
crimes may be involved. That is
understandable but on the whole if
you punish people for no fault of
theirs, but for that of some other
person my respectful submission is,
it will be a serious departure from
the well-known and well-understood
principles of criminal law. In
cliuse 10, 80 far as the officers in
charge of collecting statistics  are
concerned, they will be punished only
for wiful disclosures. Why should
the offiders not be punished for
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negligent disclosures? If they are
giving out information which they
have no right to give, which they
ought not to give out, which they are
enjoined to keep confldential, in their
case, you will punish them only on
the rare occasion when you are in a
position to establish that they have
wilfully disclosed the information.

Therefore, if negligence were to be.

treated as part of an offence for this
Bill, then gross negligence or culp-
able negligence should certainly be
made punishable so far as divulging
of information improperly by the
persons in charge of statistics is
concerned. Therefore, in any case,
ff you include punishment for deli-
berate acts or for gross negligence,
it would be perhaps in the fitness of
things to include officers among
persons liable to punishment. With
these remarks, I support the general
principle underlying the Bill.

Shri  Joachim  Alva (Kanara):
This is but the beginning, beginning
in the sense that rupees 160 crore
approximately are remitted1 every
year from the gross earnings of
foreign ®rms in India.

] ised the matter of the foreign
ﬂr:nsr ajin the Provisional Parliament
of India and I blacklisted 1? mighty
firms. 1 may even ment'lon them
by name without any dlfﬁgulty—-
Firestone, General Motors, Bird &
Co., Andrew Yule & Co, J. Walter
Thompson;, the others I cannot Te-
member today—and at that time
when I raised this matter on this
floor, not one journal'in India dared
to publish any partlc_ulars of my
speech, the reason be_mg that the
entire Indian press is under the
hegemony of the foreign ﬂrr}'&g, of the
rupees five crore of advertising that
goes down the gullets of the Indian

1s, and the only [:a;;l:uermi t:;a;

ublish my speech w

:nNdp;;eE the FORUM, with the
result that three foreign firms—
sspecially Firestone, I make bold to
pay, and Imperial Chemicals—which
till then advertised in my paper, cut
out their advertising. I make no
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bones about it, but I want to say that
the Indian press which was noted for
its patriotism, character and guts, at
the worst period of our history under
the British, could not stand up to
foreign firms where rupees, annas
and pies were concerned—I mean
even leading journals which have led
public opinion in this country. As
long as Indian advertisers, as long
as Indian businessmen do not come
into their own, as long as they feel
that their duty is absolved with
spending half a crore every year, as
long as Lever Brothers which rules
half the world, which rules Nigeria,
Africa and other countries, and which
is trying to raise its head in this
country, and perhaps might become
another East India Company, is
permitted to spend rupees 70 lakh in
advertisement and raise its mighty
head to the detriment of our own
soap concerns, we have no future.

I said we have made a beginning
because the Government of India was
still groping in the dark. They did
not know how to proceed in the
matter. After all, they had to pro-
ceed cautiously. After all, they
have to be armed with powers. The
Government of India is seeking
foreign aid, foreign capital, and does
not want to get a bad name abroad
that it is out to expropriate foreign
firms, though there is a good bulk of
opinion in this country wanting to
confiscate  foreign capital. As I
said, rupees 160 crore are exported
out of this land every year. But
what about the Indians employed in
those firms? The Government of
India is seeking powers, to have those
powers in its armoury, and the
Powers are merely statistical, merely
informative. We want to know how
many young men are employed in
those firms. Our young men go to
England, America, Germany, get
training in scientific and other techni-
cal subjects and come back without
being able to find a job of dignity
when the Government avenues are
perhaps closed. ‘This subject of
foreign firms is going to be very,
very important, No other party in
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India gained more by partition of the
land than these foreign firms. Per-~
haps, foreign firms gained the most.
They strode India like a Colossus,
went out to Pakistan and opened
branches. Even as it is, I blame the
Commerce and Industries Minister
it, as the rumour goes, Lever Brothers
has been given permission to open
another factory which is to the
detriment of small factories, which
will be wiped out and will go to the
wall—not because wé do not take
bath. The Hindus are noted for
keeping the sanctity and cleanliness
of their bodies, and they had their
baths with or without soap, with or
without soapnut. So, we do not
want Lux or other things to be
strewn into our land so that the
money may go out of our land.

I remember when 1 went down to
Calcutta after I raised the matter of
foreign firms. I visited Bird & Co.
I just went and saw their board and
was shocked to see there were nearly
200 foreign names, and hardly two or
three Indians. One of them was a
Knight of the British Empire and
retired 1.C.S. mah. Bird & Co., and
Andrew Yule & Co., are the remnants
of the East India Company on the
banks of the river' Hooghly. The
empire of the British may have been
washed away after Independence,
but their economic policy does not
show any signs of decay and conti-
nues as strong as ever.

The Government of India has done
the right thing; the enterprising
Commerce Minister and the Minister
of State have started well, They
wanted statistics, and they were able
to get information from 1,200 firms.
These firms sent out information as
to how many of our young men were
there now, how many old Indian
hands who have spent all their days,
80, 35 or 40 years, who have been
placed at the end of their careers on
a salary of Rs. 1,000 As against
that, 1,300 foreign firms have not
supplied any information. They say:
“We refuse to supply information.
You do what you like. We shall
blackmail you into submission”.
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And this is how our Government:
goes on.

Take Burmah-Shell. In Paris they
have a branch, and I am told the-
French people told them: “Look here.
You have got the Shell Company.
You may do whatever you like in.
South East Asia, Here, the French-
Government will guarantee your pro-
fit; the French Government will:
guarantee the security of your con-
cern, and beyond that we shall not
allow you to employ a single non-
Frenchman in your company”, whilst
in India, the whole of Burmah-Shelil,
Caltex or any other foreign firm,
from top to bottom, in posts carrying -
over Rs, 1,000, is strewn with
foreigners.

When I raised the matter in the
Provisional Parliament of India, I.
fixed the sum of Rs. 1,500. As a test
for employment of Indian executives.
Itisensytogiveamanuptons.
1,000 when he is retiring after 30—40
years of service. How many Indians
are there with that salary in foreign
firms? If there are not enough
Indian executives in foreign firms
which collect rupees two or rupees
three crore net profit every year,
then it is high time the Government
of India should ask how many Indian
employees they have at the top.
Unfortunately, this morning I did not
get a chance, though I wanted to ask
the Prime Minister how we could:
forget Egypt, which suffered for
decades because Britain prized the
Suez and kept Egypt in bondage so
that India may be firmly kept for
them. You cannot have a foreign
firm in Egypt without Egyptian-
employees at the top, or without
fifty-one per cent. capital of their
own, while we are still making a
beginning in our land, And
if our Government and Ministers
are making a beginning, let us
give them all the power at our
command, let us give a long rope to-
all these foreign firms to hang them-
selves, so that sooner or later our
young men who have picked up-
technical knowledge in America,
Europs, Germany, Soviet Russia or



.257 Collection of

[Shri Joachim Alva]

Czechoslovakia or anywhere in any
-part of the world, may be ready to
~take up these factories whenever
-that day comes, may be ten or fifteen
years hence, when everyone of these
factories shall have to be owned,
manned and run by Indians only
~without an iota of money going out
-of this land.  We have allowed the
-draining of our national wealth at
the rate of rupees 130 crore or even
:rupees 200 crore every year to go into
the treasury chests of European,
_American and British businessmen,
.and today the East cries that there
.ghall be a halt. We now know how
to run aeroplanes. If our young
men can run aeroplanes with safety,
.ability and diligence, why not we run
-electric engines or the mighty wheels
-of any other industry? The secrets
.0f these industries were not known to
us. Our great indigenous industries
like Dacca Muslin in which we pride
.ourselves have been ruined by the
East India Cempany. Our domestic,
-yillage and cottage industries never
got a chance. These foreign industrial-
ists have sat on the apex, at the top
.of the world, ruining our population,
-without giving employment to our
young men who are trained, who
have aptitude, who have knowledge,
and who have got the desire and aspira-
tion to run these industries. Today,
-this Government of India, in a free and
independent India, are still trying to
wplease public opinion, whether in the
United States or in Britain, and we
thave gone to the farthest extent in
pleasing the foreigners and foreign
"businessmen. I still know how foreign-
ers come and say, “Oh, you should
:always know what foreign business
-means; you will have to come to our
.country and see how foreign business
-runs.” They refuse to see through
.our own spectacles, and understand
through our own minds. I say,
with all the sincerity at my command
that this matter of the foreign firms
is integrated closely with our egono-
my, as I said on a former occasion on
‘the floor of the House. If by
.chance, we are thrust "in times of
«cTisis or war, then every foreigner in
sour land will be a saboteur, a fifth
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columnist, acting against the security
and economic strength of our land.
Today, the Government of India are
seeking to arm themselves with the
n}inimum. ordinary powers by which
foreign companies or firms_shall be
compelled to give information as to
how many Indians they have got.
This is merely a thin end of the
wedge; we cannot go ahead. Unless
we have got light in darkness, we
cannot hope to clear our house of the
mess. Therefore, 1 must tell the
hon. Minister of Commerce, what you
want to arm with by the right arm,
do not give away by the other hand.
I mean what 1 say, because when
one firm, the Godrejs, who have been
known to make strong, impregnable
safes are launching on an enterprise
to manufacture our own typewriters
in our own country, do not give
away the advantages, by, on the
other hand, allowing foreign firms
such as the Remington Company to
build up a Remington factory in
India. What you secure by the
right hand will be washed away by
the counter-motion of the other hand.
Similarly also in the case of many of
our industrial products, if we allow
them to be built up in our own land,
then by giving free import licences
for the same products, you destroy
advantages secured by the first
method.

These are very important considera-
tions. We shall set our goal ahead.
Let us know what our objectives are.
Our hands should be clean and above
suspicion. Above all, we must
clearly know the methods we are
adopting, though they may be slow,
and may take a long time to yield
fruit. Thus we shall baild up am
effective economy of our own.

Shri Nanadas (Ongole—Reserved-—
Sch. Castes): Though the Bill before
the House is a half-hearted one and
restricted in its scope, stil I am in
agreement withr my hon. friends Mr.
Mukerjee and Mr. Alva, in welcoming
it as far as it goes. It is an establish-
ed fact that statistics will help to make
a scientific study of all problems, and
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to have a correct Understanding of
social and economic problems affecting
the people, and thus help to formulate
correct administrative policies of state.

I entirely agree with the hon. Min-
ister of Commerce, that the smooth
running of the official machinery in-
creasingly depends on an adequate
supply of up-fo-date statistics, and in
a social welfare state, where the Gov-
ernment control and regulate the na-
tional economy and many other needs
of the people, statistical data are quite
essential, But I doubt wvery much
whether this Gouvernment are really
controlling and regulating our nation-
al economy, or whether only a few
"monopolist capitalists and industrial-
ists are controlling it. The running of
the community through its institution
of Government and business depends
very much on statistical information.
It is much more so in our country
where industrial- production and busi-
ness management have become con-
centrated in fewer hands, and the
Government’s intervention has become
an inevitable necessity to plan our
economic life.

Planning is the order of the day,
and without statistics, planning is in-
conceivable, Therefore, we must have
adequate and uptodate statistical in-
formation on important subjects like
national economy, trade, industrial and
agricultural production, wages, earn-
ings, housing, employment, unemploy-
ment, etc. On all these vital topics,
accurate and uptodate information is
necessary. But our present Bill is only
a restricted one, and there is no pro-
vision 1n it which will enable us to get
such informatio. The collection and
publication of statistical data is large-
ly the function of Clovernment, and
more so In a welfare state. But what
Is the position of our Government's
storehouse of official statistics? Can
we get full information on all these
topics, from the statistical data pub-
lished by our Government? Can we
Rget accurate Information on subjects
like trade. industrial and agricultural
production, public finance, vital statis-
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tics, agricultural statistics, etc.? We:
shall see presently what kind of statis-
tical data we have on these various-
subjects that I have mentioned.

The estimates of our Five Year Plan~
are mere rough estimates, based on-
guesses and inadequate amd scattered«
data. For instance, on page 14, para—
graph 9 of the Five Year Plan, it is-
stated:

“Very little information is avail-
able on the rate of investmgent and
on the trends In national kconomy
in India in the last few decades.”

Please note the word ‘decades’. The
paragraph continues:

“Rough estimates are based on
scattered data...... N

Again on page 326,
we find

“The information available on
the subject of existing small scale
industries is extreme!y meagre.”

Mr. Chairman: May I bring it to--
the notice of the hon. Member that’
this Bill is intended to facilitate the -
collection of statistics? Whatever
lacunae there may be in the previous:
statistical data need not be referred to.
while considering this Bill

Shri Nanadas: [ am just pointing
out the necessity of having comprehen-
sive statistics and adequate and upto-
date information on the various sub-
jects. Often the information that Iis
furnished is not recent enough and so
does not throw light on the problem.

paragraph 5. .

Again on page 380, paragraph 2, it-
is slated:

‘“Exploration of mineral resour-
ces has not been thorough or com-
plete in most cases, and the pre-
sent estimates are rough guesses.”

On page 521, paragraph 102, we -
find:

“The collectlon and compllation
of vitAl statisfical data are defec-
tive in completeness and ac-
curacy.”
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On page 650, paragraph 3, we find:

“There have been no attempts
so far for collecting statistical ma-
terial pn employment and unem-
playmem.; -

*“There are many such instances of lack
-of statistical data, which we find as
‘we go through the pages of the Five
"Year Plan,

The. pogition, therefore, of our offi-
.cial statistics is very meagre, and not
uptodate. Nobody can deny the need
to collect accurate and uptodate sta-
tistical data on each and every sub-
ject that affects the economic and so-
~cial conditions of our people. Why
should not the Government come for-
-ward with a comprehensive Bill de-
signed to achieve this object? Why
should they come only with a half-
.*hearted measure? I fail to under-
stand the objectives of the Govern-
ment, in bringing forward this half-
hearted measure.

What purpose is it going to serve?

“What is the definite programme that
+Government have for collecting and
publishing statistics regularly from
-year to year on industry and com-
merce? It is not made clear in the
Bill. These are the things on which
I seek clarification from the hon. Min-
“ister. In the Statement of Objects
and Reasons it is stated that it is ex-
pedient that Government should be
-armed with powers to compel all con-
<erns engaged in industry and com-
merce to furnish statistical informa-
‘tion, but it is not stated whether the
* Government have decided to colleet
and publish statistics regularly. The
Government have not taken the res-
ponsibility for this purpose and it is
also not clear from the Bill how far it
will help us to get complete and accu-
- rate data with regard to industrial and
commercial undertakings. It {s not
-made clear in the Bill whether tbe
- gtatistics mentioned in the Bill are re-
quired for regular collection and pub-
*licatlon. There rhould have been a
- provision in the Bill for fixing respnn-
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sibility on the Central and State Gow-
ernments for the regular collection of
statistics, but we find none in the BilL
It is left to the sweet will of the Gav-
erhments concerned. There should
also have been a provision in the Bill
for the constitution of a Committee
consisting of officials, Members of Par-
liament and experts so that this Com-
mittee can see to the proper implemen-
tation of the provisions of the Bill and
also recommend to the Government
collection of proper statistics with re-
gard to other subjects.

Anyhow, though it is a half-hearted
measure, in concurrence with the pre-
vious speakers, I support the Bill sub-
ject to the amendments moved by me,
Mr. Nayar and Mr. Bhargava.

Shri A, K. Dutt (Calcutta South-
West): Sir, I am thankful to you {for
giving me an opportunity to say a
few words on this Bill. I support this
Bill. The object of the Bill as stated
e

“Recently, in order to assess the
extent to which foreign owned
and controlled firms engaged In-
dians and foreign nationals, a noti-
fication calling upon all undertak-
ings to furnish the statisticse was
issued in all important English
daily newspapers all over India.
The response to the notification
has not, however. been very satis-
factory. Though Government
can exert pressure to make ' cer-
tain firms submit returns, it is
expedient that Government should
be armed with powers fo compel
all concerns...... .

The object is no doubt laudable.
Although it is a rather belated one, it
is not too late. If the Government
proceed in right earnest, they can give
some redress to the people. I am
coming from a constituency which
comprises a part of Calcutta and its
suburbs. There are a number of mid-
dle class educated people there. They
want to serve and do any work go-
ing about In search for service. They
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come in hundreds to us expecting that
we being in Government, would be
able to give them some help. But
our power is limited. The Bengal
Government also cannot do anything.
They are too full with the refugee
problem. The result is that they are
getting no redress from Government
guarters. There is the Other alterna-
tive: they can get employment in pri-
vate ' enterprise—commercial and in-
dustrial. In Calcutta, it is a notorious
fact that most of the private enter-
prises are controlled by foreign own-
ers, with a sprinkling of Marwaris,
Punjabis or Bengalis. But the fact is
that these forvign owners control the
Calcutta market and regulate the busi-
ness relations. ‘U'o satisfy them, these
Indian owners merely follow their
policy and want to be in their good
books. The result is, as my friend
has just now said, that we find in the
list of officers of Martin & Burn a
number of foreign names. After In-
dependence, it was expected that we
would get some redress in this mat-
ter. In the beginning it was notieed
that there was an attempt to Indianise
the services. But that attitude has al-
ready changed. It is no longer "the
policy of these firms in’ Calcutta, both
Indian and foreign, to Indianise their
staff. That explains the non-co-opera-
tive attitude to submitting returns.
Th_e result is disastrous. The people
going around for service are getting
frustrated without getting service.
This is a dangerous situation which
has arisen in Calcutta and the genesis
of the recent Calcutta disturbances
can be traced in this. I hope the Gov-
ernment will not end their duty with
merely getting the statistical refurns
but implement the object of it. We
must not allow foreign firms to prac-
tise a raclal discrimination policy on
Indian soil.

The Minister of Parliamentary
A_Ralrs (Shri Satya Narayan BSinha):
Sir, T beg to move:

“That the question be now put.”

Shri Sarangadhar Das: No, Sir. T
have been standing up and sitting
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down the whole morning. No one
from this party has spoken.

An Hon. Member: No question of
party.

Shri Sarangadhar Das:
the question of party.

There is

Mr. Chairman: Order, order. I
have been watching the discussion
ever since I came to the Chair and ) 4

' did allow a certain amount of latitude

so far as the foreign firms and others
are concerned, because indirectly that
matter comes up. But so far as the
question of facilitating the collection
of statistics is concerned, I think
everybody is agreed. Under the cir-
cumstances, I think it should be kept
before everybody's view whether it is
desirable to continue this discussion
longer as, especially, on the main point
there is not likely to be much differ-
ence. However, I will allow the hon.
Member to speak, if he wants to speak
somethl.ng new, and then I will put the
question.

Shri Sarangadhar Das: This is new.
I never say anything stale.

I am very glad to support the BilL
It is belated and that is what I wish
to speak of. 1 remember in 1047
when we attained our independence,
foreign firms began to pack up, sell
thelr interests to Indian icapitalists
and go away to England, back home.
And there were cases of Indianisatiom
also. I am rather surprised that this
Government have come to realise now
how this situation has changed since
1949: they have realised this too late.
It is because of the weak-kneed policy
of this Government that some of the
interests which had gone back home
to England returned in 1049. When
they saw our Government was weak-
kneed, they began to ride rough-shod
npver the Indian employees in thelr
concerns. The injustice done to the
nationals of this country on the sofl
of this country came to a head Ilast
vear when there was so much agita-
tion in Calcutta, and then the Govern-
ment had to {ssue that notification
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wanting figures from firms as to how
many Indian employees they had un-
der different categories.

This is ~ a situation that would not
be_tolerated in any other free country.
Many years ago I had lived in Ame-
rica where British capital was build-
ing up American industry. It was all
British capital but the brains that
were working those firms were all na-
tive American and not Britishers im-
ported from England. Although be-
lated, this weak-kneed Government is

~getting a little strength in its knees
and that is because of so much ecriti-
«cism all over the country, and I hope
mow that statistics will be secured by
the operation of this Act. It must be
enforced properly so that the Govern-
ment will have proper knowledge of
what is happening in these firms.
When I mention foreign firms, I do
mot want the House to wunderstand
that I am anti-foreign and against
foreign interests. As long as the law

is there and the Government allows -

foreigners to come and operate here
and as long as it is necessary for us
that the foreign firms should be here
because of their technical knowledge,
and, - in some cases, because of the
huge capital in certain industries, I
am not against foreign firms and I do
mot discriminate. [ am glad to know
that in this Bill there is no discrimi-
mation. I mention foreign firms be-
eause the thing has come to the sur-
face last year and because it is men-
tioned in the Aims and Objects of this
Bill

I will also.say about the Indian
firms where the managing agents' or
directors’ sons. brothers and other re-
lations who manv not he it for the jobs
are employed while duly qualified per-
sons are not employed or duly qualifi-
ed. persons are replaced by the rela-
tlons nf the managing agents or the
directora

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): Is
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control of employment envisaged in
the Bill?

Shri Sarangadhar Das: My dear
friend will know when he works in
some industry. I have worked in an
industry and I know how qualified
technical men are replaced by the re-
lations of the managing agents or of
the directors or the proprietors. By
collecting proper statistics these things
will be known to the Government and
then they will find ways and means
of stopping these cases of nepotism, be-
cause as an ex-industrial technologist
I can say from my experience that
Indian industry suffers to a large ex-
tent because of this nepotism on the
part of the managing agents, proprie-
tors and directors of companies. There-
fore. when you get statistics, you
should get them not only from the for-
eign firms but also from Indian firms
because guilty ones may be there also.

There is another thing that I wish
to mention. This is not a complele
Bill. I don't know how it has been
left out. I see here in clause 2, sub-
clause (ix), ‘a rubber, tea, coffee or
cinchona plantation’. In this genera-
tion of ours, there are all kinds of
plantations of one thousand acres and
500 acres that are growing up. For
instance, many of the sugar factories
in India have plantations of their own
anywhere between 500 acres and 5.000
acres. I do not know why such plan-
tations are not included In this sub-
section. They also employ a large
number of unskilled and skilled 'ab-
ourers and technical men and ‘it is
necessary to find out whether labour
is being properly treated or not. whe-
ther the technical men are getting all
the facilities or not and whether in
place of Indians there are European
technical men. I. therefore, suggest
that this sub-clause (ix) may be re-
written to include such other planta-
tions as are growing up besides rub-
ber, tea, coffee and cinchona. which
have been here for several decades.
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As far as the fear of some g the
capitalist interests is concerned. I do
not see any objection to “any matter”
relating to any industry or class of
industries which has been dealt with
at length by other speakers: I do not
want to say very much about them.
At the same time, I see no danger
there of any one to be treated badly
without any reason or without any

xround._

As far as vicarlous. punishment is
concerned, I want o say something
from my own experience. It is very
necessary because of - my experience
that in the case of limited companies
or private limited companies the man-
aging agents must be held responsi-
ble and not only the manager. I have
been a manager in several concerns
years ago where 1 was a scapegoat for
anything that happened. The proprie-
tors, the Indian proprietors have told
me, “Well we have got to go on; as
managers you must be hand-cuffed if
something goes wrong with .regard to
the Factories Act or the Workmen's
Compensation Aet. It is well known
that a manager is employed, is given
a salary simply to answer all the
purposes of the Factories Act. the
Workmen's Compensation ‘Act ete. It
may be that due to the negligence of
the managing agents any accident
takes place in- the factory and the
manager is held responsible. He |Is
hauled ,.up in court and is punished.
Therefore the provision of holding the
directors and the managing agents res-
ponsible when the company is delin-
quent in not supplying the statistics is
quite correct. '

Shri Satya Narayan Sinha: Sir, I beg
to move:

“That the question be now put.”
Mr. Chairman: The question is:

“*That the questi‘on be now put.”
The motion was adopted.

Shri Karmarkar: [ confess that it
will not be possible for me, nor is 1t
necessary, to cover all the minute

383 P.S.D.
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points made during the course of the
general discussion. For my own in-

. struction—since this Bill is connected

with statistics—I have tried to make a
statistical collection on the discussion
of this Bill.

I find that 4he time taken on this
measure at this stage was about two
hours and fiftecn minutes; the number
of speakers was eleven; the number of
points, w.g &a.u Swedw, Due les.  than
30; points which need, in my humble
opinion, to be replied to at the pre-
sent moment, 10; broa:d groupings
would be three, Out of respect for
my hon. friends, I would not give the
number of points which, in my humble
opinion, are irrelevant. The total
number of amendments tabled is 28.
Amendments necessary, in our opinion,
nil. That is the brief statistical posi-
tion regarding the discussion on the
Bill.

Now, coming to the points, I was
rather dismayed by an observation—I
hope it was casual—by one of my
hon. friends sitting over there, that
the need for statistics has now disap-
peared. He asked: “What is the
purpose of this Bill?” I was dismay-
ed, because I thought that the Bill al-
lowed of no doubt whatever. The pur-
pose of economic statistics is the de-
velopment of proper économic conclu-
sions. That is the sole purpose.

\

Then, there was another small inci-
dental complaint made. Why can't we
undertake to publish the data? fov-
ernment publishes whatever matter it
considers relevant. In a case of this
kind. under the old Industrial Statis-
tics Act, as also under this Act, when
we invite various concerns to give in-
formation which is of a confidential na-
ture, any attempt at publication, would
naturally militate against the very pur-
pose of the Act. With the consent of
the parties it may be possible to pub-
lish information which we consider ne-
cessary. But I wish the House ap-
proves the broad and general purpose
of this measure and that is exactly an

‘extension of the provisions of the old

Act.
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I was in one respect disappointed.
What I was expecting to listen to this
morning was a sort of review of what
Government have been able to do by
way of statistical information, especial-
ly in the field of economics, and possi-
ble measures to improve our methods.
For instance, we have reasons to be
gratified on this side of the House: our
overseas trade statistics are fairly
satisfactory. Then again, wunder the
Industrial Statistics Act we have been
compiling and publishing in a general
manner monthly publications regarding
industrial statistics. To our mind it is
fairly satisfactory. I was looking for-
ward. since we are including commerce
and trade in the purview of this Bill
and making it a fairly comprehensive
measure, to suggestions as to how we
might possibly improve our work. 1
say I am disappointed, because on that
rather vital point, the light that has
been thrown during the course of the
discussions—I mean no disrespect
whatever to hon. Members who have
spoken—has been nil, though certaln
points have been made which in my
opinion do not require elaborate dis-
cussion. Perhaps owing to the fact
that in the Statement of Objects and
Reasons we made an incidental refer-
ence to our attempt at gathering in-
formation regarding foreign concerns
in India, I note that ahout one-third of

the time has been taken on foreign

concerns operating in India.

One of my hon. friends said that is
the main purpose of the Bill. I should
say, without any offence to him, that
he makes a very great mistake if he
ronsiders that the whole purpose of
the statistics we collect is simply to in-
vite our own attention to one problem,
namely . foreign concerns in India.
Now. the purpose of statistics, as I
sald in my observations at the com-
mencement, is that no economic con-
clusions can be said to be sound un-
less we have proper economic statis-
tics. To mention an examgle, as I
said, in the United States, there are
weekly statistics published regarding
retall trade, retail shops, how much
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out-turn. how wmuch purchases and
things like that. A publication like
that, if-it were possible in our coun-
try, would be an extremely useful
thing; but it would be very difficult in
our‘country. The general purpose of
this Bill is not designed to cover only
one aspect of proper utilisation of such
statistics, but to cover, as much as pos-
sible, the whole field of industry and
trade. I will not dilate on that point
because I find that there is general
concensu; of opinion regarding the ne-
cessity of collection of such statistical
information.

Then, again, alluding to the point
very briefly—because silence on this
point might bBe misunderstood—there
has been a lot said about foreign con-
cerns in India. My esteemed senior
colleague. the Minjster of Commerce
and Industry, thought serfously about
this problem, and though we had no
legal powers as such we invited all
the concerns to give us information
connected with the employment of na-
‘tionals wversus non-nationals. I am
happy to say that a large number of
companies concerned saw reason and
supplied us the information. We tried
also in other proper ways, effective
ways, to see that other concerns also
gave us the information. By and
large the results have been satisfac-
tory, as far as collection of infprma-
tlon is concerned, though not the con-
clusions reached. That was not really
a very major problem, though it was
unsatisfactory to note %hat a small
percentage of concerns did not give us
the necessary information. We, on this
:side of the House, do not share the
difference exoressed on the other side
of the House.

Shri Sarangadhar Das: The State-
ment of Objects and Reasons says
that “it was not very satisfactory”.
What the hon. Minister says now does
not tally with it.

Shrli Karmarkar: Unsatisfactory to
the extent to which the firms did not
comply. We want complete informa-
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tion. Even if 10 per cent. did not send
information, it was absolutely un-
satisfactory from the statistical point
of view. I do not like the House to
be under the impression that our
attempt in that direction was absolute-
ly defeated,—that we had in fact feet
of clay. I heard the hon. Member say-
ing that at least now the Government
is strong. I would put it just the
other way. It has been strong all the
‘while, all these years. I am very
happy that my hon. friend has been
discoverinlg now at least wisdom and
truth.

Shri Sarangadhar Das: The Gov-
<ernment has been in power; you could
have had it five years back.

Shri Karmarkar: At the present mo-
ment my time is linlited. I am pre-
pared to listen to him and speak to
him as long as he likes, and I am afraid
he will not be the better of the two in
speaking and listening.

Now, I come to the important pomts
I said I will not dilate on this point
of foreign firms. I.. am quite sure that
foreign concerns which are affected
by the measure know our opinion in
this matter fully well; I am quite sure
that they will have noted also .the sen-
timents expressed in this House. It is
quite obvious that where we -allovfred
foreign capital to come in, or foreign
interests to come in, we have done ft
after due deliberation. It is not as if
Government follows an erratic policy;
it has followed a steady policy, and
sometimes makes reservations in its
policy, as it chose to make in the case
of the recent oil refinery projects.
Roughly and broadly the policy’ has
been stated very clearly in the Prime
Minister's statement.s. Wherever we
consider foreign capital or foreign in-
terests’ participation helpful in the in-
terests of the country, we permit it;
but we have a major voice. or a major
share in such participation, unless the
matter is so unimportant, or so insig-
nificant, that it does not matter if the
foreigner has his own way in respect
of capital, But by and large, cover-
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ing the whole major fleld, our policy
has been to subject every item of for-
elgn participation to vigorous scrutiny.
Of course, we do not agree with that
scnool of thought: “Hands off all for-
eign interests.” We do consider it
proper, in the present state of econo-
mic progress of the country, not only
to permit, but in some cases, to invite
foreign capital, not on their terms—
the House will appreciate—but on our
terms. So far as our policy regarding
foreign participation is concerned, 1
think the House will find very little
reason to disagree with it, unless it
accepts the doctrinaire view of certain
hon. Members opposite that whatever
is forelgn must be kept out excepting,
of course, foreign ideology. Our policy
has been clear in this regard, namely
that we have in no way discriminated
in permitting foreign capital. Opi-
nions might differ in a particular case.
Wisdom also may lie elsewhere. I do
not say that all our decisions are sac-
rosanct and free from error. No gov-
ernment can say that. But we have
tried to see that foreign particlpation
has come on justified and justifiable
grounds.

Having said that, I do not think I
need dilate on the points made in res-
pect of foreign concerns. I think the
House is well aware that we are defl-
nitely of the opinion that when a for-
eign concern comes to India, in their
own interests and in the national in-
terests it will be good for them to have
asg large a number of Indian personnel
as possible, unless the employment of
forelgn personnel is unavoidable for
technical or other reasons. That has
been our opinion-and that has been
the way in which we have tried to
exerclse our Influence. The House
has the rame opinion, as it has ex-
pressed, though in intensity it might
vary.

Coming to the several points, I
would sub-divide the points under’
three principal groupings. Ome point
of view is that the Bill {s too wide in
respected of its purpose asg also its ap-
plication,. We have been castigated

-



273 Collection of

[Shri Karmarkar]

for taking powers to have information
on any matter. With all respect to
my hon, friend I tried to analyse and
devise for myself any alternative de-
finition. The only alternative defini-
tion 1 was prepared to offer to my
hon. friend Pandit Thakur Das Bhar-
gava was that Instead of putting in
“any matter” we might put “such mat-
ters as in the opinion of Government
are necessary for collecting informa-
tion”. And I was almost sure he
would accept it. But my misery was
that in substance it .was not different.
“Such matters as in the opinion of
Government are necessary for collect-
ing information™ is the same as “any
matter”. So I am at a loss to know
and I am walting for some light on
this point......

Pandit Thakur Das Bhargava: Tt
could not have been otherwise. I sup-
-ported you in this matter.

Shri Karmarkar: I am very sorry.

He so vigorously supported me that’

for a moment I misunderstood that he
was opposing me! I accept the cor-
rection. But regarding that matter
we have to be given the discretion in
respect of the matters on which we
want information. We are not golng
to ask for the number of children a

manager or a director has—unless it

is related to industries, trade or com-
merce! All that will be irrelevant. We
do not want the power to be unlimited:
at the same time to me it is impossi-
ble to define in what respect we will
have to ask for informatlon.

Then there was a point or two made
by my friend, Mr. More. He was
worrying about the word “wilfully”. I
think it might be good for me and the
House if T just hurrledly refer to the
provisions which are related either to
the offence or the penalty section of
‘the Bill. For instance, must has been
said about clause 9. Hon, Members
are well aware that this is not the
first time that we are taking powers
and imposing penalties of thigs kind.
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We have done this in the case ¢f the
Forward Contracts Act and the rest.
Taking clause 9 by itself, what do I
find? It is a very logical section. In
tite case of a company there may be
sometimes an attempt at evading res-
ponsibility. A dummy manager may
be put. He may be given Rs. 500 or
Rs. 300 and told “your job is to take
any penalty that may come, you may
supply false information, but if you
are in trouble this is your compensa-
tion”. In order to prevent such &
dummy man bejng made responsible
we have gaid that if a person guilty of
an offence under section 8 is a com-
pany “every person who at the time
the offence was committed was In
charge of, and was responsible to, the
company” shall be liable. So when-
ever an offence has bheen committed
by a company, we hold the man who
Is primarily responsible as liable for
that offence. He cannot say; “look
here, T am responsible techniecally, but
so-and-sn 1is really responsible.” He
cannot escape .that way.

There was a difficulty about how &
company could be punished. The-
penalty is a fine, and a company could
well be fined. We do not want a com-
pany to escape the liability on account
of offences committed on behalf of
the company. Company may be a
non-person in the popular sense. Still
it has a responsibility.

Pandit Thakur Das Bhargava: cOm--r
pany is a legal ‘person’.

12 Noow
LY

Shri Karmarkar: Yes, and it could
be punished. That is the srheme of
clause 9(1). So the person ostensibly
responsible will be responsible for the
offence. If he proves that the offence
was committed without his knowledge.
an innocent manager will not be pena-
lised. But the burden is cast on him:
It is not upon us to prove that he has
no knowledge. The burden is cast on
him, %o that in case of Injustice it Is
obwvlated. If he proves that the offence
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was committed without his knowledge
-or that he exercised all due diligence
to prevent the commission of the
offence, suppose he leaves headquar-
4ers and asks the next man to take the
greatest possible care and finds that
-an offence is committed, if he proves
that it wus without his knowledge and
‘that he had exercised all due diligence,
he should not be responsible. That is,
s0 far as the person who at the mo-
ment was in charge and was responsi-

ble to the company is concerned, he

«<annot escape the liability.

Sub-clause (2) makes a definite pro-
wision: “Notwithstanding anything
contained in sub-section (1) where an
offence under this Act has been com-
mitted by a company and it is prov-
ed"—that has.to be proved by us—
“that the offence has been committed
with the consent or connivance of or
is attributable to any neglect on the
part of any director, manager, secre-
tary or other officer of the company”
—the attribution should be direct,
there should be neglect and the com-
mission of the offence should be the
direct résult of that neglect, it is not
due to any fault but due to negleci
and that ncglect ‘should have resulted
in the commission of the offence—then
“such direetor, manager, secretary or
other officer shall also be deemed to
be guilty”. The House may note the
difference between this and sub-clause
{1). Sub-clause (1) prima facie makes
the person in charge responsible. Sub-
clause (2) also wants to bring within
the purview all such persons who are
directly cognizant of any offence be-
ing committed or whose neglect has
resulted in the commission .of the
-offence and, therefore, who are also
responsible. That is to say, it en-
larges the sphere of responsibility.
“That is a scheme which has been well
‘understood ang which the House has
.accepted in earlier enactments. ‘The
distinetion between the two Is not only
logical but ahsolutely necessary if all
the persons connected with the breach
-of this law are to be brought within
“the purview of this measure.
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There have been one or two at-
tempts to dilute or strengthen the pro-
vision in sub-clause (a) of clause 8.
Sub-clause (a)(i) says “wilfully re-
fuses or without lawful excuse neglects
to furnish such information or return
as may be required under this Act”.
There the emphasis is on the word
“wilfully” refuses or neglects to fure-
nish. And then sub-clause (a)(ii)
says “wilfully furnishes or causes to
be furnished any information or re-
turn which he knows to be false™.
There has been an amendment tabled to
change it to “which he has reasons to
believe is false"”. Suppose zn informa-
tion is really not false but he has
reasons to believe it is false. Should he
not also be made responsible? If in-
formation which is really correct but
which he believes to be false—I mean
it leads us rather to absurdities.

Pandit Thakur Das Bhargava: It is
both false, and false to his knowledge

. and belief. If it is true, no prosecu-

tion is possible.

Shri Karmarkar: We thought this
provision was sufficient, and still feel
so; the words are “wilfully furnishes
or causes to be furnished any informa-
tion or return which he knows to be
false”. He must know it iIs false and
he must wilfully furnish it. Of course.
my hon. friend Pandit Bhargava is a
better guide on penal matters......

Pandit Thakur Das Bhargava: “Rea-
son to believe” is wider.

Shri Karmarkar: That isswhy we do
not want to make it wider. We have
accepted the mere belief to be false;

‘ we have said he must know it is false,

We . have experience of the Industrial
Statistics Act, and till experience
proves that a widening of the responsi-
bility is necessary we felt that the Act
might be just what it is. So I won't
dilate again on that point regarding
penal clauses. '

Now, as I said earlier, there are
points which could be replied but
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there are not many that could really
be replied at this time. 1 very much
appreciate the general support given
to the measure. I am happy to know
that the House very much realises the
importance of this mecasure and as
time goes on the House will see that
very useful use is made of the various
powers taken under this Act.

Mr, Chalrman: The question is:

“That the Bill to facilitate the
collection of statistics of certain
kinds relating to industries, trade
and commerce, be taken into con-
sideration.™

The motion was adopted.
Clause 2.— (Definitions)
Shri S, V. Ramaswamy (Salem): I
beg to move:
In page 1, line 14, after “public” in-
sert “or private”.
“Public limited ~ompany” and “co-

operative societles” have heen men-
tioned in sub-clause (b) but in order

to make it clear I suggest that.

private limited companies also should
be included. In a way, private
limited companies are covered by this
provisions because ‘“commercial” may
mean a public limited company or a
co-operative society or any other per-
son or body of persons engaged in
trade or commerce. We could have
left the deflnition to read “a firm or
any person or body of persons”. In
that case there might be a doubt. So
we have specifically included co-opera-
tive socleties. My suggestion is that
we must include private limited com-
. panies also specifically. Of course, un-
" der the Indian Companles Act a pri-
vate limited company will come under
a commercial concern but we can make
it absolutely clear.

Mr. Chairman: Amendment moved:

In page 1, line 14, after “public” insert
“or private”.

~As the definition now stands, the
%on. Member will find that the words
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“commercial concern” include every-
thing.

Shri S. V. Ramaswamy: My sugges-
tion {s that we should make it more:
comprehensive so that there may be
noé loophole.

* Mr. Chairman: Does the hon. Minis-
ter accept the amendment?

Shri Karmarkar: No, Sir.
Shri §. V. Ramaswamy: In that case

I beg leave to withdraw my amend-
ment.

The amendment was, by leave,
withdrawn.

Shri S. V: Ramaswamy:
amendment is No. 6.

My next

Mr, Chairman: 1Is there any differ-
ence between “firm"” and ‘partner-
ship”? I do not think he wishes te
move {t.

Shri S. V, Ramaswamy: No, Sir. I
would like to say a few words on my _
next amendment which reads thus:

In pagée 2, after line 8, insert:

“(xii) any company engaged In
the distribution of goods import-
ed from abroad or produced with-
in the country.”

~Bv this amendment I want to. adé&
another category to the lst included
in the Bill. There are certain firms
which deal only with the dictribution
of goods either imported from abroad'
or produced within the country. Sta-
tistics relating to such firms are also
very vital and these firms are also hig
concerns employing a large numbrer
of men and investing a large amount
of capital. I would submit that in
order to complete the statistical pieture
it would be necessary to get at the
facts from these distributing firms or
concerns engaged In the distributing
trade alone. I don't:- think Govern-
ment will find any difficulty in doing

this. At present such firms are net
included.
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Shri Knmarkar‘: We shall carefully
consider my hon. friend's suggestion. I
think we can take action under sub-
clause (xi) even against such con-
cerns. If later on we find that it is
necessary to include-them in a distinct
category we shall do it. Our difficulty
in the matter is this. “Commercial
«voncern” includes all kinds of cancerns
including those referred to by my hon.
friend. There may be a doubt whe-
ther the concern engaged in advertis-
ing can be included in the category of
concerns engaged in the distribution of
grods. Regarding companies ¢f that
type there might be possible doubt.

Shri S. V. Ramaswamy: I still feel
that the definition is not complele.
However. I now proceed to my next
amendment. Clause 2(d) says:

“‘Industrial concern’ mean: a
public limited company or & coG-
operative society or a firm or any
other person or bodv of persons
engaged In the manufacture,...... .

There are also firms which deal in
the assembling, bundling and packing
of the goods and I want that we should
make this definition more complete so
as to include them also. Therefore, I
~eg to move:

In page 2, line 13, after “manufac-
ture,” insert;

“assembling, packing,”

Shri Karmarkar: We do not consi-
der it necessary. There s no harm in

accepting it, so I accept it.
Mr, Chairman: The question is:

In page 2, line 13, after “manufac-
ture,” insert:

“assembling, packing,”
The motion was adopted.
Mr. Chalrman: The question is:

“That clause 2, as amended,

stand part of the BiIL"”
The motion was adopted.

Clause ﬁ, as amended, was aedded to
the Bill '
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Clause 3.— (colection of statistics)
Amendment made: In page 2, after
line 44, insert:
“(xii) labour turnover;
(xiii) trade unions.”
—[Shri Karmarkar]

Mr. Chairman: The question is:

“That clause 3, a5 amended,
stand part of the BilL”

The motion was adopted.

Clause 3, as amended, was added
to the Bill.

Clause 4 was added to the Bill.

Clause 5.— Power of statistics autho-
rity, etc.)

Shri Nanadas: 1 beg to move:

In page 3, line 24, after “any other
person” insert “with access to sourees
of information”. -

Shri Karmarkar: We think that this
amendment is not necessu.cy hecauss
the statistical authority can be depen-
ded upon to use his discrction propex
ly. It is not likely to serve a nodce
on a person who ha: no access l»
sources of information. This iz 18-
dundant.

‘Shri Nanadas: Does the hon, Minis-
ter mean any other person havicg ac-
cess to sources of informetion?

Shri Karmarkar: Yes, that is so.

Shrl Nanadas: I do not press my
amendment.

Mr. Chairman: The question is:

“That clause 5 stand part uf ike
Bill.” "

The motion was adopted.

Clause 5 was added to the Bill.

Clamse 6.— Right of access to re-
cords etc.)

Shri K. C. Sodhia (Sagar): I leave

it to the Government 12 accepl my
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[Shri K. C. Sodhia]
amendment or reject it. The amend-
ment is self-explanatory and 1 de nat
think it is necessary to plead much
about it.

Shri Karmarkar: Our hon. friend
has been very generous tc leave it lo
us. But, we think it is not necessary.
We are happy that he is not pressing
it.

Mr. Chairman: Then, Pandit Thakur
Das Bhargava.

Shri 8. V. Ramaswamy: I have an
amendment. Sir. "It is No. 11. It
comes earlier.

Mr. Chairman: I shall take up the
amendments in the order here.

Pandit Thakur Das Bhargava: ]
have go. wany amendments: num-

bers 21, 28, 25 and 26.

Mr. Chairman: I would like to dis-
pose of every amendment individually.
If he wants, he may move amendment
No 21,

Pandit Thakur Das Bhargava: I

have already submittad ihe grounds
on which I wanted the hou. lauvister
to reconsider this aspett of *he cuse.
1 sm unfortunate becaise in h's recttai
of the items, he has not thought it fit
to include it as one of the major ob-
jections. In fact, while replying to
the debate, he perhap: forant to Lu-
clude it. He did nbt deal with s
argument at all. I am one of thore
who support this BilL I would raties
like to give to the Government all the
powers which are necessavy. But, wt
the same time. I wanted some safe-
guards to be introdur:d in this Wil
There are two safeguards which I want
{1 be inserted in this clause. Ac~o:di-
ing to me clause 8 sh:uld come into
operation only after a notice has b

given and the notice has nct been com-
plied with. If the notice is compdied
with. the information is obtained by
the statistical authority. If notice 18
given and nebody comes forward to
#ive thet {nformation. then and then
alone nhould recourse be had to clause
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6. Otherwise, when the purpose 1%
served by giving the notive, and infor-
mation is obtained, I «o not sce any
reason why the drastic provision con-
tained in clause 6 should be resorted
to. This is the first point that I want
to place for the cgnsideratirm of the
hén. Minister. Only in cases where
there is no compliance with a notice,
clause 6 should be resorted to

J want a further safegunrd. 1 do
not want that in respect of each and
every matter recourse shou!d be bad
bv the statistical aurtho-ity to this
drastic remedy. I would like that the
statistical authority should be given
the discretion to see whether ithe with-
helding of such informatica would be
prejudicial to public interests., Omly
after he is satisfled with that, can he
issue an order which is in the nature
o! a search order, which is in the na-
ture of an order again:t a person who
is withholding information. Clause 6
gays:

“The statistics authorily o~ any
verson authorised by him in writ-
ing in this behalf shall. for the
purvoses of the coilertion of any
statistics wunder thic Act. have
access to any relevant reccyd or
documents.........etc.”

Suppose the person n possession of
such statistics does not allow the sta-
tistics authority to enier the house,
what happens? Even if perruission is:
given and no questiors are snswered,
what happens? The records are there.
There is no provision for inspeetion of
the records. There is-nn provision for
the seizing of the recswds and taking
them away and utilising them. Ag I
said. the very purpose of the statistics
authority to get the rewurn s frustrat-
ed by the fact that n» such provision
exists. Thercfore, I wanted that there
shanld he =amn nrovision hy virtue nf
which the statistics au hnrity after get-

“ting entry and after having complied

with the two safeguards. m.y seize the
records. and after takineg notes or In
snacting them, may rerurn them to the
persons concerned. It may be that the
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records are destroyed afier ihe inspec-
tion, but no copies have been taken.
Difficulties may arise in actual prac-
tice, and the very objeci of this rule
ymay be frustrated. Similarly, even if
the person gets igto the place and asks
some questions and tney are not ans-
wered. the same thing happens, and
tne purpose is not served. Therefore,
I want two things to be done. In the
"first instance, the statwiics authority
srould not have recourse to these pow-
ers without satisfying hias:If that the
withholding of such informetion will
be prejudicial to the public interests
and secondly, first of all, notice should
be given. This is a vary sericus mat-
ter, Ordinarily this ques'ion will not
.arise. I can understa.d many circum-
stances in which a person may be able
to harass an industria: iicera or a
commercial concern or any private
concern. The difficulty is that our
experiences in life are different. I know
that if the hon. Minister or the De-
puty Minister had this matter in his
‘hands such a contingency would never
arise. It is not for them that I am
making these submissions. After
all, who is the statistics authority?
That authority may be a big person
and he may not have recourse to this
«clause 6. The statistics authority may
authorise any person to exercise this
power and we do not know how these
persons would exercise this power.
I am against giving any arbitrary
powers to any person whether res-
pectable or not, whether good or bad.
T would like thgse powers to be hedged
in by these safeguards. When there
is ocrasion for the use of this power
1t should be used effectively. What
is the use of having a power when
you cannot use it effectively?

With . your permission Sir, T may
say a word about amendment No. 26
alen. T do not wan*® to tave the time
of the House hy out'ing another argu-
‘ment at a later stage In this amend-
ment, I have *urther Indicated that in
cagses where the statistics authority or
& person authorised by him enters the
‘houvse to search his doruments, returns,
» papers that may be verv confiden-
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t;al to him, for wh.h provision has
sursequently been made—such infor-
mation cannot even ru divulged by the
<fheer concerned—thn piovisions of
the Criminal Procedure Code relating
10 entries, searches and seizur¢ may
automatically apply. These saleguards
must be there. Two respecieble per-
suns should be preseut; there should
bec an inventory. These are the ordi-
nary safeguards which huave to be
taken in regard to every dccument.
Even now, if a search warrant is issu-
vd by a district magisurate, these safe-
guards are provided. I am anxious
that so far as we ar2 n.akivg laws, we
mmust see that ‘he rights and freedom
of the individual ar® nect vnduly inter-
fered with. I would respectfully beg
of the hon. Minister in charge of this
Bill to consider this matter in all its
aspects and kindly see that he agree
to putting in trese Lwo or three safe-
guerds wnich are as a matter of
fact, not very harriul. They do not
intcrfere with ‘he right or autbority of
the statistics authority. At the same
time, they safeguard the rights of the
vecple 1n general. I would like to
know the reactions of the hon. Minister
before I move this amendment,

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari): [
au. afraid. my aon friend huving seen
the scamy-side of life thinks that every
provision of this narure is going to be
used as it were in a fiscal measure, I
thii:k my hon. friend would be right
il this were a taxat.on r.e.sure and if
we had put ia siralar provisions in
regard to right of access. This is a
very innocuous meac<ure. It is rather
difficult to prove putlic irterests at
evry stage. After all, 1t is in the
public interests that statistics should
be collected and collated. The very
object of this measure is in the public
intrest. If a man refusud to give In-
formation, it is really difficult to take
an isolated refisal and provc it in &
rourt of law that it is prejudicial to
vablic interests. Rerond.y, the statis-
tics authority may be an ordinary
nerson having nothing to do with a -
magistrate or criminal law or the
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gShri T. T, Krishnamachari]

p-ifce. He merely xsks for informa-
Uon. There is no question of nctice in
a cnse like this. There 15 a general ob-
ligation on the part of these firms to
stnd periodical reports. They have
got to send monthly returns or weekly
refiLrns. Non-cornpliance with a notlce
is rot there. Because the man does
not send the retur. tne officer walks
into that place and cshs him, “Why
dw’'t you send it?” Oi if the return
is not properly woruded, he aske, “Can
I nave a look into ycur records?” The
whole idea of 1his particular section is
teo facilitate the compilation of statis-
ties which are reasonably accurate. If,
on the other hand. az I said, this were
a fiscal measure, all the safeguards
that my hon. friend has in mind ought
to be put in. It is not so.

My hon. friewd. Mi., Ramaswamy,
kEas & lawyer's mentalily in this trade
It is not a good meitalily. I have very
great respect for lawyers. I have
worked with tnem and 1 trink it is a
very necessary evil society has to put

up with It is no' a good mentality— .

the lawyer mentality. Where that
mexrality should not be kiought, it it
is brought, it is a real harm. My haon.
friend has been a barrister for several
vears—20 to 25 years—and ha: not
yet iearnt the lesscus he has suffered
at the hands of pevple mercly because
he is not good. His institution is not
a good one. Normu:liy people would
de without lawyers. Even if a politi-
clan does not agree with people, peo-
ple would do without ce¢rntact with Min-
tsters. That is py the way. 1 think
tne fears that my hon. {riend Mr.
‘Plivkurdas Bhargava has in mind are
completely baseless. Thi- Is not any-
iking new but it merely couples the
analogies even of the Industrial Statis-
tles Act. Ip regard to that, this Act
h4s been ‘in operation. I have not
®esrd of any inatarce of any particu-
Yay provision hany heen abused and
8 18 not Inteni:d to abhuse elther. It
is merely a question of getting infor-
mallon as sfatistical data. It i3 not
ene t0 go to a court involving any legal
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cornplications. Yot canmot  afford to-
sc'ul a notice !n urder to prclect your
»wn interests. IL exists lhe e to col-
lect statistics. I hey of my hon. friend
not to press tws cmendmen.. If it
happens, he can depend upcn me. He
w)ll be here an: T will te here for
some time. I do not think there will
re .ny need for any hon, Member te-
t'nd fault with me or my Minisity in.
regard to this matter.

Pandit Thakur Das Bhargava: As
the hon. Minister has said in respect
of these cases, it is quite true that I
look to the society and it is on account
of that I have to inform you that many
officers including innocent-looking offi-
cers who are armed with powers mis-
use them. If my hon. friend assures.
me that nothing is going to happen I
may not plead for the above by stick--
ing to my views. I know'that he is
not against lawyers as he is said to be.
Lawyers are not such a bad lot. 1 de
submit that his expression about law-
yers is not so happy as it ought te
have been but this is beside the point.
I do not want to reply in that vein and'
I submit it is unnecessary to press my
amendment any further in view of
what has fallen from the hon. Minis-
ter,

Shri V. P. Nayar (Chirayinkil): [
beg to move:

(i) In page 3, line 36, for “at” sub-
stitute “‘and search_ at".

(ii) In page 3, line 38, after
“may” insert “inspect or take copies
of relevant records and”.

I move these amendments because I
think that the Government should
have more power to tackle the situa-
tion, While I was reading the State-
ment of Objects and Reasons I was
amused when I found that the hon.
Minister of Commerce and Industry
has for the first time confessed the
weakness of the Government. Just a
Year before we heard him In this
House saying that he had the everal)
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control of all foreigh investors in the
country. This is what he raid then.
I am reading from the debates on the
17th of June, 1952:—. .

“So long as we have complete
control over them, I am sure that
this Government has complete
control over every industry, whe-
ther owned by foreigners or In- .
dians. It does not do us any
harm.”

So, now Sir, here is an instance in
which the hon. the Commerce Minister
takes a different attitude altogether,
sees the question from a different
angle and confesses before us that he
has been powerless in the matter of
foreign investors. I certainly appre-
ciate his present candour. I wish that
when we provide for certain powers
we should also provide for powers by
which this law can be administered in
as eflfective a manner as it is neces-
sary. Sir, without the necessary
powers the whole clause becomes ab-
solutely useless. There are similar
provisions in the Income-Tax Act also.
If you look at section 38 of the Income>
Tax Act you will find that there is
the power to call for any information.
Very recently one of the highly plac-
ed officials of the Incrme-Tax Depart-
ment told me that without the power
of entering for making a search the
power of calling for information will
serve no useful purpose to the Income-
Tax Department. Here is a case in
which the law provides that an officer
who wants to colléct statistics can en-
ter any premises. Whv should he go
there? Unless you have the power to
search, I fear that this clause will not
have any effect. I hope that the hon.
Minister of Commerce will certainly
agree with this wvower if he veallv
wants to administer the Act with anv
measure of success. That is why 1T
have moved this amendment and the
hon. Minister will understand my posi-
tion and I hope will agree tn this
amendment.

There Is also another amepdment.

6 AUGUST 1953

. amendment reads:

Statistics Bill 288"

Shri T. T. Krishnamachari: May I
interrupt my hon. {iriend. 1 should

.like to mention a few words before 1

accept the amendment. We are pre-
pared to accept the amendment but
there may be slight variations in it.

Shri V, P. Nayar: Are you accept-
ing my first amendment?

Shri T. T. Krishnamachari: No, I
will accept thre second amendment pro-

vided you make a slight alteration.

Mr. Chairman: He is going to ac-
cept Amendment No. 24 if “or” is put
instead of “and”.

Shri V. P. Nayar: That may not be
sufficient, Sir. He wants only either
of these. not the two together. 1 do
not understand why an alteraative
should be provided for.

Shri T. T. Krishnamachari: I mere-
ly stated that if the hon. Member's
“inspect or tako
coples of relevant records or ask ques-
tions”, i.e,, instead of “and” he puts
“or”. I can accept il.

Shri V. P. Nayar: That would mean
Inspecting or taking cooles or in the
alternative, doing some other thing.

Shri A, M. Thomas: In the context
it will be both.

Shri V. P, Nayar: That is not my
position, anyway. If only there 13
“and” both can be be done. If it is “or”
it can only mean either this or that.

Shri Karmarkar: We and the hon.
Member accept the position in sub-
stance, thereis only a little gramma-
tical difficulty. The power of ‘=spec-
tion is there. The power to take.
copies is there. The power to put
questions is there. Any one or all of
these may be done at iz relevant to
the position.

Shri V. P. Nayar: I will make my
position more clear. I have some per-
sonal experience about this. I was-
once an officer who had something %o
do with the Prevention of HNoarding
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[Shri V, P. Nayar]

and Proflteering Act. At that time
when I was having power to ask any

-questions and to take .upies, I did not.

have the power to search. I may give
one instance where this was abaoluite-
ly necessary. I entered a pre-
mises and asked for and got some
papers and also initialled them
because 1 tad no power to seize
-por take copies. Then a week after, I
found that my superior officer had
‘gone to the same sbop—I forbear to
‘mention the name nf the shoo and the
place—and took away that record
which I had initialled. I could not
take copy of that alsu, Subsequently,
it turned out that the whole case re-
‘volved on this particuiar document
which all my efforts could not produce
in the Court. So, sumetimes it 1is
necessary. It is not a question of
.either putting questins or taking &
document. Sometimes you have to
put questions and also to take docu-
ments. That is why I want ‘and”
should be retained insiead of “of”.

Shri EKarmarkar: Our officers will
surely be more efficient than the offi-
.cers mentioned. And I think this is
the verdict given to us by grammar
and law, that when we say “or” it
does not alter the meaning. The
meaning is either to tike any one or
all of them. It is quite clear,

Mr. Chairman: So far as
ment No. 24 is concerned, the position
is that with the change from “and” to
“or” it fs accepted. 1t is more com-
prehensive.

Shri Karmarkar: That strengthens
his amendment.

Mr. Chairman: So I will put his se-
.cond amendment in the altered form.
The question is:

“In page 3, line 38, after “‘may”
insert “inspect or take coples of

relevant records or documents
ar”.

The motion was adopted.
Mr. Chalrman: With respect to

-amendment No. 22, which has been
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moved by Mr. V. P. Nayar, I think
that is not accepted.

Shri Karmatkar:
ceptable.

. Shri V. P. Nayar: I submit that it
is not enough to say that it is not ac-
cepted. Let us have the reasons also.

Shri Karmarkar: The reason is that
the clause .already gives power to the
statistical authority to have access to
any relevant records or documents in
possession,of any person. It is only
to have access that he has been given
power to enter any premises. Beyond
that we think that this power is un-
necessary; it has been found to be un-
necessary by previous experience. If
it is found to be necessary in the case
of any recalcitrant instances, we shall
surely come back to the House. At
the moment, we are advised—and we
think we are properly advised—that
the power of search is not necessary.
My esteemed colleagiie has made it
clear that we do not want to be penal
in this matter.

That is not ac-

Shri V., P. Nayar: May I explain my
position a bit further? This becomes
more necessary In viesw of the subse-
quent penal clause. There. it is stat-
ed that if the informsation is found to
be wrong, a particular punishment is
prescribed. What is the means of
finding out whether the information
furnished is wrong? Will mer: ven-
ture into the realm of astrology he
enough? You have to place your
hands on the relewant records, and you
won't get them wunless you make a
search,

Shri Karmarkar: I think it is better
to wait and see whether it is stirology
or practical administration. We shall
come back to the House if it is nezes-
sary.

, Mr. Chairman: The guestion is:

In page 3. line 36, for “at” sub-
stitute “and search at”,

The motion was negatived.
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Shri U, M. Trivedi (Chittor): On a
point of order. I would like to know
whether Pandit Thakur Das Bhargava
kas got the right to withdraw the
amendment he had moved without ‘he
leave of the House?

Pandit Thakur Das Bhargava: . only
wanted to know the reaction of the
hon. Minister, and after hearing him,
I said I am not moving my amend-
ment.

Mr. Chairman: The position is clear.
He did not.move the amendment. Ie
wanted to ascertain the views of the
hon. Minister in charge before muving,
and after his views were ascertained,
he chose not to move it. That is the
position,

I do not know what is the position
of hon. Member, Mr, Ramaswamy, in
regard to Amendment No. 43.

Shri 8. V. Ramaswamy: I am maoving
so that I may state what I want to
say. It is not a question of assurance.
It is a question of framing the Aot
itself. We have got tp provide against
the abuse of power by officers when-
ever there is a case,. What Iis the
provision?

Mr.: Chairman: If the hon. Member
wants, let him move it, The hon.
Member should make up his mind, I
take it that the hon. Member does not
want to move it.

Then, there is another amendment
by Pandit Thakur Das Bhargava. I
think he does not want io move it.

The question is:

“That clause 6. as
stand part of the Bill.”

The motion was adopted.

amended,

Clause 6,‘as amended, was added to
the Bill.

Clause 7.— (Restriction on publication
etc.)

Shri Nanadas: I beg to move:
In page 3, line 47, add at the end

“except In cases when such
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in the view of the appropriate
Government, it is so required.”

The object of the Bill is to collect
statistical data, @ When the Govern-
ment collect such data. with.{ggard to
any industry or concern, then they
hecome the property of Government,.
and so the Government need not take
the permission of the owner of the
firm or his agemi to publish such
records. Moreover, the public also
has got an interest in such statistical
data. because it is not a private affair,
but it concerns the economic and
social conditions of the people and the
workers employed or the customers
interested in those undertakings. They
have all got a right to know these
data regarding any particular con-
cern. It is quite essential that the
Government should have power to-
publish such data without the permis--
sion of the owner or his agent.

Shri Karmarkar: I regret we are not-
in a position to accept this amendment
for the obvious reason that firstly the
clause itself limits the action, i.e., any
information regarding any particular
industry or commercial concern is
needed only for the purpose of general
conclusions. If general conclusions
are reached, based on these data in a
cumulative manner, then there is
nothing to prevent us from publishing
those conclusions, as we have been
publishing under the Industrial
Statistics Act. Supposing we have a
particular concern, and the owmer of
that concern gives the information in
-confidence, and we publish those data,
in respect of that particular concern,
then, we think it will be a deterrent
factor in respect of correct informa-
tion. Nor is it necessary for our pur-
pose, since the information is required
only for making general use of it.
We have no interest in publishing the
information given in confidence in res-
pect of any particular concern., So,.
we oppose the amendment,

Shri Nanadas: I press the amend-
ment because these concerns are com-
mercial and industrial undertakings..
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Collection of data in respect of these
concerng is not a personal affair like
the census where the individual has
got any special interest, and he has to
keep to himself some secrets, which he
would net"like to be published in his
own interests. But here it is a busi-
ness concern; it is not a confidential
*hing. That being the case, I feel that
data regarding such industries must
be made available to the public, and
the Government must have power to
publish the data whenever required.
{8ir, I press my amendment.

Mr. Chairman: The question is:
In page 3, line 47, add at the end

“except in ~ases when such
publication might be made, if
in the view of the appropriate
Government it is so required.”

The motion was negatived.

"Mr. Chairman: The question is:

“That clause 7 stand part of the
BilL."”

The motion was adopted.
Clause 7 was added to the Bill.
Clause 8.—(Penalties),

Mr. Chairman: There is an amend-
ment in the name of Mr, S. V. Rama-
. swamy.

Shri 5. V. Ramaswamy: I am not
moving it.

Mr. Chairman: There is one amend-
ment in the name of Mr. Jhulgp Sinha.
The hon. Member is absent.

Next, there are the amendments of
Pandit Thakur Das Bhargava.

Pandit Thakur Das Bhargava: I am
not moving the first amendment stand-
ing in my name; as for the second
.amendment, I would like to know the
view of the hon. Minister in charge of
the Bill.

Shri U M. Trivedi: We are all
handicapped by your not moving the
.amendment.
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Pandif Thakur Das Bhargava: My
second amendment seeks to omit lines
19 to 21 on page 4, which contain the
explanation:

“In respect of false information,
retufn or answer the offence shall
be deemed to continue within the
meaning of this section until true
information or a true return or
answer has been given or mane.”

If it is a civil affair, then I shall not
object to such an explanation as this.

But in criminal law, when an offence
has been committed, then the mere
fact that subseuuently the man chooses
to do better does not condone that
offence. When it is d’etermined that
an offence has been committed and he
chooses to give another return, "'my
humble submission is that, as the off-
ence has already been committed
according to the section, there is no
reasén why a subsequent better return
should condone that offence. In
practice, it may happen that if a person
has been challaned for having...

Shrli T. T. Krishnamachari: May I
interrupt my hon, friend? I am pre-
pared to accept the amendment.

Amendment made: In page 4, omit
lines 19 to 21,

—[Pandit Thakur Das Bhargava]l.

Shri Nanadas: There is another
amendment of mine, Sir, No. 19.

Mr. Chairman: Does the hon. Mem-
ber want to move it?

Shri Nanadas: Yes, Sir.
I beg to move:

In page 4, line 16, for “five hun-
dred rupees” substitute "“two thou-
sand rupees or imprisonment for a
term which may extend to six months
or both”.

This amendment is regarding the
penalty clause. Statistics concerning
industry, business and also labour con-
ditions are very important and i1t any-
body gives false informatiun or refuses
40 give information regarding these
things, it will materially alter the
statistical data and, subsequently, de-
pending upon these incorrect statisti-
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«csl data the Government have to
formulate certain policies; thereby,
ultimately, we will have wrong policies
_and the people in general will have to
.suffer because of these wrong policies.
So to have adequate and accurate
-statistical data, it is quite essential
that the ‘ﬂrms or concerns must give
correct information regarding each and
everything in that industry or business
-concern. For this purpose, it is neces-
sary that therc must be deterrent
punishment and hence I suggest
instead of Rs. 500 there must be a fine
of Rs. 2,000' and also imprisonment for
a term which may extend to six months
or both. Otherwise, if there is no pro-
vision for imprisonment, it matters
very little for a rich man to pay Rs.
500: he can very easily pay off these
Rs. 500. thus postponing submission of
" the required returns.

I also want to refer in this connee-
tion to the penalty under clause 10.
Simply for disclosing information with
regard to these statistics otherwise
than in execution of duties the man is
made punishable with imprisonment
for a term which may extend to six
months. So this is alsg a very import-
ant item—collection of statistics.
Therefore. I suggest there must be

provision for imprisonment and also °

the flne imposed must be sufficiently
high.

Shri Karmarkar: Sir. we are not in
a position to accept this amendment.
. Our intention is not to view any viola=-
tion of the provisions cf this Act to be
so serious as to warrant imprisonment
or such a large fine. As my hon. friend
will know. it has been provided that in
such cases in the case of a continuing
offence, that is in the case of continued
recalcitrancy to ‘submit the correct in-
formation, he will be subject to a fur-
ther fine of Rs. 200 every day. So, if
the man continues committing the off-
ence of not supplying the information
for 10 days, my hon. friend’s intention
would have been fulfilled. It does not
make any difference and it is not
mecessary to have an' unnecessarily
deterrent punishment.
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He has also referred to the string-
ency of clause 10. Because the holding
of confidential information is a very
important thing, naturally the punish-
ment which has to be imposed on those
entrusted with the- collection of confi-
dential information in rase they part
with it has to be a heavy one. So an
earlier fine of Rs. 500 and a fine of Rs.
200 per day for a continuing offenceis
sufficient for the purposes for which it
is intended. .

[Mr. Depury-SPEAKER in the Chair]

Mr. Deputy-Speaker: I am putting
the amendmen!{ standing in the name
of H. N. Mukerji and others moved by
Shri Nanadas. t

The auestion is-

In page 4, line 16, for “five hundred
rupees” substitute “{wo thousand
rupees or imprisonment for a term
which may extend to six months or
both.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 8, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 8, as amended, was added to
the Bill..

Clause 9 was added to the Bill.

Clause 10,—(Penalty for improper
disclosure).

Shri S. V. Ramaswamy: I beg to
move:

In page 5, line 2, for “six months”
substitute “two years”.

This is a penalty for improper dis-
closure of information or returna.
These offlcers are in a great judiciary
capacity and, having come to know
about the affairs of the Company, 1f
they wilfully disclose it, it is a very
serious matter. It might lead to the
collapse of the company even if they
disclose it. Therefore, my respectful
submission is that the penalty that has
been thought ot it not suflicient. After
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[Shri S. V. Ramaswamy]

all, six months would make it only a
summons case. I want to make it a
first class offence so that it may be
triable by a first class magistrate, I
suggest that two years should be sub-
stituted for six months and one thous-
and rupees should be Taised to two
thousand rupees, so that a deterrent
punishment may be imposed in case
there is divulgence of secret informa-
tion got at.after a search.. Otherwise
if the fear of deterrent punishment is
not there. any statistical officer might
nonchalantly disclose wvery wvaluable
information which will affect the very
life of a big firm or company. I think
there must be that fear for the statisti-
cal officer that if he transgresses the
bounds he will meet withk severe
punishment. [ submit it is 5 very
reasonable amendment and I hope the
Government will find its way to accept
it

Shri Karmarkar: In our opinion six
months is sufficiently deterrent, and
one thousand rupees fine. So, it is not
necessary to make it unnecessarily
more deterrent than what it js- 1t we
find it necessary we shall come back
to the House.

8hri S. V. Ramaswamy: If it is rais-
ed to two years and two thousand
rupees it does not mean that the
magistrate should always impose that
punishment.

Mr. Deputy-Speaker: The officer will
not collect statistics because he will
be afraid. I am not competent to
speak from the Chair.

Shri U. M. Trivedi: He would be
afraid of even six months.

Shri S. V. Ramaswamy: Then, I do
not press my amendment.
1 p.m.

Mr. Deputy-Speaker: There are no
amendments to clauses 10, 11, 12,
and 13. '

The question is:

“That clauses 10 to 13 stand
part of the Bill.”

.The motion was adopted.
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Clauses 10 to 13 were added to the:
Bill.

Clause 14. —(Power to make rules)..

Shri 8. V. Ramaswamy: I, beg to-
move;

1In page 5, after line 31, insert.
“(3) Any rules framed unde:

this section shall be submitted to.
Parliament.”

I would not like to include the
words “before publication in the
official Gazette.”

Shri T. T. Krishnamacharl: I can
give an assurance that all rules made
under this Act by the Central Govern-
ment will be placed on the Table of
the House. But this 'clause gives

. certain powers to the Provineial Gov--

ernments. I cannot give an assurance
on their behalf. I would be grateful
if the hon, Member will accept my
assurance so far as the Central Gov-
ernment is concerned and drops the-
idea of putting a statutory obligation
on the State Governments. So far as
the Central Government is concerned,
we have made it a rule to place all
rules we make on the Table of the
House. As the Chair is aware. there
ijs a Committee which looks after the
question of rule making powers of
Government. So, we can do nothing.
without placing them on the Table of
the House, whether there ig g provision
to that effect or not. So far as the
Provincial Governments are concerned..
I would rather like to Jleave them
alone. That is why I request my hon.
friend not to press his amendment.

Shri §. V. Ramaswamy: The hon.
Minister has given an assurance for
the Central Government. But what
about the States? Are the persons in
the States to suffer simply because the:
Central Government cannot ask them
to place the rules before their legisla-.
tures? If it is a statutory provision,
it becomes obligatory on the Provincial
Governments; we need not leave it to
the discretion of the States. What we
are doing here must be applicable te
all.
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Shri Karmarkar: How can we say
in this Act that the Provincial Govern-
ment should lay the rules before their
legislatures, We shall lay it on the
Table of Parllamerit. For the rest he
will have to take the trouble of refer-
ring to the Gazette.

Pandit Thakur Du' Bhargava: I do
not see any reason why we cannot
make a provision to that effect.

Mr, Depntyaspea.k’er: When we clothe
the Provincial Governments with these
powers, we can equally lay some obliga-
tions on them. So. the question is:

In page 5, after line 31 insert

“(3) All rules made under this

. section shall be laid, as soon as

may be, before Parliament, or. as

the case may be, before the appro-
priate State legislatures.”

The motion was adopted.

Mr, Deputy-Speaker:
is:

The question

“That clause 14, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 14, as amended, was added to-

the Bill. ,
Clause 15.— (Repeal).

Shri Karmarkar: I beg to move:
In page 5, for clause 15 substitute

“15. Repeal.—The Industrial Sta-
tistics Act, 1942 (XIX of 1942)
and the Hyderabad (lullection
of Statistice Act (No. 17 of
1357 Fasli), are hereby repealt
86-”

Sir, we wanted to make it clear that
we are repealing the Hyderabad Act
also because under the old Industrial
Disputes Act they were authorised.

Mr. Deputy-Speaker: The question

is
In page 5, for clause 15 substitute
“15. Repeal—The Industrial Sta-
tistics Act, 1942 (XIX of 1942) and
the Hyderabad Collection of Sta-
tistics Act (No. 17 qf 1357 Fasli),
are hereby repealed.”
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The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 15, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 15, as amended, was added to
the Bill.

Clause 1.— (Short title etc.)

Amendment made: In pagel, line8,
for “1952"” sypstitute *“1953”

—[Shri T. T. Krishnamacharil.

Mr. Deputy-Speaker: The question
is:

“That clause 1, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri Karmarkar; I beg to move:

“That the Bﬂi, as amended, be
passed.”

Mr, Deputy-Spcaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri R. K, Chaudhury: I hope the
hon. Members of the House will excuse
me for delaying their lunch by a few
minutes. I wanted to congratulate the
hon. Minister for the Bill which will
be passed almost in accordance with
his desire. He went to the length of
putting the burden of proof on the
accused and the House has without a
murmur and without an amendment
accepted clause 9 of the Bill.

But what I wanted to say was this.
Having this new  weapon in the
armoury of the Ministry I hope they
will not allow it to rust. I hope they
will sincerely and seriously work out
the provisions of this Bill.

I think it will be appalling for the

,hon. Ministers to learn that in the
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[Shri R. K. Chaudhuryl

numerous tea estates in Assam which
supply practically sixty per cent. of the
tea exported out of India, there are
very few employees from Assam itself.
If you look into the conditions in the
agency houses in Calcutta, if you look
into the number of tea testers in
Calcutta, you will find that there are
only a few Indians—not to speak of
people from .Assam—among the tea
testers. That is practically the pre-
serve of Europeans and Anglo-Indians
even now. And then if you see the
agency houses you will find that
amongst the employees very few are
Indians.

As soon as this legislation is enforced
I hope the Government will seriously
call upon these tea estates to give
stalistics about the number of em-
ployees they have and how many of
them actually are Indians or local
people. That is all that I have to say

Shri Raghavachari (Penukonda): I
only wish to observe one point. I con-
fess to a sense of disappointment when
I look at the time and energy spent
over this eénactment only for collecting
statistics. We all know that foreign
firmg have a preference to employ
foreigners only with a few Indians., So
far the position had been that there
was no machinery even to collect such
statistics. Through this Bill we are
only providing {for the collection of
statistics. But apart from statistics
being collected it is necessary to take
some further action to see that foreign
firms employ more and more of

Indians; otherwise, allthis will not be
of much help to us. I am sure that
there is no difference of opinion on this
point, namely that Government should
have in its armoury this weapon so that
it may collect statistics, but if further
steps are not taken, then there is very
little purpose served by thig sort of
enactment. If all the agitation for a
number of years has been only to
enable the Government to think of
having this weapon only to collect
statisties, then I should think that a
lot of effort has been taken for no pur-
pose. My submission is that steps
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should be taken to induce foreign com-
panies to employ more and more
Indians.

Then there is another very small
point which I wish to urge, We are
vestilg certain new powers which are
liable to be used in a way which might
prejudicially affect certain companies.
That is another thing on Which the
Ministry has to take care. Utmost care
should be taken to avoid such a use of
this enactment. More than that I ex-
pect that the hon. Minister will bring
a comprehensive enactment next time
which will be really of some use.

Shri Karmarkar: Though we missed
our hon. friend Mr. Rohini Kumar
Chaudhury yesterday, I am very glad
that he is present today and has invited
our attention again to another of his
pet subjects, viz.,, tea. This question
of employment of Indian nationals and
non-Indians in commercial concerng is
one of the many subjects that will be
the subject of statistics. As I said .
earlier we miss the whole purpose of

-thig Bill if we simply imagine that it

is meant for one specific purpose, This
question is a big one. In the present
rontext of things the real purpose of
the collection of statistics is larger than
merely dealing with one single problem,
however big it may be. If the powers
under this Bill are properly exercised,
the information that is going to be
rollected is going' to Torm the founda-
tion of our economic thought. I am
very happy to see that both the hon.
Mekbers who have spoken during the
third reading have stressed this point.
My hon. friend and I had many dis-
cussions over this Bill and these dis-
cussions have proved very helpful in
elucidating many points. Statistics are
a basic necessity, and, of course, I agree
that Government should pursue the
question of their collection in regard
to every aspect of the Industry. In
fact, if hon. Members were to find the
industrial statistics published already
by the Government, they would cer-
tainly, I venture to say, congratulate
the Government on the proper use that
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they have made of the earlier enact-
ment,

Dr. Suresh Chandra (Aurangabad):
But are they reliable?

Shri Karmarkar: Yes. In fact, I
should humbly say that the industrial
statistics published by the Government
have been a matter of very good study
for me and for many of my hon. friends
who have wanted to study. Govern-
ment will surely make proper use of
this measure. I do not want to waste
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any more time of the House. I very
much appreciate the suggestijong made
by the two hon. Members.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

The House then adjourned till a
Quarter Past Eight of the Clock om
Friday, the Tth August, 1953.



